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COUNCII OF STATE.
Monday, the 5th September, 1981.

The Council met in the Assembly Chamber at Eleven of the Clock. The
Honourable the President was in the Chair.

QUESTIONS AND ANSWERS.

PERSONNEL, OF GREAT INDTAN PENINSUTA RaILwAY.

1. The Hovourasre Mr. G. S. KHAPARDE: With reference to the
statement made by the Agent of the Great Indian Peningula Railway before
the Railway Committee at one of its sittings at Bombay in February, 1921,
and reported in the Tiwes of India of the 10th of that month that he had
a certain proportion of Europeans, Anglo-Indians and Indians in certain grades,
will the Government be pleased to state—

(a) How many posts there are in the Great Indian Peninsula- Railway
in the Superior and Upper Subordinate grades in each of its
departments ?

" Wlu:,]t is the proportion of them reserved for Indians in each of the
erades ? : -

() How many Indians are there at present cuploved in each of the
arades ?

The Hoxourasts Me. SHAFL: As regards () and (c) of the Question,
a statement is placed on the table which gives the desired information. As
regards (8). there is no proportion of the posts referred to reserved for Indians.

(REAT INDIAN PENINSULA RarLway.

Statement showing the number of posts and_Indians employed in the Superior and Upper
Subordinate grades in each Pof the Departments of the Great Indian Peninsula

Railway.
SUPRRIOR (RADES UPPER SUBORDINATES
=" | (Rs, 250 AND OVER).
Department, o
Sanctioned Sanctioned
number of | Tndians. |number of | Indians.
posts, posts.
Agency o 7 9 8.
Audit 17 2 4 17
Cash 1 2 2

(17) 4
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Sorsnion Guuons, | UgenR Somoaorsuee
Department. Ty T
Sanctioned Sanctioned
number of | Indians. | number of | Indians,
posts. posts.

@eneral and Ticket Printing ‘ o 2 2
Medical .&» 11 3 21 15
Stores .. IO 2 . 12 5
Engineering o 76 4 154 63
Losomotive ™ ... 34 837 17
Electrical Branch 6 . 25 13
Carriage and Wagon 9 57 15
Traffic (including Telegraph)... 43 4 281 32

Educational 3 ;
Mohpani Colliery 3 o b 9 1
Karagali Colliery 3 . 1 1
Total 225 13 | 1154 178

HyperaBap (S1¥p) CANTONMENT.

2. The HoxounrasrLe Mr. G. M. BHURGRI: Will the Government
be pleased to state—

(¢) the class and number assigned to the Hyderabad (Sind) Canton-
ment in the All-Ipdia Cantonment List with respect to its financial
position ;

(¢¢) the net revenue, expenditure and surplus, if any, of the said Can-
tonment during the last ten years;
(¢4¢)  whether the Cantonment is self-supporting, or receives annual or
periodical or lump-sum grants from the Goverhment or any other
source ; .
(tv) (a) the amount of the annual or periodical or lump-sum grant,
if any ; and
(6) the object for which it is paid ?
His ExceLLency THE COMMANDER-iN-CHIEF : (¢) Cantonments
are not classified or numbered according to their financial position.
(¢6) A statement giving the information required, for the period 1911-12
Lo 1920-21, is laid on the table of the House. A
(¢¢¢) The Cantonment Fund has been self-supporting in eight out of the
ten years.
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(¢v) (a) The information is contained in the statement which I am laying
on the table of the House.

(6) The grants-in-aid were made in order to maintain the Fund in a
solvent condition.

Yeurs | QRening | Tooome,| Grantin: | o | Expendi | Cloring

1 2 3 4 6 7

R | Ba Re | R Re. Re,
1911-12 8,456 | 30,507 38,963 | 36,048 2,916
1912-13 2,016 | 35,350 3,625 | 41,820 | 31,668 | 10,322
1913-14 “ 10,322 | 34,264 44,586 | 32,457 | 12,129
1914-15 e | 12130 | 30596 | .. 42,726 | 33,046 9,680
1915-16 0,679 | 33,176 42,855 | 25,037 7,818
1016-17 7814 | 33,115 40,029 | 32,936 7,008
1917-18 7,006 | 87,260 45,265 | 37,954 7,801
1918-19 7,301 | 43,044 51,246 | 46,742 4,503
1919-20 . 4,503 | 45,817 50,320 | 16,620 3,700
1920-21 2700 | 47,556 | 5,00 | 57,156 | 47,001 9,265

* L. 8.=Loeal Sources,

ScnooL 1N HYDERABAD (SIND).

3. The HoNouraBLE Mr. G. M. BHURGRI: Will the Government be
pleased to state—

(a) whether. there is any primary or Anglo-Vernacular sehool for the
children of the resjdents in the Hygerabad (Sind) Cantonment
maintained entirely from the funds of the Cantonment or with
the grant-in-aid of the Government ;

(6) whether any application has been made by the residents of the said
Ca].lntuinment to the authorities concerned for the opening of such a
school ;

() whether the a.pplica.tio;m has been disposed of and in what manner ;

(d) if it is & fact that the above representation has been rejected on th
ground of no funds ? i ’ " ‘ °

. His ExcrrreNoy tue COMMANDER-1x-CHIEF : (@) The answer is
in the negative.

(8) Yes, but about eight years ago,
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(c) and (d) The Cantommnent Fund has not been, hitherto, in a position
to meet the cost of opening and maintaining a school of the kind referred to.
It has been necessary, therefore, to postpone the consideration of the question.

. Housrs axp Porurariox, Warkr-SurpLy, ¥rc., 1IN HypkRABAD (NIND).

4. The HoxourasLe Mr. G. M. BHURGRI : Will the Government be
pleased to stato—

(¢) (@) the number of houses and population in the limits of thes
Hyderabad {Sind). Cantonment ;
(6) the a R water-supply ;
(c) the arrangemient of drainage of superfluous water, and cleaning
and disinfecting cess-pools ; C
(d) whether it is a fact that, owing to insufficiency of sewage oarts
and defective system of drainage, superfluous and filthy water is
thrown dver the streets causing foul smell and nuisance ?

(¢7) (a) whether the residents of the said Cantonment have made appli-
cations and personal representations to the authorities concerned
for a better drainage arrangement ;

(6) if so, what steps have been taken in the above matter;
(c) whether it is a fact that construction of drains cannot be taken
up for want of funds?

His Exceruexcy tae COMMANDER-:x-CHIEF: (/) («) The num-
ber of houses in the Cantonment of yderabad (Sind), excluding Government
buildings, is 962 ; the population, according to the census of 1921, was 7,892.

(6) Water is supplied to the Cantonment by the Municipality-.

(¢) Waste water is collected in cess-pools, the contents of which are
removed in carts.

When malaria is prevalent, kerosine oil is poured over these cess-pools.

(@) No. Wasto water is not allowed to be thrown on the streets.

(49) () In 1914, the residents of the Cantonment asked for the introduc-
tion of a systom of drainage, and in 1920 a deputation of tho Sadar Bazar
waited on the Officer Commanding with the sane object.

(6) and (¢) The project was dropped, as the estimated cost far exceeded
the financial resources of the Cantonment Fund.

Taxes 1N Hypgrasap (Sixp).

5. The Ho~ourasLk Mr. G. M. BHURGRI: (/) Arethe Government
awareo that— .

(a) the Hyderabad (Sind) Cantonment imposes & number of taxes on
its residents, such as, Water-tax, House-tax, Doi-tax, ~Vehicle-
tax, Conservancy-tax, and other Licence-taxes, which either do not
cxist or are much less exacting in the Municipal limits alongside
the said Cantonment ;

(8) that the Water-tax is taken at a higher rate than that prevalent in
the Municipal limits alongside the said Cantonment ?
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(¢) Will the Government be pleased to state—
(a) the number of residents in the said Cantonment other than the
military and the average tax per head ;
(6) the average tax per head in the Municipal limits alongside the said
Cantonment ;
(c) the populated area in the said Cantonment ;
(d) the populated area in the Municipal limits alongside it ?
His Excenteney ThRE COMMANDER-1NeCHIEF : () (2) The Canton-
ment imposes the following taxes :—House- duLinnservancy-tax, Licence-tax,

Water-tax, and Wheel-tax ; the Municipali Y ai ’3 pses Terminal-tax, Tax on
Animals and Vehicles, Water-tax, and Consdrvancy-tax.

The incidence of taxation per head of population for the year 1920-21 in
the Municipal arca is reported to be Rs. 5-11-9, and in the. Cantonment area
Rs. 4-12-11.  The taxes levied in the Cantonment are, therefore, less exacting
thau those levied by the Municipality-.

(b) Tt is not possible to compare the incidence of the water-rate in the
Canton.nent with the incidence in the Municipality, as tho principle of assess-
ment varies in the two localities. In the Municipality, the tax is based on
the income of the residents, whereas in the Cantonment, it is based on the
rental of each housc. )

() (2) According to the census of 1921, the residents in the Canton-
ment nuinbered 3,915, and the incidence of taxation per head is, as already
stated, Rs. 4-12-11.

(4) Rs, 5-11-9.
(¢) and (/) Government have no information on the subject.

Hrearrn axp Hien Pricks v Hypurasap (Sinp).

6. I'he HoxouranLe Mzr. G. M. BHURGRI: 1Vill the Government
be pleased to state—

(o) the distance of the Cantonment area from the eontre of the city in
military stations of the class to which Hyderabad (Sind) belongs ;

(6) whether they are aware that the congestion question in Hyderabad
(Sind) is an acute problem endangering seriously the health of that
city ;

(¢) whether Government are aware of the repeated and urgent repre-
sentations made by the people and the Municipality of that city to
Civil and Military authorities that the Cantonment be removed from
its position to a distance of not less than three miles from the
centre of the city ;

(@) whether Government arc aware that the delay in acceding to the
wishes of the people in this matter has resulted in inflated high
prices of land inflicting serious economic distress among the poor
and middle classes of the city ; ‘

(¢) whether Government are aware that the Municipality of the city is
prepared to make proposals which will not entail any finaneial
sacrifice on the part of the Military Department ;
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(/) whether Government will consider the feasibility of arranging a small
conference of the Military Department, the representatives of Sind
on the Assembly and the Council of State and the Local Muniei-
pality with a view to settle reasonable terms of transfer of Canton-
ment land, and to expedite the early disposal of this question ?

His Excerrexcy tHE COMMANDER-iN-CHIEF : (a) The distance
separating the centres of cities from military cantonments varies in every case.

() The Government of India are aware that the city of Hyderabad (Sind)

';z‘;e:ieriously congested, with consequences that are detrimental to the public
th. '

(¢) Yes—Amongst the various suggestions that have been made for the
relief of the congestion is a proposal to remove the Cantonment from its present
position. ‘

(d) The Government are aware that the prices of building sites in and
near the city have risen to a very high figure, but this is due partly to their
natural advantages.

(¢) and () The Government of India lLave recently directed that the
question of the removal of the Cantonment to another site should be further
examined by the local civil and military authorities concerned, and thercafter
by the Government of Bombay in communication with the General Officer
Commanding-in-Chief, Western Command. The Government of India’ have
not yet had any final report regarding the result of these discussions,

They have, however, received a report from the General Officer Com-
manding-in-Chief, Western Command, which shows that there is no other site
in thg vicinity of Hyderabad which can be compared with the present site
cither 1n height, in frecdom from mosquitoes or in space available for parade
grounds.

In view of what has just been stated, the Govirnment consider that the
proposed conference would serve no useful purpose.

KnaoreAL SnooriNg Cask.
. 7. The HoNourasrE: Mr. G. M. BHURGRI: Will the Government
be pleased to state— .

(a) Whether the attention of Government has been drawn to the com-
ments of the Pioncer in a leading article in its issue of the 2nd

July on what is known as the Khoreal Shooting Case ?
. (6) Whether Government ocontemplate modifying the spilecial legal
procedure adopted in cases of the trial of European British subjects ?

The HoxXourasrLe Mr. H. D. CRAIK : (¢) The Government of India
have seen the article referred to.

(6) The question is under consideration and a fuller statement as to the
intentions of Government will be made later.

Corron CoMMITTEE,

8. The HoNounasrx Mr. G. M. BHURGRI: .(a) Will the Government
be pleased to state what, action, if-any, has been or is proposed to be taken in
connection with the Report of the Cotton Committee ?
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(3) With reference to the Government of India Resolution No. 404-22,
dated $1st March, 1921, will the Government be pleased to state why no repre-
sentation s given to any cotton-growing tracts in India on the Indian Central
Cotton Committee ?

The HoxourasLe Me. B. N, SARMA : (o) The attention of the Honourable
Member is invited to the reply* given to the Honourable Sardar Jogendra
Singh’s Question in the Council of State on the 28th February 1921. The
reply then given explains the action taken or proposed to be taken by the
Government of India on the recommendations contained in the report of the
Indian Cotton Committee. The Central Cottop. Committee, the formation of
which was then under consideration, has sinde"¥eety constituted, and held its
first ‘meeting at Bombay on the 20th-22nd July 1921. Recommendations
Nos. 10-17 in Chapter X VI of the Indian Cotton Committee’s Report regard-
ing the licensing of gins and presses and the restriction of transport of cotton-
waste and loose Zapas to check frandulent mixing were referred to the Central
Cotton Committee for their opinion and advice with a view to the introduction
of legislation, if necessary. The views of that Committee have heen received
and are under consideration. As rezards the establishment of cotton markets,
the recommendation contained in paragraph 205 of the Cotton Committee’s
Report has been commended to Local Governments and Administrations who
have been asked to give the matter their careful sttention and to take necessary
steps to give effect to the Committee’s proposal, with the aid, where necessary,
of local legislation. In connection with the above, the attention of the Local
Governments has also been drawn to the Committee’s recommendation con-
tained in paragraph 212 of their Report regarding the standardisation of weights,
and it has been suggested to them that in any loeal legislation for the establish-
ment of cotton markets on the Berar system power should be taken to preseribe
standard weights for usc in those markets,

The question of the i nprovement of eotton forceasts is under the considera-
tion of the Government of India along with the improvement of crop forecasts
generally, and it is hoped that it will be possible to issue orders on the subject
shortly. Inthe Reply to the Honourable Sardar Jogendra Singh it was stated
that it had been decided not to impose a cotton cess to provide funds for the
Central Cotton Committec and the pay of additional staff. The Central Cotton
Committee have urged the reconsideration of this decision and the matter is
under consideration,

(6) So farfrom no repres:ntation being givon to any cotton-growing tracts
the constitution of the Committee has been drawn up so as to give special
representation to all the principal areas where eotton is grown.

The HoxovmasLk Mr. LALUBHAI SAMALDAS: May I ask a
Supplementary Question, 8ir? How is the representation given?

The HoxovraBLe Mr. B. N. SARMA : The Local Governments have
‘been asked to recommend, in conjunction with the various bodies interested in
cotton, and the Government of India have appointed a few, but I think the
main recommendations ca ne fron the Local Governments, and they have been
accepted. Later on, a representation has been made by the Bombay Indian
Chamber of Conmerce that it would be desirable to represent the Indian mer-
cantile interests in Bombay and their request has been complied with.

* Vide p, 277 of Vol I of Counoll of State’s Dehates.
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SALARIES OF IMPERIAL SERVICES IN INDIA.

9. The HoNourasre Mr. G.M. BHURGRI: (a) Will the Government
bo pleased to state whether thev propose to sanction further increase in the
salaries of the Imperial Services in India ?

(8) If so, to what Services, and what will be the total recurring cost per.

annum, and how are they going to meet this charge ?
(¢) Do they intend to have recourse to further taxation ?

The HoxourarrLE Mr. E. M. COOK : (a) The Honourable Member has
doubtless seen the Resolutiong of the Government of India No. D.-449, in the
Home Department, dated thé®6th July 1921, and No. 1559-E.A., in the Finance
Department. dated the 16th August 1921, which contain the decisions of the
Secretary of State on the memorials of the Tmperial Services as regards their
pay. Government have no further proposals for any general increase under
consideration,

‘ (4) and (¢) Only a verv small vortion of the cost of the increase sanctioned
in the Resolutions referred to will fall on Central revenues, and it will not
of eourse be sufficient to involve taxation.

Mz. Haurp Urran Kunax, Post Master, Frrozerore (Punsas).

10. The HoNourasLE Mr. G.S. KHAPARDE : (a) Has the Government
received & memorial submitted on 28rd April 1921, under Darva Ganj, Delhi,
regigtered letter No. 627, dated 23rd April 1921, by Mr. Hamid Ullah Khan,
late Post Master, Ferozenore (Punjab). addressed to Hir Excelleney the Viceroy
and Governor General of India regarding acceptance of his resignation ?

(%) If the answer to (2) above be in the'affirmative, is the aceeptance of the
resignation, tendered by Mr. Hamid Ullah Khan as a protest, contrary to
paragraph 4 of rule 539 of the Post *fice Mannal, Volume IT?

(e) Tf so, will the Government he pleased to state what action it proposes
to take in the matter, and how the period of unemployment iz going to he
treated ?

The HoNourarre Mu. B. N. SARMA : -(2) The memorial referred to has
not been received either by His Excellency the Vicerov or by the Government
of India. Tt was submitted by the petitioner through the Postmaster General.
Punjab and North-West Frontier. When it reached the Director General of
Posts and Telegraphs, that officer decided that the resignation tendered by Mr.
Hamid Ullah Khan should be cancelled. Necessary orders are being issuad by
the Postmaster General, Punjab and North-West Frontier Circle.

(5) The rule quoted by the Honourable Member does not apply to this case.
That rule contemplates the case of a man permitted to resign his appointment
instead of being otherwise punished.

(¢) The period of unemployment will be treated as leave without allow-
ances,

TRANSFER OF ADEN FROM THE !'GOVERNMENT OF INDIA.

11. The HoNouraBLE Larna SUKHBIR SINHA: (a) Will the Govern-
ment be pleased to state whether it is under contemplation to transfer the
administration of Aden from the¢ Government of India to the Colonial Office.?
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(8) Have. they received any represent&tion.. from the residents of Aden
against this proposal?
. (¢) If there is any such proposal, what are the reasons on which it is

The HoNourasrLe Mr. DENYS BRAY : (a) and (¢) I would refer the
"Honourable Member to the Answer given by me in the Council of State on the
26th March 1921 to'a Question on this subject asked by the Honourable: Mr.
Bhutgri. The transfer of the administration of the Aden Settlement to the
Colonial Office is still under consideration. ; B

(6) Yes.
. w
TraNsFer oF U. P, CArITAL FROM ALLARABAD To LUCKNOW,

12, The Ho~ourasLe Lara SUKHBIR SINHA: (a2) Is the Govern-
ment of India aware that the Unitcd Provinees Government propose to trans-
fer the Capital from Allahabad to Lucknow ? '

(6) Is it aware of the public agitation in the Agra Provine: about. this
transfer ?

(¢) Is it possible for any Local Government to transfer its Capital from
one place to another without the previous sanction of the Government of India
and the Socretary of State?

(d) Does the Government of India propose to ask the United Provinees
Government to postpone this proposal and not transfer any portion of the
.(Si‘ecr(clztzriat to Lucknow till the whole question is properly considercd and

ceided ?

The HoxourssrLe Mr. H. . CRAIK : (a) No. ‘

(b.) The Government of India are aware that allegations have been made
regarding the intentions of the Local’ Government and that these have given
rise to public agitation, '

(9) 'I:he‘ question has not yet definitely arisen, If it becomes necessary
to decide it the orders of the Governor General in Council will be taken under
Devolution Rule 4.

(d) The Government of India have called for a report from the Local
Government on the subject.

Foresr Researcr Instirote, DEara Duw.

18. The HoNourasLe Lara SUKHBIR SINHA : (a) Will the Govern-
ment he* pleased to place on the table a statement showing how {emporary
vacancies occasioned by the absence on leave or otherwise of Research Officers
at the Forest R'esea.rch Institute, Dehra Dun, have been filled during the last
five years, stating the qualifications for special rescarch of the temporary
incumbents ? :

... (%) Ts it a fact that in the past these vacancies have betn filled by officers
without any regard to the technical qualifications for the special branch of
research of which they were placed in charge, e.g., an officer whose duties are
more or less clorical being made to officiate as Forest Zoologist, and also officers
bolding no SPO"{IBJ gualiﬁca.tit'ms for chemical research being made to officiate
as Forest Chemist, in preference to the respective qualified assistants ?
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(¢) Is there any reason why the procedure of allowing assistants to
officiate is not followed at the Forest Research Institute ?

The HoNouraBLE MR, B, N. SARMA: (s) The statement asked for is
placed on the table.

() The Research Officers at the Forest Research Inmstitute are selected
.officers with special qualifications in their own subjects, and in most cases it has
been impossible to replace them by officers of similar qualifications when they
have proceeded on leave. Special research work has therefore had to be sus-
pended during their absence, and all that it has been possible to do has been to
keep the administrative work of the branch running as efficiently as
possible. In only two cases ‘were the assistants considered capable of carrying
on the work.

(¢) Inthe beginning of this year one of the Assistants to the Forest
Chemist was allowed to officiate for part of the time during which the head of
his branch was on leave, but the period was too short to %orm a definite con-
clusion as to his fitness. Whenever an Assistant is considered fit to do so he
will be allowed to carry on the duties of the head of his braneh in the
latter’s absence provided a fully qualified officer is not forthcoming,

Statement showing how temporary vacancies occasioned by. absence on leave or otherwise
of Research Inststute Officers have been filled during the last five years. -

Serial Name of Research Name of officer who held charge of the
N‘."“ Officer who proceeded duties of the officer Periods.
o on leave. on'leave.

1 | Mr. C. F. C. Beeson, | Mr. N. C. Chatterji, Assistant Forest 5 5 1016
Forest Zoologist. Zoologist, Officer-in-charge in addition. 18 6 1916
Mr. B. B. Osmaston, President, Officer- | 19 5 1916
in-charge in addition. 2 7 1017
Mr. J. E. Macpherson, Personal Assistant | 26 11 1919
to President, Forest Research Institute 6 2 1920

and College, Officer-in-charge in addition.
Mr. F. M. Howlett, Tmperial Pathological [ 7 2 1920
Entomalogist of Pusa, Officer-in-charge 7 1920

in addition.

2 | Mr. Puran Singh, | Mr. C. E. C. Cox, Assistant Forest Edono- 4 4 1918
Chemical Adviser. mist, Officer-in-charge in addition. 1 6 1919
8 | Dr. J. L. Simonsen, | Mr. A. J. Gibson, Forest Econmomist, | 15 11 1619
Forest Chemist. Officer-in-charge in addition. 73 1920
Mr.C. F. C. Beeson, Forest Zoologist, | 19 9 1620
Officer-in-charge in addition. 24 1 1921
Mr. Gopal Rao, Assistant to Forest | 26 1 19021
Chemist, Officiating Forest Chemist. 20 8 ‘1921
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. f Research Name of officer who held charge of the .
Serial Olgig:'ew?ho proceeded duties of the officer Periods.
No. on leave. on leave.
4| Mr. R. 8. Pearson, | Mr. C. E. C. Cox, Assistant Forest | 27 8 1819
Forest Economist. Economist. 611 1010
Mr A.J.Gibson, D.C.F. v . .| 711 1919
i P 118 1920
Mr. C. E. C. Cox, Assistant Forest | 12 8§ 1920
Economist. - 8 7 1920
Mr. R. C. Milward, President, Officer- 4 7 1920
in-charge in addition. 26 8 1920
5 | Mr. R. E. Marsden, | Mr. R. 8. Troup, D. C. F.and previously 2 2 1919
Sylviculturist. Sylviculturist. 6 4 19019
Mr. W. F. Perree, President, Officer-in- 6 4 1019
charge in addition. 20 10 1919
6| Mr. R. S. Hole, | Mr. W. F. Perree, President, Officer-in- 5 6 1919
Forest Botanist. charge in addition. 25 6 1919
Mr. C. F. C. Beeson, Forcst Zoologist, | 26 6 1919
Officer-in-charge in addition. ' 25 11 1919
Mr. 8. H. Howard, Sylviculturist, Officer- | 26 11 1919
in-charge in addition. 28 12 1920

InsrrUCTORS AT THE FOonrksT RrSEARCH INSTITUTE AND COLLEGE AT
DEenra Dun.

14. The HoxouraBLk Lara SUKHBIR SINHA : (2) Is it a fact that
the dutics of Instructors and Assistant Instructors at the Forest Research
Institute and College are more or less identical ?

() If the answer is in the affirmative, is there any reason why any

" differentiation should be observed in their designation ?
The HowourasLe Mr. B. N. SARMA: (q) and (5) The duties are

'not identioal in so far as the standard of teaching and the responsibilities
involved are concerned. : .

InD1aNS A8 REsEaRcE OFFICERS.

16. The HonourasLe Lara SUKHBIR SINHA :  (a) Hasany attempt

:
i been made to find suitable Indians as Research Officers at the Forest Research
Institute under the new scheme ?

(8) If the answer is in the affirmative, will the Government be pleaged to
state the methods by which publicity has been given ? P

(¢) If the answer is in the negative, will the Government be pleased to
state what steps are proposed to be taken in future for utilising I (fm,
for Forest Research ? utilising Indian talent

The HoNourasLk Mr. B.N.SARMA: (4), (3) and (s) For those of
the posts reserved for members of the Imperikl( %er(vgoe Inéoizm a:; Enz?pe:q
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officers are equally eligible. As regards the newly conceived lines of investiga-
tion the Government of India lay special stress on the appointment at the
outset of scientists who have already extensive experience and anestablished
reputation in the particular line !of research in which they are to be employed,
and consider -that no racial discrimination should affect the selection of—-the
best talent for this purpose. Such posts as those of Wood Technologist,
Seasoning and Timber Testing Specialist, etc., have been, or are being, filled
by recruitment in England and America ; these posts have not been advertised
in Indis !)e'p_ause the Government of India know of no source in the country
from' which men of the type, or with the knowledge, required can be
ohtained. Applications for the post of Organic Chemist, one of the new
pastsinot yet filled, are being invited through the press in India.

INDIAN Forrst ENGINEER SERVICE.

16. The HoxourasLE Lara SUKHBIR SINHA: Will the Govern-
ment be pleased to state in what way recruitmcnt for the newly sanctioned
Indian Forest Engineer Service is to be made, and if any publicity has been given
with a view to securing suitable recruits from India ?

The Hoxourasre Mr. B. N. SARMA : No recruitment for the Forest
Engineering Service is to be made this year.

Exexrrioxy ofF DceouMENTS UNDER StadMr Act.

17. The Hoxourasrk Sarpark JOGENDRA SINGH: Do Govern-
ment propose to consider the desirability of issuing & notification, under Section 9
of the Stamp Act, exempting from duty the following documents under the
Articles of Schcdule 1 mentioned below :— »

Article 4 —Affidavit for the sole purpose of enabling any person to
receive relief from a public, religious or charitable trust.

Article 5.—Agreement or Memorandum of an agreement to create a

. public, religious or charitable trust.

Article 7.—Appointment in execution of a power under a public,
religious or charitable trust.

Article 58 —A settlement cxecuted for a public, religious or charitable
purpose.

Article 62 —Transfers of public, religious or charitable trust :property

« from one trustee to another. .
Article 64.—Declaration of a public, religious or charitable trust ?

The Hoxovrapne Mir. SHAFI: The income from stamps is & Provincial
source of revenue. The Honourable Member will realise that the Government
of India are not in a position to take any such action as is snggested in this
Question, except at the instance of Local Governments.

PENALTIES UNDER StaMP AcT.

18. The IHowourasLk Sawpar JOGINDRA SINGH: Do. Govern-
ment propose to consider the Question of issuing a rulé under Sectiom 75 of the
Stamp Met to the effect that no penalty in excess of rupees five sha.!l be.levied
in the case of insufficiently stamped documents creating or declaring. public,

k4
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religious or charitable trusts, or agreements or memoranda of agreezpents to
create such trusts ? .

'The HovounaBre Mn. SHAFI: The Honourable Member is refe
to the Reply which I have just given to Question No. 17. ‘

EXEMPTIONS FROM OPERATION OF AnrMs RuLEs.

19. The HovourasLe Lata SUKHBIR SINHA: Will the Home
Member be pleased to state why Magistrates and Members of the 'Couqcxl, of
State and Assembly have not yet been exempted from the operation of t?\.e
Arms ‘Rules as recommended in my Resolution passed by a majority in this
Council in March 1921, and from what date effect is going to be given to the
said Resolution ? '

The Hoxouraste Mr. H. D. CRAIK: The undertaking given by
the Honourable Home Member that the opinions of the Local Governments on
the proposal would be obtained has been carried out. The views of the Local
Governments have been invited and will be examined when all the replies
have been received. I an therefore not in a position as yet to state whether
and from what date effect will be given to this Resolution,

EXPENDITURE UNDER NEW REPORM SCHEME.

20. The HoNovrasre Lara SUKHBIR SINHA: Will the Finance
Member be pleased to lay on the table a statement showing the total amount
of increage in every Province and in the Government of India on account of the
New Reform Scheme in all the departments ?

The Hoxovranre Mr. H. D. CRAIK : The attention of the Honourable
Menber is invited to the statement* laid on the table on 14th February.
Further figures are being collected so as to bring the information up to date
which will be communicated to the Honourable Member in due course.

CONVICT SETTLEMENT, ANDAMANS.

21. The HoNouraBLE Rar Banapur Lirs RAM SARAN DAS: Wil
the Government kindly state what steps they have taken to abandon the convict
settlement in the Andamans as recommended by the Jails Committee ?

The Howourasre Mr. H. D. CRAIK: Government have decided to
abandon the Andamans as a penal settlement and not to retain it in the modified
form suggested by the Jails Committee. Deportation accordingly ceased in
March last, and Government will shortly introduce legislation with a view to
the abolition of transportation as a form of punishment. Orders have been
issued for the return to India of political prisoners, and of those who are
diseased or unfit to remain in the Settlement. We are also issuing orders for
‘the repatriation of females (except those who wish to marry and remain in the
Settlement) and adolescents. The repatriation of the general body of convjcts,
however, presents many difficulties and cannot be carried out at one stroke,
I have with me a report submitted by an officer of the Government of India
who was recently deputed to visit the Andamans and to make recommendations
regarding repatriation, temporary reforms and the future of the Settlement.
If the Honourable Member wishes I will be glad to show it to him.

* Fide pages 39-41 of Vol, I of the Council of State Debates, -
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COLONISATION OF ANDAMANS BY INDIANS.

22.- The HoNouraBLR Rar Bamapur Lana RAM SARAN DAS:

(a) Will the Government kindly state whether, after removal of the Convict
Settlement from the Andamans, it is the intention of Government to open the
islands to colonisation by Indians, and to take steps for the development of
economic resources of the islands through Indian agency ?

~ (8) If so, will the Government kindly state the s they are taking in
this diection ¢ tope they d

* The HonouraBre Mr. H. D. CRAIK: (e¢) and () An officer was
deputed to visit the Andamans during the month of July and to report suter
alta on the general question of the future of the Settlement when the penal
Settlement 1s abandoned. His report has been received and is now under the
consideration of the Government.

GOVERNMENT LOANS.

23. The HoxourasLE Rar Bamapur Lara RAM SARAN DAS:
(a) Will the Government kindly state to what extent have the new Government
loans been subscribed, both in England as well as in India ?

(8) To what extent have old war bonds been converted into new loans ?

(¢) What was the rate of interest payable for such war bonds, and when
would they have become payable by Government in ordinary course of time,
had they not been now converted into the new loan 7

(4) To what extent bave the new loans exceeded the amounts budgeted
by Government for the current year, the rupee as well as sterling loan ?

(¢) To what extent does the Government intend to utilise the excess in tho
new rupee loan subscribed, towards— .

(¢) reduction of floating debt,
(¢7) deflation of the currency ?
() How will the excess in the new sterling loan be utilised ?

"The Honourasre Mr. E. M. COOK : - (a) The total subscriptions to this
year’s rupee loan up to the 29th August amounted to Rs. 4382 crores, of which
1:27 orores was received in England and the rest in India.

-(4) 202 lakhs of 1921 Bonds and 3:19 lakhs of 1922 Bonds.

() 5% per cent ; the 1921 Bonds on the 15th Septenber 1921, and the
1922 Bonds on the 15th August 1922.

(@) 2882 crores in the case of the rupee loan and £2} millions in the case
of the sterling loan.

(¢) As the Honourable Momber will remember from what was said by the
Finance Member in his budget. speech, Government have these two objects
very prominently in mind, The extent, however, to which it will be possible
to spare money therefore cannot be stated at this stage of the financial year,
for it must depend upon the state of the cash balances during the remainder
of the year. So far as can be seen at present, it is very unlikely that the
revenue surplus anticipated in the budget will be rea.l.im{ and any revenue
::]f:::t in the current year, will have to be financed from the general cash

008,
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(f) The increased receipts from the sterling loan will help to keep the
Secretary of State in funds to meet expenditure which would otherwise have
had to be met by remittances from India. I may mention that, among the
Seoretary of State’s other liabilities, about £14 millions sterling has to be found
abroad for railway capital expenditure in the current year. -

Note CircULATION AND METALLIC RESERVE.

94. The HoNouraBre Rar Bamapur ILarna RAM SARAN DAS:
(a) Will Government kindly state what was the total amount of the note circu-
lation on the 30th of June 19217 7

(6) What was the amount of the metallic portion of the currency reserve
in India on the same date ?

The Hoxourast Mr. E. M. COOK : (s) 171} crores.
(&) 9534 crores,

Rrepvcrion oF Note CIRCULATION,

25. The HoNourasLe Rat Bamapur Lars RAM SARAN DAS: Will
the Government kindly state what steps, if any, they are taking to reduce the
present note circulation and to increase the percentage borne by the metallic
portion of currency reserve to the total note circulation ?

. The HoxotvrasLe Me. E. M. COOK : The Paper Currency Act passed
this time last year provides for a gradual reduction of the treasury bills held
in the Currency Reserve by the utilisation of the interest on the Currency
Reserve investments, and such reduction involves the withdrawal of the
currency notes issued against such bills. It is estimated that the-interest
available for this purpose in the current year will be over 4} crores, and eince
April 1et, 1} erores has already been spent in this way. Further, as
announced when the Paper Currency Bill was under @iscussion'in the Imperial
I:eglsla‘mvc Council last year, it has also been decided that, as soon as the
Gold Standard Reserve amounts to £40 millions, the income thercfrom will
be devoted to the same purpose : the Gold Standard Reserve now amounts to

2394 millions, so funds will also be available from this source in the course
of next year, if not earlier.

The Honourable Member’s question appears to imply that the present
note clrculg.tlon 1s excessive and that the I?I'I;Sﬁnt meta‘ll};cy backing is ]i)l'suﬂi-
cient. It is always a matter of controversy as to when exactly a currency
:{ste.z.n becqmes inflated, but the Government are not prepared to admit that

e zxrct;latlon of currency notes in India is in excess of the actual require-
;1]1]? s of the country. It is true that of the total Currency Reserve, against
the preseﬁgﬁ circulation of 175 érores 60 crores is represented by Indian
o s?;ry lts ;s:lﬁed ad koe, and the Government admit that they would like
o s olfn:; o _thgse either replaced by other securities or dischiarged as the
of dicenar : ]:VI lra.wa.l of currency notes. As I have mentioned, this precess
this is no%v 039 abr;ady begun.  As regards the present metallic percentage,
Hosas o M:f o and is, the Government consider, very satisfactory ; the
simiarae ¥ nb li)o will find that it compares extremely favourably “with
fote eﬁ btages Dorne 1n most other countries. Moreover, this percentage
s arrived at by valuing the gold in the reserve at ten rupees to the sovereign,
t.eam(ine rlll‘pee for 11'3 grains of fine gold. If the gold were valued at its
actual market price, the percentage would work out to about 64, '
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Ixp1ax EM1GRANTS PROM . OVERSEAS.

98. The HoxoURapLE Rar Bamipur Lita RAM SARAN DAS:
(s) How many Iadian emigrants have returned to India from overseas during
last two years? o .

(b) Will the Government kindly state the steps, if any, they have taken to
help them in securing employment in India ?

(¢) How many of such emigrants have secured employment ?

(4) What is the present means of livelihood of such emigrants as have not
8o far secured employment ?

The HoxourasLe Mr. B. N. SARMA : (a) 9,812.

() The Government of India suggested to the Governments of Bengal,
Madras and the United Provinces, to which provinces most of the repatriates
belong, that it might be well to form local advisory committees, one of the
duties of which is to meet returning emigrant ships and to help the emigrants
to find work, acting as a sort of labour bureau.

A Committee composed of officials and non-officials has been formed in
Bongal under the Chairmanship of Mr. W. R. Gourlay, C.I.E., I.C.S,, with
these functions. The authorities at Madras and Bengal have been asked to
forward to the Director of Industries, United Provinces, all applications for
employment from Indians belonging to those provinces. It is underitood also
that the Servants of India Society have started a depit for repatriates at

Cawnpore. -
(c¢) The Government of India have no information.

(4) Some of them have drifted down to the depét at Calcutta in hopes of
securing a voyage bacl to their colonies. They are being maintained there
partly by charitable subscriptions, partly out of a subvention granted by the
Government of India, and partly by such daily labour on hire as they are able
to obtain. There are understood to be about 600 persons in the depit await-
ing a chance of returning to Fiji, as soon as the Committee will permit them
to go, and over 100 waiting to go to Surinam and Trinidad, if the Legislatiye
Assembly will vote a.grant for their repatriation. One of the reasons for
delaying their departure is the desire of certain members of the Committee to
‘give: the Indish public a chance of assisting these unfortunates to settle down
‘atid find employment in this country. '

ArpoINTHENT OF INDIAN TrADE COMMISSIONERS.

27. The: HorouraBrLEe Ra1 Bamapur Lana RAM SARAN DAS:
- (a) Will the Gbvernment kindly state what steps, if any, they are taking to
appoint Indian Trade Commissioners in foreign countries with which India has
foreign trade ? :
~ (8) In what countries so far have Indian Trade Commissioners been
sppointed ?
.~ (¢) Have Government considered the desirability of appointing Indian
fade Commissioners from among the Indian mercantile communities of this

countdy? -
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() 1f wo, will the Government kindly state how many of the Trade Com-
missioners appointed so far are Indians?

-
The Honourastr Mr. SHAFI: 1 would rofer the Honourable Member
to the reply* given in the Legislative Assembly on the 17th February lastto a
similar Question asked by Mr. Manmohandas Ramji.

Friwgur Cuaraes oy INniay. Ramways,

28. The Hoxovkasne a1 Bamamre Larya RAM SARAN I?AS:
() Will the Govermnent kindly state whetler it is under contemplation to
undertake a revision of freight charges on Indian Railways?

(6) If o, is the Government appointing a Committec consisting of officials
- and non-officials to undertake this revision ?

(¢) 1f the answer be in the affirmative, when is such a committee going
to b. appointed, and what are to be its terms of reference ¥

The Hosovranrt Mu. SHAFI:  («) The revision of freight charges on
. Indian Railways is under contemplation. This revision. it way be explained,
" is with a view to increasing the rates when the existing freight-tax ceases
on the 31st March next. "This, it may be pointed out, is considered necessary

* to meet the enhanced cost of working.

(8) 1t may Le explained for the information of the Honourable Member
that a schedule of maxita and minima rates {consisting at present of six
classes) is sanetioned by Government, and applies to the traftic of the majority
of railways in India. There is then a commodity classification under one or
other of these classes ; and in deciding on the classification appropriate to a
particular coma.odity, local and other conditions have to be taken into considera-
tion, with the result that the classification of the same commodity may, and
indeed does, differ un two or more railways. Railways are permitted to vary
their charges within the sanctioned maxima and minima of the class rates
and here various factors arise, impossible to detail within the cowmpass of this

«reply, and which have a bearing on the ultinate fixation of charges. In the
“circumstances, it is difficult to see how a Committee such as that suggested
wcould usefully deal with a complicated and intricate subject such as the
evision of freight rates which have been framed after much experience of
“What the traftic in each case can bear.

(¢) This question does not, under the circumstances, arise.

Craims AND TrAFFIC INsrEcrorRs, NORTH-WESTERN RaiLway.

20. The HoxouraBLE Rar Bamapur Lana, RAM SARAN DAS:
E)‘ Will the Government kindly state what is the number of Claims Inspectors,

flic Inspectors, and Assistant Traffic Inspectors, on the North-Western
Railway, recruited from among—

(¢) Hindus, (¢t) Myhammadans, iii- Sikhs, (7v) Parsis, (v) Europeans,
and (v¢) Anglo-Indians ? ) ( - e

() How many among each of these communities are graduates ?

. rga page 108 of Purt I of Volume 1 of Legislative Assembly Debates.

B
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() What are the fulure prospects of these graduates in the North-
Western Railway ?  Ilave any of them bsen promoted to higher appointments
in the department ?

The HoNourasLE Mr. SHAFI : (a) The number of Claims Inspectors
and Traflic Inspectors on the North-Western Railway is— N

() (i) (iii) (iv) ) (vi)
~
g g
—_— = ] -.5 Total.
N = = =
£ E % 2 "
= 3 3 ¥ 2 )
£ € = 5 g »
<] = -7} [ = -
Senior Claims Inspect- 1 1 2
OI's,
Junior Claims Inspect- 6 3 1 - 10
Ors.
.
Traffic Inspectors ... 5 v 36 8 49

(&) Of the above, four are graduates, two being Muhammadans, one a Sikh
and one a Hindu.

(¢) The future prospects of these wen, as of other graduates employed
on the North-Western Railway, dircetly depend upon the capacity they show
in their railway work. If thev show themselves to be sufliciently capable,
there is no reason why they should not eventually rise to higher appointments
in the Traffic Department.

Ex1eNpITurE oN INpiax Ratnways oursipk INpia.

30. The HoNourasre Mr. LALUBHAI SAMALDAS: (¢) What was
the total amount spent on account of the Indian Railways outside India during
the financial year 1920-21°7?

(¢) How much of the above amount was digburscd by the Secretary of
State or the High Commissioner, and how much by the Companices ?

(¢) Were any tenders called for any purchases on account of such Rail-
ways outside England and, if so, for what part of the total amount spent during
the year were such tenders invited ?

(d) Will the Government place on the table a statement showing the cases
in which tenders have been invited and the prices asked for by each tenderer?

(¢) Were there any cases in which orders were placed in England in spite
of lower tenders being received from other countries and, if so, what was the
total amount of orders so plgeed in England and what was the total saving
that cou d have been effected in every case?
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The Hoxounadts Mz. SHAFI : (a) and (5). The total amount spent in
England on account of Indian Railways during 1920-21 wa§.£l7,582,277 as
below :—

Expenditure relating to State Railways worked by
) Sxt’g:e representing direct_ disbursements by the -
Secretary of State or the High Commissioner ... £3,785,431
;7) Expenditure relating to State Railways worked by
) Cﬁglenpanies, i.c., payments made through Railway

.

Companies ves oo .. £18,796,846

— e S—

Total .. £17,582,277

(¢), (4) and (¢). I am unable to give the complete information asked for
in parts (c) and (), but I lay on the table a copy of papers received from the
High Commissioner, containing extracts from a minute on the subject of the
purchase of stores in England for Indian Railways, extracts from Sir William
Meyer’s evidence before the Railway Committee, a note on the procedure of the
Stores Department, and two statements, showing (1) cases in which an;nsh
tenders have been accepted although lower satisfactory tenders have been received
from foreign firms, for the period from the lst October 1920 up to the 8th
August1921, and (2) cases during the same period where foreign firms’ tenders

" have been accepted for the whole of a contract, or where orders have been divid-

" ed between British and foreign firms, where British firms have Leen given an
opportunity to reduce their prices. These statements will give the information
required in part (¢) of the question.

Extract from a Minute by Sir W. S. Meyer, dated 8th August 1921.

1. The printed nate on the procedure of the Stores Department in respect of the purchase
of stores for India annexed to this Minute gives a full statement of () the manner in which
tenders ave invited, and () the considerations which guide the acceptance of tenders. My
evidence before the Railway Committee, which is attached, affords a commentary on certain
features of the procedure and policy adopted, and it is only necessary for me to wupplement it
'm points not already made clear or calling for revision.

2. T shall first deal with the question of calling for temders. Tenders are usually
invited by advertisement when large supplies are needed and the amount involved is
considerable, e.g., demands for railway materials such as steel rails, ete. Advertisements are
inserted in important newspapers and technical journals published in the United Kingdom.
Most important foreign manufacturing firms have agents in this country who keep them
in touch with business openings, and it has not in the past been found necessary to bring our
re(iuirements to the special notice of foreign firms, unless articles of a special nature obtain-
able only from such firms are required. Tn other cases recourse is had to “ limited ” tenders

or to individual firms direct. Paragraphs 2—5 of the printed note explain the procedure
in calling for tenders.

3. The next point is the policy which has been laid down to control the acceptance of
tenders. I may summarise this briefly in a series of proﬁonitiona explaining later the
considerations which led to the adoption of principles which might be considered likely to
give rise to criticism —

() As a general rule, the lowest satisfactory tender is accepted. The term * satis-
factory °, covers matters such as quality of article tendered, reliability of

«  tendering firm, date of promnised delivery, ete. This rule is, however, subject to
the following qualifications :—

(a) In present abnormal circumstances and for the rensons explained in my evi-
dence before the Railway Committee, T an willing to accept a satisfactory
British tender in preference to a foreign tender when the gap between the
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two is not excessive. As a general starting point, T have laid down that this
gap should not exceed 10%, But cach case has to come before me personally
on its merits, and while semstimes no preference at all may be found neces-
aarye in others there may be valid reasons for going beyond 10%. In the
case of the wheels and axles referred to in my evidence, a preference up to
about 20% was allowed to a British firm for the special reasons there statcd.

(4) Among British tendevers, preference is given to s firm on the King's roll, t.e.,
one which has on ita staff at least 5 per cent. of disabled ex-service men, over
anon-King's roll firm unless the latter tenders materially, lower or under-
takes to deliver more oxpeditiously where time is an essential factor.

(f©) When a British and a foreign tender are equally satisfactory, the preferenco is
invaviably given to the forwer. :

(+4) When a foroi;fn tender is much below a British tender, the terms of the former
are confidentinlly commuunieated to the British firm to enable it, if possible, to
com¢ down to within a rensonable limit of preference. The use of this lever has
often resulted in n material reduction of the original British prices.

4. T have explained in my evidence before the Railway Committee the reasons for the
policy 1 have adopted which, T again reiteratc, has been adopted by me as odly a temporary
measure in view of the present abuormal conditions in the industrial world. When the
Stores Department camo under me, I reviewed the position most carefully, and came to the
conclusion that it would not at prcsent be to the real ultimate advantage of the Indian
Government to take into account nothing beyond the prices at the moment. Having rogard
to the Exchange and cxisting industrial conditions in Gormany, for instance, British ﬂ?mn
would in sundry cases not be able to compete on ¢qual terms with German manufacturers, but
theplmnlg of all orders in the cheapest market might, by helping to destroy British industries,
placa us ultimately at the mercy of their foreign competitors. There are other considerations
which sometimes militate againat the accoptance of foreign tenders, e.g., the didicultyinvolved
in the inspection of forcign materials before they can be passed for shipment, and ingny case,
inspection abroad is mare egpensive than it wonld be in England and occasiénslly the
ditliculty of obtaining delivery within the time specified in the indent. It mrtwt:
emphasised that, in the case of certain classes of material, e.g., Railway wheels, sles, ete.,
where reliability is a matter of public concern, it is inexpedient to attach too much import-
ance to cheapness und to overlook the spetial reliability of a firm that has been in the past
tried and found trustworthy, even at some extra cost to public revenues.

6. I enclose-two statements, one showing the cases in which since 1st October 1920 a
higher British tender has been accopted in preferonce to a lower forcign tender, and the other
showing the foreign tenders accepted during this period.

The 8th August 1921, W. 8. MEYER.

Eztracts from Minutes of Evidence given: by St William Meyer, @.C.I.F., K.C\8.T,
before fiﬂ Hailway Committee,

8190. May I first ask you about some matters that you know of in your present
position P As I understand it, it is your busivess to be responsible for the purchase of storcs,
waterials, and #o forth, for Government departments generally ¥ —Yes.

8191. And that includes the three State Railways *—Yes.

8192. 1 understand that the (Government are setting up, if thoy have not already st up,
a corresponding Purchase Department in India ¥ —The question of the actual shape in whiﬁ.
it is to be set up and its scope is still under consideration, but there was a Committee appoint-
ed on the subject on which your Secretary, Mr, Ryan, sat.

8193. But the policy of doing it is scttlcd: is that right P—I think you may take it
that that is s>, ‘

8104. At present, however, there is not a corresponding department in India with which
you can dovetail F—No.

8195. The function of the High Comwissioner will be to get things in England that
could not be got in India ; that will be the theory, T take it P—It in rather like this. The
Indian Government and the departments determine what things they require in England.
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ent policy is that whenever possible they shall pmchu&thil s in India at, of course,
S}x"zal::l:l;‘le x1))01'i::(3¢:()m red with Englaﬁd. They make u 'hel.r minds s to what they can
purchase in India, and then tirey indent for the residue, which is either stoff which 1s not
procurable in India, or could only be procured at prohibitive expense or ontirely through the
agency of private firms. They do not want to employ middlemen. Inall those cases they
send mo instmmetione to buy. :

8196. Who are they—scparate departmonts or & stores organization P—No, there is as
vet n}) collective store)s org:\ization in India. My orders may come from the Anfny.
Department of the Government of India as regards particular army stores, or possibly, for
the sake of convenience, from the Director Goenera) of Ordnance. Similarly, they may come
from the Post Office as vegards Post Office and Telegraphs, and from the various Public
Works Depattinents as regmds ordinary publio worke matters, and from the Railway Board,
usually, as regards railway purchascs.

hat- -der i ¢ i Iv by
8197. 1 assume that an urgent order on a small scale might come to you direetly b
cable from the Agent of the North-Western Railway P—That is so. On many lmltten
there is dircct communication between my Director General of Btores and the local people.

$198. You have to buy engines, rolling-stock, and things of that kind P—Yes,
8199. You have a firm of consulting engineers P—Yes.
8200. Do you make much use of them P—Considerable.

8201. They do the inspection for you during construction, 1 suppose P—1In certain
highly technical matters the consulting engineers come in, but the Stores Department has
aleo got its own people to refer to.

'8202. The Stores Department has its own experts P—Its own ing ting experts, I
should say, rather than consulting experts. For a large number of purchases of re, .tx\'oly
small things and loeal stores those experts are quite sufficient. One of the matters in which the
consulting enginecrs are uscful is this. One of the questions we bave to consider at present
in the purchase of storcs in Germany, say—if we can get the material at a consi erably
cheaper price there. Before we consider the pros and coms of that, we often refer to the
consulting engincer as to the status of a particular German firm or company that hes
tendered, as to the character of the goods they turn out, and as to the likelihood, where time
is of the essence, of their being turned out promptly.

8203. Would you trust to your own knowledge as to the status and capacity of a firm
in Epgland ? -I certainly should not trust to my own individual knowledge, but the Director
General of Storesand the Stores Department have, of course, got very large information.
They have dealt with firms for many years, but if there was any dificulty we would certainly
o to the consulting engineer.

8200, (Chairman). 1 do not know whether you have any views on the question of the
purchase of stores. One of the complaints that was made in India, in somewhat general
terms as far us I can remember, was that the English companies gave a preference to England,
although stuff might be bought chea[:r and equally well in America or in Germany, and
that thereby the Indian tax-payer has suffered. That is the case as stated. Have you an
opinion ou that, from your experience >—I cannot say what the companies do, but 1 can tell
you as regards my own department, which includes the purchases of State Railways. One js
rather hetween Scylla and Charybdis in these matters. You have got the Indian opinion
demanding, from their point of view auibe reasonably, that you should purchase absolutely in
the cheapest market. 1 have a good deal of pressure put on me on varions sides in England
to deal with British firms and companies; they say it is very hard that they should be
penalized by the abnormal advunta,fo obtained by Germany through the rate of exehange
and 50 on ; that they have served India well in times past, and that if they have to shut up
shop things will be worse for us in the future. I huave always taken up the pasition that it
is not the business of the Indian tax-payer to subsidise British industries or British labour,
but that within certain limits one might give a bit of a preference especially to people who
have formerly dealt with us. The Director Genoral of Stores deals with the mass of
contracts, but at present cases in which it is proposed to deal with a foreigp firm come up to
me. The general principle I have laid down (it is subject to specific a.n? possibly differént
applications in lfnrticular cases) is that if the lowest British tender is within
10 per cent., say, of the German or Belgian tender, I give it to the British firm.
oourse, time is sometimes of thc essence of the contract. Sometimes the British
firm can turn out the goods required within the time that the Government of India
or the department that re(‘\.l.ms. the goods, specifies, and the foreigner cannot. I also adopt
the principle on occasion thet if the lowest German tender, say, is considerably lower than
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the lowest British tender, I commupicate confidentially the terms of the German tender to
the Britisher, and ask him if he will come down.  Sometimes he comes down to an extent
that justifies me in giving the business to him ; sometimes he does not. Of course, as you
understand, the Secretary of State is subject to various questions in Parliament about these
matters and, although [ am subordinate to the Governmernt of India and not to him, I have

explained my policy to him, and he so much approved of it that he said he thought of
u&ng the companies to follow it aleo.

8210. Yon have raised a point there that I think is worthy of notice. You are an
officer of the Government of India P—That is so. -

8211. You happen to be temporarily housed, I anderstand, at the India Office P—I was,
but I have got an office of iny own now. T am a neighbour of yours : Tamat 42 and 44,
Grosvenor Gardens.

8212. The only way in which the Secretary of State can deal with you, so to speak, is
throngh the Government of IndiaP—Yes. If I were doing things that he considered
objectionable, he might instruct the Government of India to instruct me to abate my
actions, but no such case has arisen hitherto.

8213. I think we fully understand your attitude. The giving of a certain preference to
England as a country that has supplied material, and to individual firms that have served
you well, you regard as a businesslike and proper thing to do P—Exactly.

8214. You do not think it is contrary to the interests of India in the long run if you
sacrifice 500/. or 5,000/. on an individual, contract P—I think it is entirely to the interests
of India in the long ran. Perhaps I might bring to your notice, if it has not been alresdy
brought to your notich, one question with reference to the loan of 7} millions that was
floated here a little time ngo. There was a guarantee given by the India Office, on behalf
of the Government of India, that all the proceeds of tgho,t loan would be applied to the
purchase of railway material in this country. Of course, it is quite easy to carry out that
policy without any infringement of the other lino of policy to which I waa referring just
now, because we shall spend about 14,000,007/. this year for the purchase of railway material,
and in any case at least 73 millions—probably very much move ~will come from British
undertakings. ’

8215. Thank you very much. I do not think ] appreciated before the point of purchase
in Great Britain as distinct from purchase in Europe. That is, of course, a distinct differ-
ence. .

8399. I do not propose to ask you any questions on the technical side at all, [ will
read out the question in order that the Committee may know what it was. Question No. 3
was: “ Are tenders for supplies from foreign countries freely invited and received, and if
80, will the Director-General kindly state the number of foreign tenders received during the
periods 1912-13, 1913-14 and 1919-20P” The reply is : * The usual 'method of inviting
tenders from foreign countries is by advertising the requirements. This is done whenever
it is thought that the requirewents are such as to attract foreign competition Thirty-nine
foreign tenders were received during 1919-20. The numbers for 1912-13 and 1913-14 ave not
available.” Who exercises the discretion as to whether * the requirements are such asto
attract foreign competition ” or not P—The Director (General of Stores.

8400. What guides him in his decision P—The past. He would look up to see what foreign
companies in the past had offered for like requirements.

8401. Whether stores of that nature can be obtained in foreign countries or not—is
that what would guide him P—Either that they cannot be obtained in foreign countries, or
that for a series of years, let us say, Canada did not send in any tenders. Then he might
reasanably conclude that it wasnot of any particular use advertising the requirements in
Canada. Another point you have to bear in mind is that very often he is asked to get stores
nrgently, and to advertise in foreign papers necessarily means a little delay. '

8402. In reply to No. 5 two examples are given. The answer says: *“ In a few
instances foreign tenders from 30 per cent to 50 per cent. lower than British tenders have
been received, and have been dealt with in accordance with the policy indicated in the answer
to Question 4. One or two recent examples are given below :—

Railc.—Fnreﬁn price, 10/. 10s.
British price 171., subsequently reduced to £11 10s.
“ Wheels and Azles.—Foreign price, 451.
‘ British price, 83/. 16s, subsequently veduced to 67.."
Ts it possible that what bappened in those two cases of rails and wheels and axles
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may have happened in the case of other materials ip regard to which the Director Greneral
of Stores exercises his discretion P You sces the difference is cpormous P—-I explained at the
outsct to the Chairman the policy which I have laid down in respect to foreign tenders.
This case of wheels and axles I know about personally. The 45!. was a German price. The
original British tender was necarly 84/. In accordance with the policy I indicated to the
Chairman, the German price was communicated to the company which offered it and they
were asked whether they could reduce. Thoy said they could reduce to 67!. T said {_at was
not enough, but that I was willing, as a special case, to give them the tender at 55.., having
regard to the fact that they had done very good work for us in the past, and that they
might be supplying ua with wagons later on for debenturcs instead of for cash. They are
still thinking over the offer ; I gave them time to consider it. The foreign price for the
rails was 10 guincas and, in the first instance, the British price was 17/. It was subsequently
reduced to 11/. 10s. I imagine that the reduced British price was accepted.

8403. (Mr. Purahotamdaa.; I should like to put this question arising out of the answer
you have just given. If you call for tenders and if, instead of giving the order to the lowest
tenderer, you send for the next lowest competitor and tell him you have got a lower tender,
does it not discourage the lowest tenderer from tendering again P Will he not say :  “Our
tender is only called for in order to get the others to reducc their prices? ” There is not what
is called in ordinary business (I do not at all mean it is 80 in this case) fair render facilities
available to all. Does it strike you that, by the adoption of this methed, the foreign tenderer
may absolutely cease to tender at all P—Your criticism would be absolutely just in normal

times.  One would not think of adopting this system in normal times, but we have to face a
very abnormal situation in which the Germans, thanks to the exchange position and to their
necessity of having to pay a huge amount of reparations, are putting up what yon mnay call an
a.rtiﬁciaf price.  'We do not want to see the British firms ruined by t>erman aitificial prices ;
the result would probably be that you might get a German monopoly. On the other hand,
ae I said to the Chairman, it wouldy not be legitimate to use *he Indian tax-payer to any mate-
rial extent to subsidise British firms, so I have adopted a medium position—a moderate amount
of preference to British firms which will only xl)aut while the present abnormal esonomio
situation continues.

8404. I take it that this policy did not prevail before the war, and that it will stop in
the near future as soon as the othor circumstances to which you have referred adjust them-
selves P—I wae not responsible for the administration of the Stores Department before the
war ; I have become responsible only lately. I understand that before the war they went on
the general principle of going to the cheapest market, and herenfter (in normal conditions)
they will do the same. Of course, you must take it that in certain cascs, as I explained to the
Chairman, time is of the essence of the demand, and foreign people may not be 57]0 to supply
within the requisite time.

Procedure of the Stores Department in thelpurchace of stores and engagement of freight
to Indsa

1. Action in regard to purchase is only taken on receipt of indents of telcgmms from

India. Each indent must be accompanied by a certificate showing that funds have boen
provided to meet the proposed expenditure.

2. “Draft Orders.” are prepared in the precise tern;s of the indent, each order including
such items ae will have to be obtained from one class of manufacturer. The draft orders are
then referred to the Superintendent of the Depit, the Consulting Engineers, or other officer
appointed to undertake the inspection of the stores, and are completed by him, with the
necessary specifications, departmental pattern numbers, if any, such other information as
may be nccem.rly to guide the supply. They then form the basis on which tenders are
invited for supply.

8. There are three ways in which tenders are obtained :—

(1) By advertisement (“open tender).” )
(2) By invitation to a limited number of firms (“limited tender).”
(8) By invitation to one firm only “single tender " or (“ private purchase ).
) At it’e zlaft to tht; d_iacﬁet_ionu?f %hﬁ Department to decide which of these three ways shall
e adopted, as explained in the following extract fr Mi
S s tined in the fo :_mg ract from a Minute by the Under Secretary of
“1h 1874, a Committee of the House of Commons (of which Mr. J. Holms was Chair-
man) sat and reported on the purchasing Departments, War Office, Asn.nimlt'y.
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India Office, etc. They madeno special recommendations, with respect to_the
India Office, but, on the general question, they were of opinion that 1t would be
‘ unwise to restrict the purchasing officer to any one of these modes of purchase’
(viz., ?rn tender, limited tender, purchase by brokey, or private purchase) to
the exclusion of the others.” * Inall cases, ' they say, ¢ where the circumstanees
will admit of it, public tendor is the best and safest mode of buying, but the
Committee are not prepared to recommend any restriction upon the discretion of
the Ireads of the purchasing Departments. To enable them to buy to the fullest
advantage, they must, within certain limits, be left untrammelled °. . .

. . ‘The (fmticeof purchasing privately does not prevail to any great
extent in any department. The purchasing officers appear to be aware of
the danger of indulging in it whenitis not neccasary; but to prohibit it
absolutely, under all circumstances, your Committee would deem to be unwisc.’
These remarks apply to the present systom.” :

4. When “limited tender ” is adopted the names of the firms to be invited are, asa
rule, deterinined as follows :—

A register is kept, under the various heads of supply, of firms known to be willing
and able to execute contracts. Every effort is made to have full, and, at the same
time, efficient lists, and every encouragement is given to firms desirons of being
recorded ; but, before noting new firms in the register, inquiry is made by
reference to other Government Departments, or to large private firms, to ascertain
the ability of the applicants to execute contracts satisfactorily. In many
instances the firm is also asked to send samples of its work for examinagion and
its works are visited. Firms are also required to give an undertaking that they
will comply with the terms of the Fair Wages Resclutions of the House of
Commons, dated the 13th February 1891, and 10th March 1909. When thought
necessary names are removed from the register.

From this register the names of firms to be invited are selected by the Director (eneral
of Stores or the Deputy Director General.

5. Competitive tenders ave generally invited, except in the case of —

(<) Patents and specialitics.

(h) Comparatively small supplies.

() Highly finishcd work such as surgical and scientific instruments.  For these it is
not unusual to invite single tenders from thoroughly reliable firms, as it has
‘becn found by experience that competition is liable to result in lower prices at &
sacrifice of quality.

6. Single tenders are opencd as received, and, if considered reasonuble and satisfuctory,
are wcepteg, subject to the rules as to aoceptance shown below. .

7. Competitive tenders ave appointed to be sent in by a fixed day and hour. They are
opened under the supervision of the Director General of Stores, or the Deputy Director Gene-
ral, and of a junior clerk. Each tender received is initialled by both the officers, and a list
enumerating the tenders received is kept for record.

8. The quotations having been checked, an abstract of each set of tenders is prepared,
and, when necessary, is referved with the tenders to the Inspection Branch for report.

9. Tenders are accepted under the authority of the Director General of Stores, subject
to the following limitations : - :

(@) The acceptance of any tender over 50,000/ requires the approval of the High
(lommissioner. .

(b) If the tender proposed to be accepted is not lowest compB'ing with the require-
ments of the Stores Department and of the indenting Department, the accept-
ance requires the approval of the High Commissioner, ox?t that when the
amount involved does not exceed 5,000L. and the acceptance of the tender is justi-
fied on such ground as superior quality, superior trustworthiness of the firm
tendering greater facility of imepection, quicker delivery, ote., the Director
General may authorise the acceptance, a weekly abstract of such cases being
submitted to the High Commissioner. :

10. The acceptance of foreign tenders is governed by Rule 9, subject to the conditions

at— : . . v
that- () Whién'a British and s foreign tender are oqually favoursble, the British tender is
to be preferred.
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{5) No German or Austrian tender is to bo aecepted without the speeial sanction of

the High Cemmiasioner, except that the Director General of Stores may accept

a tender from a British firm which includes (ferman goods of a value not exceed-
rovided that ho is satisficd that suitable article cannot be obtained at

a reasonsable price of British manufacture.
11. The firms whoso tenders are not accepted avo informed to that effect..
12. Tenders for freight are generally invited by advortisement, and aro dealt with im:
eonsultation with the Shipping Agents.
Tho acceptanee of freight tenders is subject gencrally to tho same rules as those govern-

ing the acceptance cf tenders for stores.
18. A wockly liat of tho contracts ontercd into for storcs.and freight is submittcd fox

e information of the High Commissioner..

ing 1004.

December, 1520,

G. H.C

Cases in which British tenders Kave been accepted although lower satigfactory tenders have

been received from forcign firms ( for period commcacing Lot

ctober- 1930).

Name of firm rer
celving order.

Contract
number.

Steres.

Price at
which
order

weas
Meood..

T.ower tender
from fervign
firuns,

nce in pric
o8 percentage of

Jower tender,

i

REMARKS.

Bl

734-6678, dated,
16th  Feb-

ruary 1034

1484-6688, dated|
2nd Feb-
raary 1921,

Z4071-5887,
dated 16th
%‘oyembur

0

Axles ..

Tyres,
wteel,

14,7825

F
12,574 | F1. (German)
£11,666.

F1. (Gorman)
£6,025.

F2. (Swodish)
£6,375.

6,600

F1. (Garman)

28;
£1,402:16, %

8%

5% |

The delivery offered by éthe
British irm was quicker than
that offercd by the German
firm, and the former firm was
considered to be more reliable.
The British firms rednaod
their price by £1,94f as a
result of nogotiations.

The delivery offered by the
British firm was 4 -7 weeks,

«

that of the @erman
weeks,

The cost of inspeetion abroad
would be £28) more than in
this country. As a resalt of -
nregotiations the British frm
reduced their price by
£1,420,

British firm aocepted on ground
of superior trustworthinnes.
and in view of Consulting
Eiginean’ report that the
stafe of the Gormen werks
wag not kno#n or whether
they could obtain the high
grade ores necessary (Ger-
man phosphgric orcs not
being suitable). The British
firm were to ne
their price but could not do
80.

s
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b . 8%
5 Price at & 4
~,§'E raot whioh | Lower tender 8 ,,E
@35 | Cont Stores. | order | from foreign |& 88| BrMazys.
S | number -wae firms, 8w
éjF placed. §op
28 e 32
. 2
-887, dated| Spikes, 4,080 | F3. (Belgium)| 11'1%| The oxtra cost of inspestion
B3 leg-{nshs A;r?l glo; £3,680. A in Belgium would bop8 per
1921, oent, of the cost of thestores.
As the result of negotiations
the British firm reduced their
. price by £1,075.
-6766, ‘Whoe! 44,000 | F1. (German) | 2223% | The British firm’s price was
B 313:.&.3 28th nn‘:lm ¢ £36,000, reduced by negotiation from
July 1921 axles. £88'15 per pair to £55 per
pair.
dated| Keys, 7,812'10 | F4. (Be'gium)| 13% | The British tender was
BS 173?3;65’April stye'el. £6,908-10-0. aocepted on the grounds of
1921, . aug:rior quality and superior
reliability.

Yases where Foreign Firms have been accepted for whole contract or order divided between
outg:i;ish and“)goreign Firms where B:z?t,’mlz Firms have been given an opportunity to
reduce their prices (for pertod commencing st October 1920).

N::zi‘;fi Sem Contract Storos Eate p:,';%gg or total Reasons for giving the order
m?i:: 3& number. of contract. to drm.
na y.
g . Z.-48-41-4906 | 1,259,000 At 1,82)francs)) 8 | Lowest quotation F.-3 delivery
F.-3 (Belgian) of 22nd Oc- | Dog spikes. Xer ton fo.b. | ® 8x months. A British firm
tober 1920, ntwerp (at g (on behalf of Belgian firm)
5) france to | & next lowest but passed over
£36-8-0 per| | | in favour of fixm B.-3 for
ton), 2 ;éortion on score of urgency.
‘3 .-3 delivery ten weeks. In
E | view of coal strike not pos-
>= 2| sible to place whole order
92 with British firm thongh
& 2| British makers promised
o greater output whem strike
g pettled.
B8 (repre- | Z.-4642-4908 | 1,400,959 At £41 per 3 British makers were given an
" sentin, of 22nd Oc*| Dog spikes. | ton, Liver- J & | opportunity to reduce extra
Briti tober 1920, pool. a cost by divie'on over lowest
frm) comp.ete tenler (allowing for

extra cost of inspection in
Be'gium) abont £1,440. It
was considered necemsary to
pay this higher price in order
to seoure delivery within
rensonable time, otherwise
the order could not have been
completed in less than 11 teo
12 months.
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Name of firm

Rate per ton or total

receivin Contract Reasons for giving the order
order an number. Storos. ::;It‘:a:t to firm,
nationality. .

F.-5 (Belgian) | No. 176-5082 | 8,000 Tobal = 510,000 Firm F.-5 lowest tender. Firm
of 18th Jan- | Axle boxes. | .francs (at 56 | & B.-6 lowest British tender,
uary 1921 to £)9,107 g price reduced by negotiation.

&pprox.
PP ] Delivery of toth firms long.
g Order divided in order to
I & meet, a8 far as possible,
a India’s requirements in res-

B.-6 w. | No. 177-5¢82 | 1,200 Total £4,905 J pect of delivery.
of 18th Jan- | Axle boxes.
uary 1621, )

B.-7 (For Ger-| No, 3(85-1423 | 255,000 Total £8,490 The lowest tenders for British

man  made | of 28rd July | Insulator made gools were received
oups). 1921, oups, from Firms B.-8 and B.-9

who quoted ecqual prices.
Both firms reduced price
of item 1 from £95 per 1,008
to £94 per 1,000 against £33
per 1,0 for German made
insulators. The total cost of
British made goods would
have been £24,237 or 187 per
oent. abtove the cost of the
German. .
The order was consequently
given to the firm B.-7 on
account of their much lower
prices.

NANDY, or KASIMUBAZAR :

Pay oF Starr ox EistERN BENGAL Rarnway.
81. The Hoxouraprz Manarasa S;ik MANINDRA CHANDRA

(a) Will the Governmeént bo pleased to state—

() What were the scales of pay in force in the year 1914 for each of
the following classes of staff on the Eastern Bengal Railway :—
Indian Station Masters, Assistant Station-Masters, Guards, Booking
Clerks, Goods Clerks, Signallers, Ticket Collectors and Trains
and Transhipment Clerks ?

(ti) What are the scalcs of pay at present in force for each of these

classes ?

(1¢7) What is the average percentage of increase in each case ?
(%) Do the Government propose to take steps to provide that—

() the Station Masters and Assistant Station Masters are allowed
2 reentage of increase as has been given to Signallers,
Ticket Collectors, ete.,
the scales of pay of Station Masters and Assistant Station
Masters are further modified and improved so as to place

(1)

marked ‘A’

SR SN RN

the same

these classes on an appreciab

‘classes referred toin (a) (1)'?
The HoNourasrLE Mr. SHAFI .

ly better footing than the other

-

(@) (2), (¢2) and (d4s). Statements

and ‘ B’ giving the information asked for are placed on the table,
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(¢) (5) Government do not propose to give the same percentage of increases

“to Station Masters as has been given to Signallers. The percentage increases
have been based in accordance with the g
Station Masters and Signallers. The lower grades getting a large percentage

‘of increases than the higher grades. In granting these increases consideration

grades of Station Masters, Assistant

has been given to duties, responsibilities and market-value of men employed.

(&), (¢¢) It i not at present eohsidered necessary to farther modify the

scales of pay for Station Masters and Assistant Station Masters.

Lastern Bemgal Railway.

STATEMENT ¢ &

Designation.

Pay in 1914

Station Masters (Indisn) o2

Assistant Station Masters (Indian)

Station Trawhipment snd Geods
Shed Clerks and Ticket Coﬂ:eto‘ro

Guards N g

L]
oee

e

Ro.
35—38—41—45.
30—85—060—863.
£0—86—93—100.

30—32.

85—86—41—45.
80-—86—88—100.

20 —22—26.
30—33—36—40,
16—17—20,

25—27—30.
86—37—40—45—50—55.
60—66—70—80—85—00.
100—110—10.
20—26—20—33—87—41—45.
BO—56—G0—G6—70—75.
85—5—106—115—125,

130—140—180,




QUESTIONS AND ANSWERS.

Fastern Bengal Railway.

STATEMENT ‘B.’

45

Desigunation.

Pay in 1920.

Percentagoe increase.

(1) Btation Masters ...
{Tmportant Stations) ... . -
(2) Assistant Station Masters (Tmpor-

tant Stations).

(8) Station Musters o~ .

{®) Assivtant Station Masters .

(%) Signallers . ..

N N7 — e -

(6) Station Transhipment ond Goods ¢
Shed Clarks.

(7) Guaids .o ;u see {

(S) Ticket Collectors 5§ e 3

Rs.
200—10—250

300—10—4100
420—20—3500
280—10—380
52—4—80
86—5—120
Special :—
120—10—170
40—4—70
80- 6—95
100—5 - 120
30-4—70
75—5--115
120—10—170
20—1—28
30—2—40
30—4—70
75—5—110
116—10—145

0—5—100 -

100—10—210
32—4 -60

85 - 5—90

95 - 6—120
130—10-160

16010250

In 1914 thero was no fixed pro-

gressive scale of pa
sont and records o
not available.

as at pro-
1914 are
The percentago

of increase cannot accordingly

be given,

60 per cent.
v ,

Now scale.
61 per eent.
62
23,

73 per cont.
w0
New scale.
41 per cent.
29

%

v



46 COUNCIL OF BTATE. [6Tr Seer. 1921.

Pay A¥p Narioxaurty or Starr of THE EASTERN BENGAL Rarnwav.

32. The HoNouraBLE Mamarasa Sir  MANINDRA CHANDRA
NANDY, or Kasnrsazar: Will the Government be pleased to state— -

(a) (1) What is the total number of each of the following classes of staff
at present in the service of the Eastern Bengal Railway :—

Transportation Inspectors, Traffic Inepectors, Assistant Traffie
Inspectors, Train Controllers, Assistant Train Controllers,
Transhipment Inspectors, Ghat Inspectors, Platform Inspectors,
Luggage Inspectors, Travelling Ticket Inspectors, Goods
Supervisors, Claims Inspectors and Assistant Claims Inspectors?

(¢¥) What are the existing scales of pay for each class ?
(1¢8) What is the total number of Indians employed in each class ?

(&) (5) Whether it is a fact that, in appointing men to the classes of
posts referred to in (s) (f), outsiders with little or no railway ex-
Eerience are very often selected, while the claims of Indians, who

ave put in long service in the Department, are ignored ?

(7€) Whether it is a fact that the junior European and Anglo-Indian
Guards with little or no experience in station duties are put on to
officiate in the higher appointments, e.g., Traffic Inspector, Train
Controller, etc., in preference to senior Indian Station Masters ?

(¢7¢) Whether it is a fact that, during the years 1919 and 1920, the
-Eastern Bengal Railway Administration appointed three outsiders
as Traffic Inspectors on an initial salary of Rs. 500 each, thereby
completely overlooking the claims of senior men working in the
department ?

(¢) Do the Government propose—

(1) to take such steps as will put a stop to the importation of out-
siders to fill vacancies in the classes of posts referred to in (a) (i) to
the exclusion of Senior Indians in the Department ; and

() to issue orders for the employment of a larger proportion of Indians
in each of these classes of appointments ?

The HonounasLe Mr, SHAFI: (a) (¢), (¢¢) and (¢i7) A statement
giving the information asked for is placed on the table.

(8) (¢) The reply isin thenegative. A few outsiders have been appoint-
ed from time to time, but they have usually been men of experience gained on
other railways. . . .

As regards Travelling Ticket Inspectors, vacancies are filled from among
railway employees when suitable men are available. Prefererice is given to
men of the 49& Bengali Regiment when appointing outsiders,

(¢) The reply is in the negative.

(¢¢7) In the year 1919 two outsiders, one European and the other Indian,
were appointed as Traffic Inspectors on an initial salary of Rs. 250 and Rs. 200,
tively. The European was a man of experience gained on other railways,

%n 1920 no such appointments were made. :
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i) Outsidors have only occasionally been imported to fill vacancies in
the a(ilse(; )of posts referred to in (a) (7) in the past, but it is not .mtended. to
import outsiders in future unless very good and special reasons exist for dpmg
80. . . . .

(¢5) A larger proportion of Indians is being employed as suitable men
become available.

ing the number and scales of ray of Traffic Inspectors, Ghdt Inspectors,
Statement ehowing etc., un the Eastern Bengal Railway. -

Designation. Total No. Indians. Scale of pay.
&
. Rs.
Transportation Inspectors ... 5 il } 30020500
Traffic Inspectors e 16 3
Assistant Traflic Inspectors ... Nil v Nil.
Train Controllers oo 3 1 (Offg.) 300—10-—350
_Ausistant Train Controllers .., .. Nil vee Nil,
. iL tor 9 1A | 150—10—200
‘Transhipment and GL&t Inspectors A Sog—io—200
Special 820—10—350
Platform Inspectors s .. 2 Nil 200—10—300 -
L I ctor o e 2 2 180—10—250
fLuggage napectors 1 10280
“Travelling :I'icket Inspectors .., .. 37 17 . 8(6)6——-75——123
: 160—10—210
i 450 (Sub-Officor
in charge). .
ovds Supervisors.., oo 8 5A. 150—10—200
3 B. 300—10—400
‘ C. 420—20—500
nims Inspectors and Assistant Inspectors 16 7 A. 160—10—180
§ B. 200—10—280
C. 300—20—400

Svrertor Trarric Sekvice oN INDIsN Ramways.

33. The HoNovmaBLe Mamanaza Sim MANINDRA CHANDRA
INANDY, or KastMazar: (2) Will the Government be pleased to state the
mumber (i) of European and Anglo-Indian subordinates, and (i) of Indian
subordinates, respectively, promoted to the Superior Traffic Service on' cach of
Jtbe following Trunk lines sinco the year.1905 up to date :—

() North-Western, (45) Oudh and Rohilkhand, (iff) Eastern Bengal,

~®  (ir) East Indian, (1) Bengal-Na pur, (v¢) Great Indjan Penin,

sula, (¢éf) Bombay, Baroda and Central India, (réif) Madras and
Southern Mahratta, and (.x) South Indian Railways ?
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(6) Are the Government aware that there is & good deal of discontent
amongst Indian subordinates on Indian Railways geneially on account of the
very low percentage of Indians hitherto promoted to the Superior Traffic Service?

(¢) Are the Government also aware that thereis far greater discontent
amongst Indian subordinates on the Eastern Béngal Railway specislly on:
account of the fact that up to date not a single Indian on that Railway, barring
one exception of an outsider who was first appointed as a Traffic Inspector, has:
been promoted to the Superior Traffic Establishment ?

(2) Do the Government propose to press for the £romot-ion of a larger
number of qualified Indians to the Superior Traffic Establishment on all State
Railways, and specially on the Eastern Bengal Railway ?

The HoNouranLE Mr. SHAFI: (a) A statement giving the information
acked foris placed on the table.

(&) Government are not aware of any discontent on the grounds mentioned.
It may be added that recruitment from the subord'nate grades is the exception
not the rule, and that no one can claim such promotion as of right.

(c) and @j No. The number of Indians in the subordinate grades of the
Eastern Bengal Railway who have given evidence of their fitness for advance-
ment to the Superior Establishment has been negligible in the past, but this does
not mean that no Indians have been appointed to the Superior Traffic Depart-
ment of the Eastern Bengal Railway. As a matter of fact eight young Indians
of good education and sone standing have been appointed as Assistant Traffic. -
Superintendents during the last ten years, the seniars of whon are now acting as
District Traffic Superintendents.

Statement showing the mumber of (i) European and Amglo-Indian and i) Indian

Subordinates promoted to the Superior Traffc Service on the follows ) :
Jrom 1905, Jollowing Ralways

Railways. Eurip:;l‘:r-m Indian.
Indian,
North- Western Railway e 0 12
Oudh and Rohilkhand Railway ... 8 8
Eastern Bengal Railway ves e - . 9 e
Eart Indian Railway e e 89 1
Bengal Nagpur Rajlway - e ses . 4 [3
Great Indian Periinsala Railway s 16 ]
Bambay, Baroda and Ccutral India Railway so 8 y
Madras and Southern Mahratia Reilway .., - . 7 4
South Indisn Railway see »es o 6 »l
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anr-_noms ar Kurseowa.

84. The HonoumasLe Mamaraza Sz MANTNDRA CHANDRA
NANDY, o# KasiuBagar: (i) Isit a fact that the Government have recently
sanctioned the purchasé of two rest-houses at Kurseong for the use of the
convalescent officers and subordinate employees of the Eastern Bengal Railway?
If so, what has been the price paid for these rest-houses ? :

(¢7) Is it a fact that, when sanctioning the purchase of these rest-houses,
the Railway Board distinctly told the Agent of the Eastern Bengal Railway
that one of these should be reserved for the use of gazetted officers and the
other for the use of subordinate employees ? '

(+#1) Is it a fact that the Agent of the Eastern Bengal Railway has
recently, in reply to an application from an Indian subordinate, said that the
subordinates’ rest-house at Kurseong is not intended for Indians ?

(¢v) Did the Agent issue these orders on his own responsibility or under
instructions from, or with the approval of, the Government of India? If the
latter, will the Government b: pleased to state the reasons for issuing such
instructions or according such approval ? If the former, will the Government
be pleased to instruct the Agent to reccind the orders ?

(v) If the answer to part (i) is in. the affirmative, what action do
Government propose to take against the Agent for placing an embargo:.on
Indian subordinates. in contravention of the orders of the Railway Board ?

The Hoxovraste Mn. SHAFI :  (f) The Answer to first part of the
Question is in the affirmative. The cost of purchasing the houses and rendering
them habitable was Rs. 46,970. ‘ o

(i7) The proposal submitted to the Railway Board contesr:Iplated one rest-
house for officers and another for subordinates, and this proposal was sanctioned,

(¢¢¢) In June 1920, the Agent received an application from the Chief
Auditor, Eastern Bengal Railway, on beha)f of three Indian clerks on duty for
being accommodated in the subordinates’ rest-house. This was refused because
the rest-house was built for purposes of rest and convalescence and not as
lodging for men on ordinary duty. ,

(¢v) The Agent issued these orders on his own responsibility. The Govern-
ment do not propose to ask the Agent to rescind these orders, as the rest-
Bouses are meant for the recruitment of health of the staff who need i, and
would not be serving. their legitimate purpose, if men on duty were allowed to

occupy them as ordinary quarters.
SALARIES OF STATION MaSTERS, EASTERN BENGAL RAILWAY.

~8b. The HoxouraBLe Mamarasa Sz MANINDRA CHANDRA
NANDY, or KasiuBazan: (:) Will the Government be pleased to'state at
what rates the Station Masters of Poradah, Rajbari, Kushtia, Ranagha and
Khulna on the Eastern Bengal Railway were paid their salaries when'these
posts were filled by European Station Masters, and what are the rates of salariés
of St;tion Masters of those places since Indians are being employed in these
posts

(¢t) Are the Government aware of the fact that the important tranship-
ment junctions of Khulna and Serajganjght on the Eastern Bengal Railway
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are in charge of Indian Station Masters and that their management of these
stations has been thorSughly efficient and satisfactory ?

(¢¢5) Do the Government propose to consider the justice and advisability
of appointing a larger proportion of Indians to the higher grades of Station
Masters and Assistant Station Masters on the Eastern Bengal Railway ?

(év) Are the Government aware that the guards and drivers on the East
Indian, Bengal-Nagpur and Eastern Bengal Railways, who are all employed on
monthly wages, are given Sunday and other holiday allowances in addition to
their usual mileage allowances when they are made to work on such daye? Are
Indian Station Masters and Assistant Station Masters, who work on those days
given such allowances? If not, why not ?

The HoNovraBLE Mr. SHAFI : (/) The present scale of pay for the
Station Masters of the five stations referred to is as follows :— -

Rs.
Pomdsh ) e soe e er 130—10'—170
Rajbari and Kushtia - 86—5—120
Ranaghat . . 300—10—400

Khulna ... . . . 200—10—280

It is some years since European Station Masters were posted at Poradah,
Kushtia and Khulna and one year since the European Station Master at
Rajbari was removed on the station losing a very considerable amount of its
importance owing to the transfer of the goods working from Goalundo.

The Station Master, Ranaghat, is a Buropean. Up to April 1918 the
pay of European Station Masters was Rs. 200 per mensem and then was raised
to Rs. 250. The stations referred to had no salaries fixed for the Station
Master appointed thereto ; he drew his grade pay. Recently, however, salaries
have been fixed for these stations, and the salary is drawn irrespective of
whether the holder of the appointment is an Indian or a European.

(¢7) The transhipment stations of Khulna and Serajganjghit are in charge
odf Indian Station Masters who are giving satisfaction in the discharge of their

uties.

(¢¢d) There is nothing to prevent a larger number of Indians being
appointed to the higher grades of Station Masters if and when considered
suitable for advancement. Another Indian has recently been promoted to the
higher grade of Station Masters.

(iv) The European and Indian Station Masters and Assistant Station
Masters are not given Sunday and holiday allowances as they have only fixed
hours of duty, and unlike guards and drivers are not required tobe away from
their headquarters on those days.

MEDICAL ATTENDANCE FOR EMPLOYEES OF EAsTERN BENGaL Rainwavy.

86. The HonourasrLe Mamaraza S MANINDRA CHANDRA
NANDY, or Kasiupazar : (a) Will the Government be pleased to state—
(s) The number of employees of the Eastern Bengal Railway who get
the advantage of being treated by the Chief and Deputy Chief
Medical Officers ?
(¢) The number of Medical Officers, Civil and Military Assistant Sur-
geons, on the Eastern Bengal Railway ?
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(¢¢5) The number of beds occupied by the staff during 1919 and 1920 as
indoor patients in hospitals excepting the hook-worm patients ?

(fv) The number of nurses maintained ?
(6) Will the Government be pleased to state whether there is any cook

attached to the hospitals ? How is the work of cooks and nurses managed when
and where the hospitals have not got any ?

{¢) Will the Government be pleased to state—
(¢) The number of major operations performed in the year 1920 ?

(¢7) The number of Sub-Assistant Surgeons on the Eastern Bengal Rail-
way and the number of stations and staff placed under each of them
a.ncf what additional facilities are provides to them, excepting the
trains, to attend urgent cases ?

(d) Will the Government be pleased to state whether patients are given
ordinary diet free? If not, what are the charges ? Is it a fact that an
ordinary porter on Rs. 12 is made to pay Re. 0-4-0 to Re. 0-5-0 as his diet
charge when be is in hospital without pay ¥

The HonouraBLe Mr. SHAFI: (a) (f) No definite figures can be
given. The Chief Medical Officer and Deputy (now District) Medical Officer
render superior medical aid in cascs of serious illness to all staff whenever

requisitioned.

(¢0) There are 11 Medical Officers, 7.e., six Military and five Civil Assistant
Surgeons.

({¢s) During 1919—836 beds,

During 1920—854 beds.

(¢v) No nurses are maintained.

(8). Cooks are employed. No indoor patients are taken where there is
no ocook.

(¢) () The number of Sub-Assistant Surgeons is 84. The number of
stations under each Sub-Assistant Surgeon is shown in the statement laid
on the table. Information as to the staff under this medical control is not
available, Besides the usual Passenger and Goods trains and pilot engines,
trollies and bicycles are maintained, according to requirements, to enable the
Sub-Assistant Surgeons to attend urgent cases.

(rs) A statement is placed on the table,
(@) Diet is charged for at the following rates :—

Full diet wo  DBannas.
Hllf diet e “es 4 »
Milk diet we 6
Spoon diet oo .er 4 »

Diegui: supplied free at the hospital only in cases of bund fide accident while
on duty,
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Para. (¢) (if).

No. o
Ilt\%l:l Sub-Assistant Surgeon. Head Quarters. Statiof;
under each,
——
L [ Travelling Sub-Assistant Surgeon ... | Sealdah 3 \
2 Ditto ditto - | Naihati 12 \
3 Ditto ditto ... | Kanchrapara 6 \
4 Ditto ditto ... | Ranaghat ... 19 \
5 Ditto ditto ... | Poradah 19 \
6 Ditto ditto " | Paksey 13 \
7 Ditto ditto - ... | Bongong 18
8 Ditto ditto " | Khuina 28 \
9 Ditto ditto ... | Krishnapur... 19
10 Ditto ditto | sara N 13 '
11 . Ditto ditto ... | Sirajgan] 1?
12 | Resident Sub-Assistant Surgeon ... | Sirajganjghat 12
13 | Travelling Sub-Assistant Surgeon ... | Bogra’ 14
14 Ditto ditto . ... | Parbatipur 10
15 Ditto ditto ... | Baidpur 15
16 Ditto ditto ... | Kaunia . 1'7
17 Ditto ditto ... | Lalmanirhat 12
18 Ditto ditto ... | Barsoe o 30
19 Ditto ditto ... | Katihar ‘2
20 | Resident Sub-Assistant Surgeon ... | Godagari 13
21 | Travelling Sub-Assistant Surgeon ... | Godagari ]8
22 Ditto ditto ... | Sorbhog v
23 Ditto ditto ... | Rangiya 9
24 "Ditto ditto ... | Cooch Behar h
2 Ditto ditto . | Jainti 8
26 | Resident Sab-Assistant Surgeon ... | Santahar 1
27 Ditto ditto ... | Naithati . 1
28 Ditto ditto ... | Talmanirhat 1
29 Ditto ditto ... | Saidpur 1
30 Ditto ditto ... | Kanchrapara 1
31 Ditto ditto | Koilaghat ... 1
32 Ditto ditto ... | Calcutta see
33 | Rly. Sub-Assistant Surgeon ... | Calcutta oo
34 | Sub-Assistant Surgeon, Bmigration Hos- | Amingaon .., 1
pital. ‘

The Hoxourasre tae PRESIDENT: Before I ask the Honourable
Maharaja to proceed with his other questions, I would invite his attention to

Standing Order No. 14 (6), and ask him to observe that Standing Order in
framing questions in the future.

AccoMMODATION FOR OFFICERS OF THE EASTERN BENGAL RAILWAY.

. .37. The Honourasrz Mamarasza Sz MANINDRA CHANDRA
NANDY, or Kasnipazar : (z) Will the Government be pleased to state parti-
culars about the nature of the accommodation of the following classes of
quarters for the officers on the Eastern Bengal Railway.:—

(z) Typf? B.; (i) Type Z.; (4iz) Special Z.?
(6) What is the average cost of each quarter of the above typebvé,?

¢) To which ci  offs . .
¢ qu; r)ters , ich class of officers are generally assigned each of the above types
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(@) How many Special Z, type quarters are there on the Eastern Bengal
Railway ?

(¢) Is it a fact that the servants’ quarters of a European officer drawing
Re. 350 a month on the Bastern Bengal Railway correspond practically to the
accommodation provided for the Indian officers drawing over Rs. 250 a month ?

The HoxovnanLe Mr, SHAFI: A statement giving the information
asked for is placed upon the table.

Statement containing the snformation asked for in Question No, 45 in the Admitted List
No. 10-C.

(a) and (b) The particulars of accommodation and average cost of the
quarters in question are:—

(/) European Type B. has 2 living rooms, areas 210 and 281% sq. ft.,
respectively ; 2 bed rooms, area 225 sq. ft. each; 2 bath rooms, 2 godowns and
onthouses, v4z., 1 kitchen, area 108 sq. {t., 2 servants’ quarters area 90 sq. ft.,
each, Permissible cost is Rs. 15,000. .

(47) Indian Type Z. has one living roow, area 110 sq. ft. ; 2 bed rooms,
areas 165 and 110 sq. ft., respectively; 1 godown, 1 kitchen and 2 latrines.
Permissible cost is Rs. 4,550,

(/) Indian Type Special Z. has 2 living rooms, area 150 sq. ft. each ; 2
bed rooms, area 110U sq. ft. each; 1 godown, 1 kitchen, 1 servant’s quarter and
2 latrines. Fermissible cost is Rs. 6,500, :

(¢} B. Type is for the Buropean Staff drawing Rs. 350 and over; Special
%. Type is for the Indian staff drawing over Rs. 250 ; and Z. Type is for the
Indian staff drawing Rs. 125 to Rs. 259,

() The Special Z. Type was approved by Government only recently, and,
su far as is known, only one such quarter has been erected.

{(¢) No. The area of the servants’ quarters of a Burorean Officer on
Rs. 350 is much less than that of the living accommodation provided for an
Indian Officer drawing over Rs. 250 a month, inasmuch as the area of the
former is only 180 sq. ft. as against 580 sq. ft, of the latter.

Crora MANUFACTURED BY HAND-LoOMS.

38. The HoxovrapLE Mamsrass Sz MANINDRA CHANDRA
NANDY, or Kasiusazar : Have the Government any definite figures for
the last two vears as to the quantity of cloth manufactured by hand-looms in
the country ¢ If so, will the Government be pleased to state them ?  If no
definite figures are available, will the Government state approximate figures of
rueh production for 1918, 1010 and 1920 ?

The Hosourasr: Mr. SHAFT: No definite figures are available in
reard to the quantity of cloth manufactured by hand-looms in India, nor would
t be porsible to obtain any reliablo statistios on the point. A recent estimate,
Lowever, of the totul production of cloth Ly band-looms in this country, based
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upon the quantity of yarn estimated as available for the hand-loom industry,
g1ves the following figures :—

Crores of yards.
191819 ... . .o v 118
1919-20 ... . e oo . 61
1920-31 (11] (11 (XY} (X1} (IY) 118

This estimate cannot, however, be regarded as more than approximately
oorreot.

OrivM TraDpE wiTH CHINA.

89. The HoNouraBLE MaiHARAJIA S MANINDRA CHANDRA
NANDY, or KasruBazar :  What has been the annual net loss of revenue to
the Government of India by the stoppage of our opium trade with China, and is
it open to the Government to re-open the question now ?

The HonNouraLe Mr. E. M. COOK: It has been estimated that the
annual net loss of revenue to India has been over £4 million sterling. The
matter is one of treaty obligations and cannot now be re-opened.

TRrAINING SHIP FOR INDIA.

40. The HovxourasLe Mr. G. M. BHURGRI: With reference to
Question* No. 52 and the Answer given to it by the Government in this Council
on the 14th February last, will the Government be pleased to state—

(@) whether they have received any communication from the Secretary
of State for India about a ship suitable for use as a Royal Indian
Marine Training Ship for Indian ratings, including engineers,
artificers, on which facilities can also be provided for the training
of cadet and special ratings, such as wireless operators ;

(6) when the ship will be available for the above purposes in India ?

His Excrrrency tHE COMMANDER-IN-CHIEYF : (a) The answer is
in the affirmative.

(5) About the beginning of the cold weather of this year.

ATPPOINTMENT OF INDIANS TO THE POSTS OF SECRETARIES,
DEPuTY SECRETARIES, EIC.

41. The HoxourasrLe Mr. G. M. BHURGRI: (s) Will the Govern-
ment be pleased to state how many Indians Lave been appointed to the posts of
(¢) Secretaries, (##) Under Secretaries, (¢4s) Deputy Secretaries, in the Govern-
ment of India Secretariat during the last ten years ?

(3) How many Indians hold such appointments now ?

_ . The Hoxourasre Me. H. D. CRAIK : A statement is laid on the table
giving the information,

*Fide page 39 of Voluma I of Council of State Debates.
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The information is given in the table below :—

INDIANS APPOINTED | INDIANS AT PRESBNT
DURING LasT 10 HOLDING POSTS
. YEARS A8 oF
Department.
e
Home . o U P T
Foreign and Political - . . o
Finance o e SO O P ITTOUNN IRV R
Legialative ver oo | aee 1| .. vor 1/ ..
Revenue and Agriculture - . o N oo o PO
Commerce o | v | cor oo v
Industries oo . 1 e e 1| . oo
Tublic Works o [ e vee e | e ves
Education and Health oo e | e 1] o 1]
Army ... o ...' e . . e .or
Financial Adviser, Military Finance . 1

The following remarks are called for :—

Financt.—Indians have officiated for short periods as Deputy Secretary.
The post of Under Secretary is in abeyance.

Industrics.—There are no posts of Under Secretary in this Department,

Fdueation and Health.—There are no posts of Under Secretary but
Indians have officiated for short periods as Secretary and Joint.
Secretary.

Financial Adviser, Mslstary Finance.—There are no actual posts bear-
ing the designations in question, though the Financial Adviser and
Deputy Financial Adviser correspond to Secretary and Deputy
Secretary, respectively.

ProBaTiONERS FOR THE IMPERIAL FoREsT SERVICE.

. 42. The Hovourasrr Mr. G. M. BHURGRI: (a) How many proba-
tionerships for the Imperial Forest Service were advertised for recruitment in
India last year ?

(6) How many candidates were finally selected ?

(¢) How were the remaining posts filled in ?

Si[al;) How many probationerships were advertised this year and how many
candidates were finally selected ?
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(¢) How many of these latter were Indigns.? ;

. {f) Is it a fact that persons with requisite qualifications, who joined the
Provincial Service of the department before the scheme of recruitment in India
came into existence, were de%aned from applying ?

(9) Isit a fact that, in spite of the extension of the date for sending in
applications, the number of applications from candidates with requisite qualifi-
cations was comparatively sxall ?

(%) Isita fact that there are a number of officials in the Provincial Servico
of the department who possess such qualifications as would make them eligible
for selection in the Imperial Forest Service and in addition arc trained at the
Forest Research Institute at Dehra Dun ?

(¢) Does Government propose to consider the desirability of removing
technical restrictions upon such officials so as to enable them to apply for pro«
bationerships in the Imperial Forest Service or of sending them for a practical
course to Europe after selection, if necessary ?

The Honourasre Mr. B. N. SARMA : (a) 15 in India and 3 in Burma:
(&) Four. '
(¢) They were not filled up.

(d) No number was specified because at the time the Regulations were
issued the total number of all classes to be recruited had not been decided upon,
Actually, however, the number aimed at was 22 ir: India and four in Burma.

(¢) Twenty Indians were selected.
(7) Officers already in the public service are not eligible.

(¢) The number of applications received from qualified candidates byjthe
Govern nent of India was 41. 1t is impossible to say that no other qualified
candidates applied to Local Governments,

(k) Officers of the Provincial Service are eligible for promotion to the
Imperial Service in posts specially reserved for them, namely, 12} per cent. of
the charges to be filled by members of the Imperial Service. These promotions
are made by Local Governments. The Government of India have no knowledge
of the qualifications or suitability of particular members of the various Pro-
vincigl Services.

(¢) No.

~ SukKUR BARRAGE ScHEME.

48. The HoNourasLE Mgr. G. M. BHURGRI: With reference to Ques-
tion No. 89* and the Answer given toit by Government in this Council on 16th
February last, will Government be pleased to state—

(@) whether the sanction of the Secretary of State for India to the
Sukkur Barrage and Canals Project has been received by the Gov-
ernment ; '

(6) how is it proposed to finance the scheme ?

* Vide page 85 of Volume I of Coungi] of State Debates.

.
1
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The Honourasre Mr. B. N. SARMA : (2) The Secretary of State has
approved the Sukkur Barrage and Canals Project, but final sanction’has
been withheld pending receipt of the detailed proposals of the Government
of Bombay as to how the scheme will be financed.

(6) The financing of the scheme is a matter which rests entirely with
the Government of Bombay.

AMouNT INCURRED IN RESPECT OF EXCHANGE.

44. The HoNounrasLe Six DINSHAW WACHA : Will the Govern-
ment be pleased to inform the Council of the amount that has been annually
incurred in respect of exchange, under each of the following heads, commencing
from 1910-11 to 1919-20 :—

(1) Army services, effective and non-cffective, and army requirements of
all kinds, including ordnance.

(2) Civil Departments, Miscellancous Civil Charges and Civil Pablic
‘Works. ' ’

(3) Railways.
(4) Other heads, if any ?

The : HoNouraBLE Me. E. M. COCK : During the period roferred
to in the Question, the par rate of exchange was fifteen rupees to the
pound. Compared with this rate, there was no loss but a gain. A statement,
showing the amount of the gain accrued during each of the ten years referred
to, under the several heads, is being sent to the Honourable Member.

CoMMISSION GRANTED 10 SERGEANT-MAJor Famry, HyDERABAD.

45. The Ho~NouraBLeE Mr. G. M. BHURGRI : (a) Are the Government
aware that Sergeant-Major Fahey was awarded a Commission and created tho
Cantonment Magistrate and Secretary of the Hyderabad (Sind) Cantonment ?

(8) Is it a fact that, although Mr. Fahey on the expiry of his term retired
from the military service in October 1920, he continued to retain and exercise
the powers of Cantonment Magistrate till December 1920 ?

(¢) If not, will the Government be ‘pleased to state ‘'who was doing the
work of Cantonment Magistrate and Secretary between the dates of Mr. Fahey’s
retirement in October and Captain Gearing’s appointment in December ?

(d) Is it a fact that, on the appointment of Captain Gearing as Canton-
mont Magistrate and Secretary, a new post of Cantonment * Overseer ”’ was
created with a salary of Rs. 6,000 per amnum chargeable to the Cantonment
Funds, and the said Mr. Fahey was appointed to the newly created post ?

ge) Are the Government aware that there is no such post as thatof “ Over-
seer >’ in other Cantonments in India, nor does any subordinate Cantonment
Officer draw such a salary as is assigned to the new post ¢reated in the said
Cantonment ?

(F) Are the Government aware that all the work of the Secretary, of
supervising the office, attesting signatures te papers, granting land for bu.ifding
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construction, approving tenders for various contracts and of working on the
Cantonment Committee is being done by the “ Overseer ’ and not the Canton-
ment Magistrate ?

(9) Are the Government aware—
(¥) tlm.i(;1 Mr. Fahey has been granted powers of a first class Magistrate,
an

(¢¢) that Mr. Fahey does not possess any University or law degree ?

(8) Is it a fact that even after the appointment of Captain Gearing and
investment of the powers of Cantonment Magistrate in him, Mr. Fahey was
trying all cases although he had no power to do so ?

(§) Are the Government aware that Mr. Fahey still is virtually the Can-
tonment Magistrate and that popular belief in the station is that Mr. Fahey is
really the Cantonment Magistrate and not Captain Gearing ?

His Excerrexcy THE COMMANDER-IN-CHIEF : (a) Yes. Sergeant-
Major Fahey was promoted 2nd-Lieutenant on the 31st December 1915.
-The object of granting him the commission was not, as the Question implies,
to int him Cantonment Magistrate. He was appointed to this post,
in addition to his other duties, in April 1916.

(8) The answer is in the affirmative.

(¢) This question does not now arise.

(@) Yes. Lieutenant Fahoy was appointed Cantonment Superintendent on
Rs. 500 a month in place of the then Superintendent whose pay was Rs. 1560
a month. This appointment was made on public grounds, as Lieutenant
Fahey, while Cantonment Magistrate, had succeeded in largely increasing the
revenue of the Cantonment and had been instrumental in bringing to light
certain alleged frauds which are now under judicial inquiry. Also he had im-
portant schemes in hand for improving the financial position of the Canton-
ment,

(e) There are posts of Overseer and Superintendent in several other Can-
tonments in India. Lieutenant Fahey’s salary is not considered excessive in
view of the benefits derived by the Cantonment Fund and the responsible
nature of his duties.

(f) It is not a fact that all the duties referred to are performed by
Lieutenant Fahey. He only performs such duties as are allotted to hind by the
Cantonment Magistrate, whose responsibility remains unimpaired.

(9) (¢) Lieutenant Fahey has been invested by the Local Government
with the powers of a Magistrate of the first class.

(¢¢) The answer is in the affirmative.

(k) No. Lieutenant Fahey tries cases in the exorcise of his first class
Magisterial powers.

(f) Whatever the popular belief may be, it is not a fact that Lieutenant
Fahey is virtually the Cantonment Magistrate at Hyderabad, Sind.

DivorcE aND MarriaGe oF Hinou WoMEN.

46. The HoNouraBLE MaHAMAHOPADHYAYA Dr. GANGANATH JHA :
Will the Government be pleased to state—

(a) among what Hindu castes, if any, divorce and marriage of divoreed
women are prevalent ; and

(6) what is the number of persons belonging,t;o those castes ?
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The Hoxourasre Mr. H. D. CRAIK : Government have no information
beyond that which is available to the Honourable Member in general reference
books on Hindu Law and Usage and in the Census Reports.

Ur-KEEP OF ScHOOLS BY THE EASTERN BEN@ar Rainwary.

47. The HoxourasLe MamHArAJA Sir MANINDRA CHANDRA
NANDY, or Kasiuazar: (a) Will the Government be pleased to state
whether it is a fact that the Eastern Bengal Railway Administmtiop pays a
monthly subscription towards the up-keep of schools attended by children of
European and Anglo-Indian employees, and Re. 0-8-0 only per child in the
case of schools attended by children of Indian employees ?

(4) If so, will the Government be pleased to state the reasons for treating
the Indian schools differentially ?

(¢) Will the Government be pleased to state whether it is a fact that the
Eastern Bengal Railway Administration grants regular monthly assistance to
European ans Anglo-Indian employees for the education of their children in hill

schools ?

(d) Will the Government be pleased to state the amount of assistance
given by the Railway for each child receiving education in a hill school and
quote the rules and conditions under which such assistance is given ?

(e) Will the Government be pleased to state whether it is a fact that the
assistance referred to in (¢) and (d), which was hitherto only restricted to hill
schools, has now been extended to ‘plains schools in the case of European and
Anglo-Indian employees only ?

(f) Will the Government be pleased to state the number of European and
Anglo-Indian employees at the end of the year 1920, who received the agsistance
referred to in (c) and (d) but whose children received education in plains
schools ?

(9) Will the Government be pleased to state the amount of expenditure
incurred out of the revenues of the Eastern Bengal Railway on account, res-
pectively, of (i) contributions granted to Indian schools, (iz) contributions
granted to European schools, and (¢77) schools assistance granted to European
and Anglo-Indian employees during each of the following years :—1915-16,
1916-17, 1917-18, 1918-19, and 1919-20.

(%) Will the Government be pleased to state the reasons why Indian em-
ployees are treated differentially in this respect ?

(?) Are the Government aware that considerable discontent is prevalent
amongst the Indian staff on account of these distinctions ?

(7). Will the Government be pleased to have the existing distinctions
removed ?

The HoNourasLe Mr. SHAFI: (s) and (4) The Eastern Bengal
Railway grants pecuniary assistance for edusational purposes to all classes of
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its anbopdinate employees. . As regards day schogls, the assistance, takes the
fokai‘of ﬁ'hi]‘:mp-sum monthly grant or a capitation grant, usually the latter,
The fees of Européan schools are higher than those of Indian’sc{ools_a.nd;in;
consequence the capitafion grant is higher in their case. The grant for
Europeaus is generally Rs. 2 per child per month, and for Indians annas eight
per ohild per month, which it is believed, in proportion to the expense of run-
ning, the different schools constitutes greater relative assistance than in the
cas¢ of Earopean schools. -

(c) and (d) The Eastern Bengal Railway, like other railway adminis-
trations, . encourages its employees to send their children to boarding schools in
the hills. . There are practically no schools of this class for Indian children, and
thé Indian subordinates ordinarily prefer to keep their children in the plains
and let them attend a day sehool. The case of hill schools is, therefore, special.
The amount of assistance given is detailed in the copy of the rules placed on
the table. The rate varies with the ratos of school fees paid.

(¢) Where owing to .medical reasons or exceptional circumstances, an
employee sends a child to an approved boarding school in the plains ingtead of
in the hills, assistance on the scale referred to may be allowed at the discretion
of the Agent of the Railway. ' L

(f) and (g) The information has been called for from the Eastern Bongal
Railway but is not ready yet. It will be furnished to the Honourable. Member
when received. . " ' V : '

(k) This is explained in the reply to (2) and ().

‘(1) and (7) Government are not-aware that any discontent prevails. No
representation has been received from the Eastern Bengal Railway, ot from
cithiér '6f the other State Railways as to the inadequacy of the assistanco
granted to Indians in the matter of the education of their ¢hildren. Railway
administrations arg fullyalive to the advantage of assisting in the education of
their employees’ children, in accordance with the requirements of the various
classeés, who, as they grow up, form a large proportion of their recruits, and
Government do not consider it desirable to interfere. ‘

;E'pfrmtfmm the & Weekly Gagette ";. No. 47, dated 23rd November, 1919.

'

Improved Assistance for Education at Hill Schoals.

The fecs at Hill schools vary from about Re. 30 to 60 per month, and the shares of
fees to be borne by parents is required to vary accordingly, being less for the cheaper . schools
and'niore ‘forrxe ‘more expensivo schools. R R

2. The following itoms aro assistable :—

BON(L‘M tuition. ‘
Use of books= stationery.
Games—library—uge of gymnasium.
Medical attendance and medicines.
‘Washing.
. AlLother items, such aa, repairs to boots and élothds.and special n}nlgects like dancing
and, masic, are .Wt-.;mutab}e, and the foes for umo,mt‘hzhorqe.- sntizely by. the parendd;
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. 3. The parent’s share of the fees for assistable items shall be the agfuul fees subject to
the following items :—, : v

L

Board and Twition Fees, . \

Class A. :
, : . Class B. Class C.
' ) ' ‘%:;lga,")nd (Rs. 40 to Rs, 49.) | (Rs. 50 and 'ovg"c'.)
Onc child ... oo | 7 v oent. of | 75 per cent. plus | 7} per cent. plus
. l*alnﬁ'cy. Rs. 5. %l. 10.
Two children ... | 12} per cent. of | 12} per cent. plus | 12§ per cent. plus
salary. Rs. 9. Rs. 18,
Three children or more .., | 15 per cont. of | 15 per cent. plus | 16 per cont, plus:
‘ salary. Rs. 12. Re.24,

2ot

Note.~-Salary for the purposes of this raling doos not inoludo ¢ all *’ of any d e
So far as is known to this offico, the abovc-mentioned schools belong to the various
classcs as follows :—-
Class A.— Victoria, Dow Hill, Goethal’s Memorial, St. Helen's Convent, Pine Mount.
Class B. - Diocesan High School, St. Joseph's, St. Edmund'’s, Loreto Convents, Shillong
' " and Darjeeling. i
Class C.—St. Paul’s.
4. In the case of parents having children at soveral High Schools :—

(") The percentage of salary will be based solely on the tota]l number of children at
school and will be independent of tho number of schools attended.

(#/) The amount of surcharge will depend on the number of children at each class of
school, independent of the number of schools attended, the more expensive
schools heing taken first. The following examples will make this clear :—

(«) One boy and one girl at scparate
‘B’classschool. . . . ., Total surcharge Re. 9.

(*) One boy at ‘C’ class and girl at
‘B’ classschool . ., . ., Burcharge for first is Rs. 10 and for second
is Rs. 4 (Rs. 9 minks Rs. 5) Total Rs. 14.

(v) Two boys at “C’ class and two girls
at ‘B’ classschools .., ", Surchargo for two boys is Re. 18 and for
two girls is Rs. 3 (Rs. 13 minus Re. 9)—
Total Rs. 21.

5. These revised rules take cfoct from 1st January 1920. The scheme is only applicable
to subordinates. '

Eztract from “ Week'y Gazette” No. 3, dated 18th January, 1920.

In continuation of Notification No. 1351 of Weekly Gazette No. 47 of 23r
1919, the staff are informed that assistance will be afforded in the case of c"thei':'3 g{ill‘;w.:?ol:ﬁ:
only when tho accommodation in the approved Hill schools is not available, or under special
circumstances. Tn such cases separate applications must be submitted throngh Distriet
Officers and Heads of Departments to the Agent with full reasons as to tho necessity for
sending children to other Hill schools. -

No assistance will be given for education in European schools in the plains - t i
cases whero it is shown there is no accommodation ayailable in Hil) schools ol;' Wb;nem Dlt:



6% oOUNOIL OF BTATE. [brz Seer. 1091,

medical reasons or exceptional circumstances preventing the applicant from sending a child
to the hills. In these cases applications for assistance with full particnlars must be submitted
through District Officers and Heads of Departments to the Agent. Assistance will be given
in very special oases and only when children are sent.as.Boarders away from the stations at
which their parents are employed.

For furpoies of this rule, the staf at Chitpore, Narculdanga and Seallah will be
considered as being employed in Calcutta.

Employees who wish to send their children to the schools listed in Notification No. 1351
above rred to may do so without any further sanction from the Agent. They must,
however, advise the Chief Auditor through their District Officers at the beginning of each
vear of the names and relationship of such children. The Chief Aunditor will prepare bills
in accordance with paragraph 6 of Notification No. 1351 of Weekly Gagette No. 47 of 23rd
November, 1910.

In the case of other schools, application for sanction must be made to the Agent through
District Officors and Heads of Departments annually at the beginning of each year.

An advance of one month’s pay récoverable in ten equal monthly instalments will also
be made by the Chief Auditor on application to him at the beginning of each year towards
the purchasing of outfit for children attending the schools listed in Notification No. 1851.
In all other cases application must be made to the Agent through the District Officers and

Heads of Departments.

PropucrioN, Inront aAND Exrorr or Corron.

48. The HoxouraBrE Mamarasa Sz MANINDRA CHANDRA
NANDY, or KasiuBazar: Will the Government be pleased to lay on the
table a statement for each year from 1917 to 1920, showing :—

(a) the total quantity of raw cotton produced in India;
(5) the total quantity of raw cotton imported into India ;
(c) the total quantity of raw cotton exported from India ;

.(d) the total quantity of ¢wist and yarn manufactured in the various
Indian mills of the following description of counts :—

(1) Nos. 1—25,
(3) Nos. 25—40,
(8) Nos. from 40—upwards;

(e) tlie ({ptal quantity of twist and yarn of each variety imported into
ndia ; _ ’

() the total quantity of each variety exported from Indis ;
(9) the total q;&hl;tity of grey and bleached piece-goods manufactured

in Indian mills—
(Z) up to 40 counts,
(@) from 40 counts upwards ;
(%) the total quantity of each variety imported into India;
(¢) the total quantity of each variety exported from India ?

L The Honocn..mx.u‘ Mz. SHAFI: The Honourable Member will find
information segarding imports and exports of the commodities he mentions in
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the “ Annual Statement of the Seaborne Trade of British India with the
British Empire and Foreign countries >’ by the Department of Statistics.
Statistics of the production of cotton in India and of manufactured cotton
goods in the various Indian Mills are published in the * Estimates of Area
and Yield of Principal Crops in India *’ and the monthly statistics of ““ Cotton
Spinning and Weaving in Indian Mills”, respectively. These publications are
available in the Library.

}

. ’ .
Ratnway Trucks, Erc., SENT T0 MEsororamia, Eaver, Erc.

49. The HoNouraprr Mamiraja Bamapur kESH_AVA PRASAD
SINGH, or Duvanaon: (a) Is it a fact that the Government of India in war
time sent Railway trucks, rolling-stock and plant to Mesopotamia, Egypt,
East Africa, Aden and the Persian Gulf ?

(6) What has happened to them after the war ?
(¢) Has the Government of India got them back to India?

The Hoxourasre Mn. SHAFI: {a)-‘Rolling-stock and other railway
material were supplied to Mesopotamia and other theatres of war.. Parti-
culars of the rolling-stock and rails supplied were given in the answer to
Question No.¥ 119 put by the Honourable Sir Maneckji Dadabhoy on the 16th
February 1921.

(6) and (¢) 45 engines and 93 wagons have been returned to India.
The balance is understood to be unfit for return and has, or will be, paid for
as a charge against the war.

RecoMMENDATIONS OF IRRIGATION CoMMIssioN oF 1901.

50. The HoNouraBLE Mamarasa Bamapur KESHAVA PRASAD
SINGH, or DumMraoN: (a) Is it a fact that the Irrigation Commission of
1901 recommended a total expenditure of 44 crores of rupees for irrigation in
twenty years beginning from April 1905 ? '

(6) Will the Government be pleased to state thq total amount of actual
expenditure on construction of irrigation work, provinedby province, since April
19057 ' i

(¢) How much of this has been allotted to Bihar and Orissa irrigation

works, and what proportion does it bear to the amount allotted to the other
Provinces ?

The Hoxourasre Mr. B. N. SARMA : (4) The reply is in the
affirmative, as far as capital expenditure is concerned, and a matter of Rs. 30
crores odd have been so expended daring the 15 years—1905-06 to 1919-20.

(%) and (c) A statement is laid on the table.

® Vide p. 99 of Vol, I of Council of B.ate Debates.
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. Granp TruNx Roap.

51. The HovxourisLe Mamirassa Basmspor KESIHAVA PRASAD
BINGH, or Dunnaox: (¢) Will the Government be pleascd to stateif a.
terms or conditions have been laid dowa for the maintenance of the Grand
Trunk Road ?

(4) As a result of the constitutional reforms, have the Local Governmients
toncerned been relioved of the responsibility to maintain this road in a condition
stiitable for heavy tran¢port ? ‘

(c) Are the Government aware that near Barli (in Hazaribagh District) on
the Grand Trunk Road there is a bridge which will only allow a vebicle
weighing not more than threé tons and that this is cuusing great indonveniency
to traffic and transport ?

(d) Will the Government be pleased to order an inquiry as to the weight-
carrying capacity of bridges on the road in view of probablo developments of
motor transport ? ' )

The Hoxourasre Mz. B. N. SARMA : (¢) The Grand Trunk Road,
except in Delhi and the North-West Frontier Provinee, is under the control 6t
the respective Provincial Governuents in the provinces through which the
road passes, and no terms or condition have been laid down by the Govern-
ment of India in respect to its maintenance.

(6) The position is that, subject to such conditions as regards control
over construdtion and maintenance of means of com aunication declared by the
Governor General in Council to be of military iuportance, Provincial Govern-
nents now have full discretion rerarding the standard of maintenance for the
Grand Trunk Road and all roads under their control. :

(¢) The Government of India have no inforration on ths subject.- The
. 1 ¢ .
question is one of provincial concern.

(4) Tho Government of India consider that the impottance of the Grand
Trunk Road in respect to provincial and inter-provincial communications and
the improvements necessary for the developmen? of motor transport are matters
for the consideration of the Provincial Governments concerned in*-consultation

with the military authorities, and do not therefore propose to order an inquiry
ts suggested by the Honourable Mexber. i

' 20

Baieraxts aproap.”

52. The HoxourapLE Mainarasi Bimsvvr KESHAVA PRASAD
SINGH, or Dumrion: (e) Will the Government be pleased to state thi
present total number of emigrants abroad, province by province ?

(¢) Will the Government be pleased to state the total number of emigrants,
province by prevince and year by year, for the last twenty years? :

The HoNouraBLE Mr. B. N. SARMA : («) A statement showing, as fat
a8 possible, the number of Indidns resident in British Colonies and Do.sinions
is placed on the table. Figures are not availabls to show from what Indian
provinces they originated, or.what percentage of them are emigrants under
the Emigration Act. ' ,

(&) I would refar the Honourable Member to Volume IV of the Statistics
of British India. (Table 55) which contains the information which he requires.
A statement, summarising the infor..ation for tie Honourable Qlember’s
Sonvenience is placed cn the table,
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Statement showing the number of Indians ressdent in British Colonies and Dominion®

COUNCIL OF STATE.

[9rE Skrer. 1921.

Colony. Indian population. Date.
Ceylon ves . we | 440,000 (approxi- { Prescnt day.
mate ly).
Straits Scttlements - . 80,430 1911 Consus.
Malay States o - o | 186,958 1911 Census.
Hong Kong o - 2,565 1911 Census.
Mauritius or ee . 258,261 1911 Cen sus.
Soychelles - o o 832 1011 Census.
Wahliwei ooe vee voe 3 1911 Ccnsul.
Gibraltar oo e 50 (approxi | Present day.
mately).
XNigeria e e . 100 » Prescnt day.
Ienyl s ove . , 12,013 1916-
Usﬂnd‘ YY) vos o 3.616 1918;
Zanzibar soe . o 10,000 1919.
Ny“dud ooe vos voe 407 1918.
Tanganyika Torritory e v 10,500  (approxi- | Present day.
mataly).
Jamaics s o . 19,104 1920.
Trinidad vos . vos 129,766 1919
British Guiana oo . e | 134,785 1918.
Fiji oo o e 62,0640 1919.
Basutoland vos - . 179 1911 Consus.
Swaziland e oo o 7 1911 Census.
N. Rhodesia - ooe -~ 39 1911 Census.
S. Rhodesia oo oo . 701 1911 Census,
Sm’inam se0 00 P 2 413 1918.
Cangda o ooe v 8, 000 (appmn 1918.
Australia oo e v 4, 106 (y including | 1911.
Cingaleso).
New Zealand oY) [ ‘oo 600 (BPPYOXI' 1918.
. mately).
Xatal - o | 185,516 Y 1919.
I'vansvaal o - 10,072 1811 Ccnsus.
Cape Colony se o - 6,724

1011 Census.
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Statemant showing the number of cmigrants, and the dislricts ﬁ‘ém which they wcrs

drawn.
EERE: £ | 4
Years. * _Eu::'g 3 § g | % . ,a !a§ E

RS\ EE | Z 18| & | & |37 2
1900-01 | 634|675 (6019 | 220 | 43 |7,288 |1,224 |1,860
1201-02 o (1472|7828 10,113] 2| . 2 |2280 | 792
1002-03 .. |1,000 |5813 (#9623 | 27| 6| 1603|2127 |1,265
1003-04 i v o 568 {5,552 (4,235 | . 5| 182,162 [1,128
1004-06 ..| 500|400 87881 8| &o| o8| ss3| 729
1205-06 .| 6001|8325 |0300| 41| 24| 428| 831|167
1006-07 | 836 {0344 7725 | 13| 11| sos | ebs |1,612
1007-08 - .| 979 |7008 5754 | 49| 82| s52| 148 855
100800 ... .| 616 |g7r7 |Lo1r{ 28| 18| 64| 150 | 881
1909-10 ... | malreselossr | sa| 78| so| 154 402
1910-1% .| 659 |7181 \6211 | 63| 105| 183 | 461 | 586
1911-13 - o | 675 6051 4486 | so| s14| 22| es0| ms
191218 .. v | 644 |6205 3140 | 106| 2| s87 1077 | se8
191316 .. .| ar7laco1 |1,006 | 135 | 100 | 208 | 3077| 624
191416 . w| srlurso| 65| 111| 192 266 | 48| 208
1015-16. ... w | 211 |3455 [2608 | 441 | 216 | 178 f 162 | s20°
1016-17 w | 306 2,405 [1,888 {1748 | 423 | 621 | 206 | 189

Note.—~Emigration was stopped in March 1917 under rulo 16-B of the Defence of
India ((.onsohdatzon) Rules, 1915.

MOTION FOR ADJOURNMENT.

The Hoxourasre THE PRESIDENT : Before we proceed to the business-
of the day, I will renind Honourable Members that I have already read to the
Council am application for leave to move the adjournment of the. House:
standing in the name of the Honourable Mr: Khapa.r(le The Honourable
Mr. Khaparde has seen me infor.nally before the meeting, and” 1 u.nd.ersta.nd;
ke desires to make a statement with reference to that applieation.

The Honovraste M. G. S. KHAPARDE : Sir, in view of the obsarv-
ations made in the speech from the Throne and the circumstance that Sir
Thomas Folland is not in the- House; I do not wish to press the motion,
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{The President’] s

The HoxovrapLk THE PRESIDENT : The application by the Honour-
"ble Member for leave to make a motion for theadjournnent is withdrawn:

The Hovnouraste taE PRESIDENT: 1 have an application from
another Honourable Member for leave to 'move the adjogrnment on another
matter. It is fram the Honourable Sir Maneckji Dadabhoy. 1'Be notice runs
as follows :—

‘I beg 1o inform you that when the Council of State mects on the fth instant, T pro-
“pose, with reference to the Standing Order No. 21 to ask the leave of the Presidant to miko

# motion for the adjournment of the businces of the Council for the purposs of discussing a
definite matter of urgent public importance, namely, the state of affuirs in Malabar and the

degeite of the Moploh outbrgak. ’ _ . -
" "That application is in order, but before we proceed on it I ehould al.o

like to eay that I have also reccived another notice mueh in the same terns
from the Honourable Mr. Annaralai Chettiyar, The Honourable Sir Mancekji
Dadabhoy’s notice was received by me fiest, and, therefore, he’ has the right
to priority, 'T'he motion being in order, it remains for me to ascortain if the
Honourable Member Las the nece:sary support. 1 would invite those Members
whe support the Honourable Sir Maneck ji Dadabhoy’s applicativn for leave to
move the adjrurnment of the Ilouze to rise in their places,

Several Honourable Members roce in their places.

The Hoxovraprr THE PRESIDENT : The Honourable Member has the
necessary support. Honourable Members will kind!y resume their seats.

Urder the Standing Order such motions are normally to be taken at 4
o’clock. I am unaware whether Government have any application to make on
that matter. '

The Hoxorrasre Mr. H. D. CRAIK : T venture to ask if it would not
b= to the convenience of the Coyneil if, with Yyour per:uission, Sir, a slight depart-
ure could be mads from the Standing Order and the motion 1aken at 3 o’clock
instead of at 4. That would epable the Honourable Government Membor, wha
would ordinarily reply, to be present.  He will be elsewhere at 4 o’clock.

- The HoNovuraBrLe Tue PRESIDENT : The object of the rule requiring
the postponement. of a debatz till 4 o’clock is to secure some notice to the Gov
ernment.  Since the Government arc prepared to dispense with the full notice,
1 8¢ no reasog why, if the Itonourable Sir Maneckji Dadablioy Las no objzus
tion and the Council generally has no obj:ction, the application should not be
sranted. ’

8 The Hoxovranik Sin MANECKJI DADABHOY : I am-agreeable to
the suggostion. L

The Ho~otrasLe TRE PRESIDENT : I think that is the general scnse
of the Council. The dehate will, therefore, take place at 3 o’clock and will
terminate, if it runs its full length, at § o’clock instead of at 6 o’clock. 1 trust
that meets with the wislies of I1onourable Members. o

Thé Honormasre rar PRESIDENT: We will now pass on to the
husiness of the day which consists of Resolutions. I call upon the Honourable
uir Maneckji Dadabhoy to move the Resolution whieh stands in his nawne.

I{ESO.LUTIO.N RE ADDRE3SS OF WELCOME TO HIS ROYAL
‘ HIGHNESS THE PRINCE OF WALES.

+ The Hoxotrasrx Sin Manecksr Dapapmroy: Sir, before T move ‘my
Resolutjon I ask vour leave to make a slight verbal alteration in my Resolutiony
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1 propose to insert the words *and invites the co-operation of the Legislative
Assembly in oconstituting a committee of the Indian Legislature to. draft a
suitable address for the purpose » in substitution of the original phraseology.
1t is merely a verbal alteration, Ilavé I your leave ?

The Hoxotrapre mie PRESIDENT : I understand that the alteration
is purely verbal, but I would ask the Honourable Member to read the Resolution
as amended to the Council when moving it.

The Hoxorranrer St MANECKJI DADABIIOY : Mr. President, I

beg to propose the following Resolution :—
¢ This Council recommenda {0 the Governor General in Council that he may be pleased
to convey to His Royal Highucss the Princo of Wales its humble request that he may be

graciously plenscd to aceept a loyal ard dutiful addvess of welcome from the Indian Leginla-
ture, and invites the co-operation of the Legislative Assombly in constituting a committeo of

the Indian Legislature to draft a snitable address for the purpose.’

Mr. Prosident, if there L2 one Resolution which this Council will accept
readily, with enthusiaem and with the united voice of all the members, it
is the one hich I Lave just read. No lengthened observations or persuasion
from me are {necessary to commend this Resolution to the acceptance of
Honourable Me.r:bers. My task to-day is greatly simplified by the observations
made by His Excellency tlie Viceroy in this connection on Saturday last. The
weighity and eloquent sentiments to which His Excellency then gave expression
in this connection are still ring'ng in our ears, and I have no doubt that they
will be received with approbat.on and satistagtion throughout the length and
breadth of India. I do not proposc to go over the same ground which His
Excellency covered with such consummate dexterity. 1In requesting His Royal
Highness the Prince of Wales to accept a loyal and dutiful address of welcome
from the Ind'an Leg'slature, they are not only honouring themselves, but
primarily d'scharging a duty which all the members owe to themselves
and to the geeat Indian Emp're whose representatives they are. His Royal
Highness comes out to India as the representative of our Sovereign who
rules over a great and mighty Empire,~mighty not only in the sense of
its area and population over which it wields its rceptre, but mighty in the
traditions on which it is founded, the principles of liberty, justice, equality and
truth. "It is a matter of common knowledge that His Iwperial Majesty is’
rending out the Prince to India carly in life to mak> a personal acquaintance:
with the people and to acquire an intimate knowledge of the country and of the
many important problems affecting the welfare of the people. His Imperial
Majesty Las thus given one further proof of his deep attachment and abiding
interest in the welfare of our country, and therefore, as loyal citizens, we are
bound to accord to the Prince a most enthusiastic, sp{endid and glorious
welcome, 'There is another aspect of the case. Indiads are by eentiment,
tradition and religion devoted to the monarchical form of government. From
the very beginn'ng of our history we Lave been taught to respect the King and
his family, and to look upon hin as the fountain-head of justice. We are taught
to take all our troubles to fhe King and expect redress from him. The
inauguration of the constitutional régime in India during the present reign
adds another claim to the homage and affection that we all owe to the
King-Emperor, Constitutionahsm in India has come to us in a different form,
but after all it is not a new institution. Therefore, to the son and heir of our
dovereign Loxd the King we shall extend a most loyal welcome, Indians of alk



-

7e COUNCIL OF STATE. [6e Szpr. 1921,

[Sir Maneckji Dadabhoy.]

races and creeds will unite in according him a most loval homage. In proposing
this Resolutjon I am not unmindful of the opposition raised in certain quarters
against our welcoming and entertaining the Prince. I have seen it to my re
opinions expressed by some leaders of a certain school of thought that the
Prince is coming out to India to represent a system of-bureaucracy with which
the people are not in sympathy, and that therefore no welcome should be given
to him. I make myself bold to say that the Prince or the King represcnts no
system of government, Our King is a Constitutional Monarch, and the
Prince will follow in the footsteps of his great line of ancestors. I quite
concede that we have our differences with Government, that we have our
%t:arrcls with the burcaucracy ; we shall settle our quarrels and differences in
the forum of the Courcil, but we shall not permit these differences to interfere
with the demonstration of our loyalty and in the expression of our gratitude to
our future Sovercign. I now have the honour of moving this Resolution, and
I have not the slightest doubt that this Council will unanimously accept it.
There is a si:nilar Resolution being proposed in the other Assembly to-day, and
therefore I shall not mention to-day the names of members who are to serve on
this Committee. I shall await the result of the motion in that House, and later
on request the President to give me permission to propose the names of
members whom I propose to appoint on the committee. With these words, Mr.
President, 1 beg to move my Resolution.

The HonourasrLE Raja Sip HARNAM SINGH : Sir, I have great
pleasure in giving my support to the Resolution moved by my Honourable
friend Sir Maneckji Dadabhoy. Iis Royal Highness the Prince of Wales has
recently made a very successful tour through many parts of His Majesty’s
Dominiong, and it is in the fitness of things that he should visit the largest and
most important of the King-Emperor’s Possessions beyond the seas. I trust that
the traditional hospitality of the people of India wiiyl' make the Prince’s visit
to this country one of interest and pleasure to him. - His Royal Highness wilk
have ample opportunity not only of seeing representative Ind'ans and places of
historic intercst, but will be able to study the currents of new thoughts and
ideas which have aifected India in recent years. I may remind the Council
that it was the famous speech of His Majesty the present Kiag-Emperor
at the Guildball with its message of sympathy and hope after his visit to this
country as Prince of Wales that assisted in the introduction of the Morley-
Minto Rcforms. I Lope and believe that His Royal Highness’ coming visit
will also bring about a closer understanding between England and this country,
and that hefore long India will bave made another advance in the direction of
full responsible government. '

In support of the Resolution I wish to associate the Indian Christian Com-
munity which I have the Lonour to represent in this Council, and to offer His
Royval Highness on behalf of this Community a hearty and respectful welcome
to this Jand.

The Hoxourasre Manarasa St MANINDRA CHANDRA NANDY -
§ir, I have much pleasure in supporting the Resolution which has been moved:
by my Honourable friend, Sir Maneckji Dadabhoy, to give an address of
welcome to His Royal Highness the Prince of Wales. The Indians are a
loyal people, and it is desirable that, when His Royal Highness the Prince of’
Wralm visits India, we should present an. address to him, if only to.express
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how deeply attached we are to the British Throne. His Royal Highness is
our future Sovereign, and when he does come, and visits all parts of India, he
will know the conditions under which we live. Secing our condition now—
the condition of his Indian subjects—he will re uember it when he coxes
to the Throne and make a very successful Sovercign. With these few

romarks, I heartily support the Resolution.

The Hoxovranre Coroxer Sit UMAR HAYAT KHAN : Sir, thisis a
Rosolution upon which we all agrce, no sane man would think differently.
There may be certain lunatics in the country who have no patriotisin and who
will not welcome Ilis Royal Highness to this country, but every one of us
agrees that it is our duty to accord to His Royal Highness such a welcome as
is befitting to him. It is only our gracious Sovereign who has kept together
all the parts of the Empire to which we have the honour to belong, and who
bas pulled us through the grcatest war ever known intke history of the
world.

His Royal Highness is coming here after secing many other countries
where he has been splendidly reccived, and if India does not fulfil her grand
traditions, it will not be right and proper because it will be our duty to present
bim with an address when ke visits the country and sces our Legislatures.

1t is the Sovereign who has kept all the various castes and crecds together
in this country. W have had an Utopian idea of being a nation, but tlat
idea has never been realised. There is a chance that under the British Crown
we may realise it, and it is for this rcason that we should strengthen the
string which is keeping us together like a string of beads, because if we do
not, we shall break the string and be thrown all over the place so as nover to
get together. With tlese few observations, Sir, I lend my cordial supyort to
the Resolution.

The HoxourasLE Sin B. C. MITTER : Mr. President, I have much
pleasure in supporting the Resolution which has beeu moved. Originally I
intended to lend my silent support, but cxample is catching and I rise to say a
few words.

Sir I feel confident that by instinet, by tradition, by our religious teach-
ings, and by the great love and affection which we feel towards our beloved
Sovereign, we are all anxious to accord to his Royal Highness a most cordial
and rousing welco.:e. 1f that is so, and I do not doubt that it is so, which is
the body which ought to approach first ? surcly the Indian Legisluture con-
sisting of this House and the Assembly, because they represent the Indian
nation and are its aceredited agents t6 voice its sentiments. Therefore, I con«
gratulato the Mover in bringing. his Resolution before this House.

With these few words on behalf of the Constituency which I have the
honour to represent, I give this Resolution my most cordial support,

The HonouraBLE Me. ANNAMALAICHETTIYAR ; Sir, I beg to asso-
ciate myself with all that has been said by my Honourable friend Sir Maneckji
Dadabhoy and by other Honourable Members. The House needs no persua-
tion from me for the acceptance of this Resolution. No more loyal people can he
found than we, the people of India, and therefore it is right and proper that
we shquld offer a most hea_u-ty and spontaneous wolcome to His Royal Highness
Yhe Prinoa.of Wales, With these fow words I heartily suppart thy Resolution,
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The HoxouraBLE Stk ALEXANDER MURRAY : Sir, I rise with - much
leasure to endorse the sentiments £0 eloquently expressed by the Honourable
fover of this Resolution, ‘

1 need not enlarge on the wany qualities that go to make the Prince of
Wales such a favourite. Previous rpeakers have referred to the fact that the
Prince Las been visiting other parts of the E cpire.  And Laving had the
honour of meeting His Royal Highness during one of these Empire tours,
1 would like to tell the Houre something of tho manner in wlich th: Prince was
received in another part of the world.

As one of India’s delegates at the International Labour Conference held i
Amcrica nearly two years ago, I was present in the Capital of the United States
when the Prince of Wales paid a visit to that City. The ropreseiitatives of
Canada at the conference had just proviously n.et His Royal Higlness during
his Canzdian tour. Amongst th m w.re represcntatives of Capital and of
Labour, Conservatives and Liberals, whose points of view on matters industrial
coanmercial and political were very wide apart. Yet where the young Princo
was concorned they were all of one mimf Over and over again did I hear
them give expression to the fielings of regaird and affection which tliey enter-
tzined for the Prince as the result of their versonal contact with him. ~

Representatives, too, of other countries outside the Briti:h Empire did not
hesitate to voice their opinions of the invaluable assct wkich they consider the
Empire poscesses in the person of the Leir to tle throne. Thece ‘opinions wers
oxpressed not only by tle democrats and the republicans of the great country
-which the Prince was then visiting, but alo by representatives of South
Aumerican, Continental and Eastern Ccuntries kolding all slades of opinions on
matters political and othcrwige.

1 feel certain, Sir, that where a welcome to~ the Prinee of Wales ig
concerned, we ghall forget all differences of opinion and with one voice, gs
.members of the newest Legislature in the great Fmpire to which it is our
privilego to belong, we ghall extend to Ilis Royal Higlness a hearty and

enthusiastic welcome.

The HoxouvrasLe SARDAR JOCGENDRA SINGH : Sir, it is right
that we should welcome the Prince to our heaits for his own sake and as the
son of the Monarch who of all others has endeavoured to co nmunicate his love
of India in all parts of the Lmpire. The power of bringing diverse people into
sympathy is surely the most king-like of all qualities, T

It is right that we should come forward representing the millions of
India and in their name assure His Royal Highness of ‘our loyal’ supp'ort‘ and
affection, in which we and the people we represent hold the Royal House of
England.  The great grandson of the Empress Victoria who is enthroned in
the hearts of the people surely deserves a warm weleome from his poople. TAt
& time like the present when the world of thought is as much disturbed as the
world of action, which but reflects the absence of a common dominating idesd,
-our choice certainly lies in our devotion to the Crown or Chaos. .In the East
the ideal King is be, who is most God-like in his relation with his. people, and
.even to day the King is the symbol and the sign of Fmperial unity, and his
‘grex!.tnoss has ensued_from service ?.nd sacrifice. Indeed the preof of our pros
Jassions, that we wish to grow into equal partuership in the Eunpire, is our
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unbroken devotion to the Emperor in whose person Imperial unity is realised.
He is the sign and symbol of the Empire over and above hereditary princes,
and modern democracies, linking them into a growing brotherhood to carry
out great and common interests. He brings with hin the greatest of all

ualities, the quality of understanding and true sympathy, and love of the
?:l;npire, to which his father whem he visited India gave such an expression. I
reme:uber in Delhi, when the Great Larbar was held, how on the first day the
King marched in procession unnoticed by the crowd that hungered for his
gight, aud the next day he walked into the Polo ground and the crowd
surrounded him. Indecd he had won perfect confidence, and he trusted his people
and showed himself as their King-Emperor. That was the day of days.
How can we turn away our faces and refuse to welcome His Royal Highne.s
the Prince of Wales? This perkaps is the greatest political blunder wade
by Mr. Gand%i, and perhaps it is a blunder which he will admit at no remots
date. We may look forward to find in his person a Prince who loves his
people, and the same charm f manner, the same understanding, the same desire
to promote commonweal aud a sense of comradeship between his people of
various races and creeds which animates our Ewmperor, and which in his turn
he inkerited from King Edward and the great Quecn Empress whose memory
is cherished in every remote village.

The Hovovrapre Mr. A. H. FROOM : Sir, it is already sclf-evident
that this Resolution, which has been so ably moved by the Honourable Sir
Maneckji Dadabhoy, will commend itself to this Council and be received with
unbounded approval. I find it somewhat difficult to say anything further
without repeating what has already been said by the other Honourable Members
of this Council, but I feel that I should be failing in my duty to those in Bombay
who sent me here if I did not add ong their behalf an expression of entire
approval of this Resolution. Bambay is fortunately situated inasmuch as she
will be tlie first to extend to His Royal Higliness the Prince of Wales tho
warm hand of welcome to India, and I can assure tliec Honourable Members of
this Council tl.at the rejoicings of Bombay will be unbounded and will not
be exceeded in any other City or Presidency in tLis E npire.

There is one point, Sir, which has already been referred to by the Honour-
able Mover, and that is, I should like to draw the attention of the Members of
this Council to the remarks uttered by His Excellency the Viceroy when addres-
sing us tog: ther with the Members of tle L:gislative Assembly the other day,
remarks which, I think, we should carry promincntly before us and should
repeat to tlie people who have elected us to this Council, I refer to what His
Excellency said as to the visit of His Royal Highness to this country being
in no way associatid with politics. How glad we shall all be to drop politics
on the great occasion. His Royal Highness is coming to India to make’
himself' known to the Ruling Princes and the people of this country, and the
welco.xe of the Indian Legislature to one, who hasalready so endeared himself,

- to the peoples of the other parts of the Empire, will, I feel sure, be wholeheart-
edly sincere, unstinted, and unboundedly enthusiastic. 'With these words, Sir,
1 beartily support the Resolution. '

The HoxovrisrLE St DINSHAW WACHA : Sir, I also, as representing
Bombay, beg cordially to support the Resolution proposed by the Honourable
Mover. I think it is our bounden duty as the Indian Legislature that we
should give a hearty welcome to His Royal Highness the Prince of Wales

H
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‘when he arrives here. Bombay. as the Tonourable Mr. Froom has already
+aid, is, by its goographical position, the very first City in India on which the
Royal foot is always planted. Three Princes of Wales during the last 46 years
ihave arrived in the first place in Bombay. King Edward camo as Prince of
Wales in 1875. Then came King George as Prince of Wales iin 1004, and
:now we shall have the greatest pleasure of receiving the present beloved Prince
«wf Wales. In 1889, the son of King Kdward (who, of course, was then the
"Heir Apparent as the Prince of Wales), the late Duke of Clarcnce, came.
Bombay, Sir, in all its respeetive weleome to these Princes and at all
periods, has surpassed with loyal pride, if 1 may say so, all the other Cities
of the Empire which each visited. Ivividly reme uber, Sir, how the Prince
-of Wales, the first future ruler to be of the Royal House of Victoria, was
receivel at Bombay and the unbounded enthusiasm that prevailed. Thousands
-and thousands of people, men, wom:n and childrin, came to see the son of the
Great Queen, and at the sam: time they throng.d together to see his bright,
.genial and Kingly face. The Princes of Wnﬁas, whenever they have come,
Lave received in Bonbay a very warm welcome and a very grand reception.
As 2 membor of the proscnt Executive Com nittee of Bo.sbay to welcome
Princ: Edward, 1 may say, from my own personal knowlidge, that the
Committee are doing all that they can and are making every effort to sce
how'they can give the warmest reception to the Prince. Of cource, Sir, all
the other Cities of the Empire which His Royal Highness the Prince of Wales
will visit will be cqually enthusiastic and bearty in their reception, and
1 believe, Sir, also that, whatever other people way cay, there will be unanimity
in all India without distinction of roligion, race or crecd, in giving a warm’
reception to His Royal Highn.ss, who will no doubt win their heart and
:affection. *

The HoxovrasrLe Liara SUKHBIR SINHA : Sir, with great pleasure
T -rise to give my support to this Resolution. It is the sacred duty of all the
Indians and especially of the Hindus, to give a hearty welcon.e to the Prince of
Wales, because in our sacred books it is laid down that we cannot live in this
world without a King or without a Ruler. "When Brakma created the world
the saints a.ked bim under whose control they would be, and He said that le
would create a Raja or Ruler, and He created a Ruler. Therofore, according to
our sacred books, we are bound to give our whole-hearted welco.ne to our King
and all the members of the Royal Family. There may be some diffcrence of
opinion about the political rights and yrivileges of the people, but I think they
rhould not stand in the way of our giving a befitting welco.ne to the Prince of
Wales. With these few words, Sir, I support this Resolution on behalf of the
Constituency that I have the honour to represent in this Council.

The HoxourasrLe Mr. G. M. BHURGRI : Sir, coming from that great
conmunity, the Mussulmans of India, whose loyalty 1 may say has at the
present jugcture been tried sorely owing to acertain policy, I feel, that at this
moment I would not be doing my duty if I fail to support this proposition.
Though, Sir, as I said, the Mussulman community has teen sorely tried on
aecount of certain réasons which I will not now go into, we, Mussulmans of
India, are yet loyal to the Throne, which we consider is above all controversy.
Whatever differences we may have with the Governnient of this country or
with the Government in England, this proposition is above 2]l controversies.
1 belicve my ecommunity and the vast majority of my countrymen certainly
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realiscd and certainly endorse that view. That is why I do not like to give
a silent vote. I, therefore, Leartily support the Resolution on behalf of the
Mussulmans.

The Hovouvnrasre LALA RAM SARAN DAS: Sir, I heartily
associate myself with the Resolution moved by my friend the Honourable
Sir Maneckji  Dadabkoy. Devotion to the Crown and loyalty to
the Throne have always been traditional oharecteristics of tle people
in this country. In India the people have never been known to have
failed in showing proper respect and devotion to thke Royal Family,
Hence 28 an august representative of His Imperial Majesty the King-
Emperor, His Royal Highness the Prince-of Wales is sure to receive a hearty
and cordial welcome at t%‘.e hands of all Indians, TLo Royal Family, as 1s
well known, is above politics, and all classes of pesplein this country whatewer-
political views they may hold, will certainly accord a right royal and enthusiastic
welcome to tte Prince. The Prince of Wales, the messenger of peace and
good-will as Le should rightly be called, has been successful in strengthening the
bonds of affcction and true comradeship between England and  the self-govern-
ing dominions. Shall not the relations between Inda and the other members
of this great British commonwealth be also put on the same happy footing*?
The British Empire is in itself, on a smaller scale, a League of Free Natione,
The equal status of India in this league bas just been recognised by the
Imperial Conference that held its sittings in London recently. The Royal
House of Windsor should bind, in affectionate brotherhood, all the members of
this great League of the Nations. The Royal Family is, therefore, a symbol of
unity, equality, and brotherhood among all the units of this Empire, The
Prince of Wales has been touring ull over the Empire to strengthen thesu
ties. * It is desirable that we should help him to build and strengthen thosc
ties here in this country as well, for surely his visit will enable India to occupy
a proud and honourable position in the British commonwealth of free nations.

The Hoxourasre Sik ZULFIQAR ALI KHAN: Sir, I wish to
associate myself whole-heartedly with the remarks which have alrcady fallen
from the various speakers who have expressed their sentiments befere me. It
we were to judge, Sir, from the sentiments or ideas expressed by a section of
the Indian population who are verf' vocal, one would judge that, perlaps His
Royal Highness the Prince of Wales would not be welcome if Le visited India.
But there are people, and an overwhel.uing majority of people in India, who
think otherwise and who hold the Royal Fauwily in the greatest affection and
whose devotion to the Royal Family has always been strongly expressed. Sir,
I am glad that the Honourable Sir Mancckji Ladabhoy Las given us this
opportuiiity of expressing our ideas about this visit, and I have no doubt that,
when this Resolution Las started from the Council of State, it will travel all ovcr
India and encourage those who feel perhaps abashed cr d:ffident on aceount cf
the too vocal energios of the minority who are trying to impress not only India
but the world that His Royal Highnces would not be welcome 1o tLe Indians,
and this Resolution will, I hope, express the true feeling of the masses.* Sir, ¥
Mr. Gandhi and his party could only see the situation in its true perspective,
they would realise that India cannot stand without the support Whic}: England
alone could give it. History shows that not only do we need the support of

ingland, but also the support of the mighty armament which Eugland postesses
in the shape of the Navy and the Army. Indinis expowid on three sides by
se2 and the nerth is'expozed to the invaders by land,  Can any one expeet that
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India can defend Lersclf without the support of England ? If the Brtish

power were to withdraw its support to-day from India, 1 do not know what
calamit.es and what bloodshed would befall this country, and how we should bs
able to carry on the administration for even a month. Sir, India rcquires that
we stould not create a sentiment of disloyalty to the British Crown, because
-whatever we posscss and to whatever stage of progress we Lave reached we owe
it to the British Crown, and whatever we possess has be.n given to us under the
suspices of the Royal Family. Sir, with these few words I whole-heartedly
support the Resolution now before the Hous.

~ The HoNoursrLE Satyip RAZA ALI : Sir, in spite of the grave provoca-
t1on that has been given to me by an honourable and gallant me nber of this
" Couneil to play the role of a lunatic, I rise to give my support to this Resolu-
tion. Sir, as 18 known to students of Medical science, lunacy displays itself in
moro forms than one, but I have no inclination this afternoon to dilate on the
subject any further.

Sir, the Honourable Sir Maneckji Dadabhoy deserves to be congratulated
-on the terms of his Resolution and the careful manner in which he has avoid-
¢d all controversial subjects. Under any circumstances 1 take it, Sir, that it
would have been a graceful act on the part of this Council to accord a hearty
welcome to the Heir to the Throne on his visit to this country, but I feel that
much more should we do sonow when the voice of dissent and controversy
has been raised in certain quarters. I for one, Sir, must say that I am not
prepared to deny the right of holding their views to the non-co-operators. But,
at the same time, I ask them in their turn to cxtend the same right to us,
Further than that T am not prepared to go, and, after all, I do not think that
this is a subject on which we nced go into the wlole history of the causes of,
and remedies for, non-co-operation. Let them do their duty ; on the other
hand, we should not be slack in doing ours.

Sir, while giving my support to this Resolution, I, with the permission of
1he Council, feel it my duty to say that th: way in which His Royal Highness’
visit has been announced does not commend itsclf to me. As a matter of fact,
it was aunounced by a Royal Proclamation in Decembar 1919 that the Heir to
the Throne would be eoming out to this country and would perform the
opening ceremony of the Chamber of Princes and of the Indian ILegislature,
1 necd hardly say that cxpeclations ran high in this country to accord a
welcome to His Royal Highness which was worthy of him and worthy of this
country.

Unfortunately, it was announced last year that, after all, His Royal
Highness could not come to this country and the uncle of the King-Emperor
was chosen to visit this country and perforn those ccremonies. Now, Sir,

.y grievance, and it is a friendly grievance, is that the Government did not
1ake the two Chambers of the Indian Legislature into confidence. I have not
the slightest doubt, Sir, that, if we had been consulted in this matier, whethor
the visit hLas been proposed by His Majesty’s Government in England or by
the Government of India, I know what response would havz been made to this
‘proposal. As it is, it is rather unfortunate that we were not consulted in this
matter, which would to a certain extent show want of confidenc: in us by the
‘Government of India. I do bopo, Sr, that in future, when momentous
decis’ons of this charactcr are (a%en—and I do hold that tHe visit of His Royal
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Hig'iness is a very momentous affair~1he Government of India will place
.greater contidence in us and will make it a point to consult us on quostions of
this character.

One word more, Sir, and I have done. While we, on our part, are
prepared to accord a welcome to His Royal Highncss which we ean under
the circumstances, my respectful plea to the Government of India is that,
looking to the conditions obtaining in the country, and by ¢ the conditions
obtaining in the country ’ I mean more the economic distress with which we
are {aced to-day than anything else, those who are in charge of the arrange-
‘ments in connection with His Royal Highness’ visit will see to it that, wlile
the reception prepared for His Royal Highness is suitable and is worthy of
India, no unnecessary money is spent on mere show and fomashas. We have
already had the privilege of having amongst ue His Royal Highness the Duke
of Connaught. I need hardly mention what reception we accorded to His
Royal Higlness. It, at the same time, as my Hon’ble friends will remember,
).as entailed a considerable financial burden on us. This time too, since the
Prince has a higher position in the Royal Family than the Duke of Connaught,
what I fear, Sir, is that, after all, His Royal Highness’ visit may not involve
a financial burden on us which might accelerate the discontent that is obtaining
in the country. '

With these few words I weleome the Resolution that has been so
guardedly and so cautiously moved by the Honourable Sir Maneckji Dadabhoy.

The Hoxourasr: Me. ALTAF ALI: Sir, I beg to associate myself
with this Resolution. It has been so ably put by my friend the Honourable Sir
Maveckji Dadabhoy and has been so amply supported, tlat I bardly think
it is nccessary to.add to what has already been said.

Sir, I Lave great pleasure in fupporting the Resolution on behalf of
myself and of the Mul:an madans of Eastern Bengal whom I have the honour
1o repretent in this House.

At this tage tho Honourable Sardar Jogendra Singh rose in his place.

The HoNounranrne tue PRESIDENT: The Hon’ble: Member has
already spoken.

The HoxouraBie Sarpar JOGENDRA SINGH: I wanted your
permission to make an oxplanation regarding the remarks which the Honourable
Baiyid Raza Ali made.

The HoxouraBLE THE PRESIDENT : Is it a perzonal explanation ?

The HoNotvrasre Sarpar JOGENDRA SINGH : On behalf of the
Reecption Committee.

Tho HoxouranrLe Tue PRESIDENT : T think the matter does not arise.

His Excrrrexey tvE COMMANDER-IN-CHIEF : In accepting this
‘Rezolution now before the Council, on bchalf of the Government, it is perhaps
desirable that I skould emphasise what His Excellency the Viceroy has
alrcady laid stress on in regard to the coming vizit of His Royal Highness
tho Prince of Wales. He vi.its India as the Heir to the Throne, .as the
reprosentativo of our Royal House, and as the living cmblem of that strongest
©f all-bords which holds tegcther the eiter rations of. this great Empire.
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Following the foot teps of his Royal father and of his grand-father, he comes
in order to learn and to realise what India is, for no one, until he has seen and
felt India, can have even a remote conception of what the Indian Empire really
means. In his visit there is no breath of politics. In his wonderful tours of
Canada, Au:tralia and New Zealand, which have been one unbroken triu:nph,
all parties, sections and religions have sunk their differences in order to juin
bands and accord him a more than enthusiastic welcome. To those of you who
have not yet come under the wagnetic influence of his personality or who have
not heard him deliver an address, I can tell you that there is a pleasurc in store,
and I think probably a surprise also. Notwithstanding that, in India_to-day,
there are certain shortsighted sections of the people who desire to refrain from
according that welcone to which for overy reason he isentitled, the Resolution
now before the Council is clear evidence of ' the true feeling of the overwhelming
maority of the Indian people. It is therefore with cincere pleasure that the
Government of India accept this Resolution and will convey it to His Royal
Highness through the proper channels. Steps will likowise be takeh, in
accordance with tho terms of the last part of the Resolution, to appoint a
Committee in conjunction with the Legislative Assembly to draft a suitable
address of welcome for presentation to His Royal Highness on his arrival in
India.

The HoxourasLe THE PRESIDENT : The question is that the following
Resolution be adopted : —

¢ This Council rcoommerds to the Governor General in Council that te may bo pleascd

to convey to H. R H. the Prince of Walcs its humlle roquest that he may be giaciouslv

leased to accept a loyal and dutiful address of welcome fromn the Indian Legislature, and

invites the co-operation of the Ligislative Assembly in constituting » Committ.o «f the
Indian Legielature to draft a suitable addries for the purpose. *

_ I think it would be in accordance with tle with of the Ccurncil that we
should pass this Resolution standing.

The Motion was adoptod unanimously, the Council standing,

RESOLUTION RE: WELCOME TO LORD READING ON HIS
ASSUMPTION OF OFFICE.

The HoxouraBrLE Mauarasanmirase Sir RAMESHWARA SINGH
or Darsmazes: Sir, I beg to move the following Resolution :— -

‘This Council rccommends to the Governor General in Council to convey to His
Excellency Lord Reading a cordial welcnme on his assumption of his high office, togethor with
on assurance of the Joyal and whole-hcarted support of tho Council in the discharge of his
onerous and difficult dutics.’

1 feel confident I voice forth the unanimous opinion of the Council in
moving the Resolution that stands against my name. His Lxcollency Lord
Reading has come out to govern India with a reputation for able statesmanship,
amply borne out by the brilliant record of his magnificent services to the
Empire, which marked him out as the one Statesman to whose hands the
dostiny of India could be safely entrusted by his Sovereign. As Lord Chief
Justice of England, he madc a name for himself by his broadminded view of
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justice and his keen solicitude to administer equity. As the British Ambassador
to the United States during the Empire’s dark hour, His Lordship displayed
an instinct for doing the most effective thing, which was the high watermark
of statesmanship. As the Viceroy of India, the popularity of His Excellency
has already been secured by his sincerity, good faith and zeal for the welfare
of the people, and it needs no special gift to prophesy that the next five years
will mark him out as one of the most successful administrators who has
presided over the destinies of India. KEver since he assumed charge of his
high office, it has been his sincore endeavour to maintain the glorious traditions
of British justice in all affairs of State, and to bring about barmony and good-
will between the people and the Government, We are particularly fortunate
that His Excellency is here in India to guide us at a time when a constitu-
tional régime is beginning, which cpens a broad path in which the Indian
people, with their ancient culture, could march hand in hand with the British
nation towards a common goal. It is, therefore, in the fitness of things, that
the Honourable Members of this Council should extend a most hearty welcome
tr» His Excelleney and do all they can to co-operate whole-heartedly with His
Excellency in all measures tending to maintain law and order and the
security, contentment and prosperity of the millions whom ke has been called

upon to rule.

The Honovrasre Rass Sir HARNAM SINGH : Sir, I beg to
support the Resolufion moved by my Honourable friend, the Maharaja of
Darbhanga. India is very fortunate in having Lord Reading as lLer Viceroy.
His Excellency has had a highly distinguished and succescful carcer, and, though
the times are d:flicult, we have reason to hope and believe that His Excellency’s
w.de experience and full knowledge of men and affairs will enable him to
pilot the ship of State through troubled wuters to a peaceful haven. It is
necessary, however, on our part to give His Excellency adequate time to study
the needs of this country and to support him in every endeavour to promote the
political, economic and sce'al progress of India,

The Hoxovrasre Mz, G. M. BHURGRT : Sir, I rise to assoc'ate
myself whole-heartedly with the object of the Resolution of my honoured
Colleague, and to accord a most cordial welcome to Their Excellencies, Lord
and Lady Reading.

Sir, I do this not out of sheer formality-or flattery. Ido it because we
Indians lave special reasons to lail His Excellency’s appointment as Viceroy
and Governor General of India at the prescnt juncture. His Excellency comes
to preside over the destinics of this great country at the time, not only of the
inauguration of a New Era of Constitutioral Reforms, but also when, owing to
reasons too well known to require reiteration here, large black clouds threaten
the very horizon which it was intended to make brighter and broader by the
new dispensation or order of things. To make the Reformsa reglity, and to
avert a calamity brought about by the mistakes and misdeeds of the past, India
wanted a Statesman of broader outlook, sympathy and foresight than any she
has had before, to captain, guide and steer the great ship of the State, which,
while the prospects of the Pronised Land lie before her, has been overtaken by
& heavy storm of violent and harmful propaganda in the midst of angry surges
of unrest and d'scontent, threatening Ler quiet, placid and steady  march
towards the goal.

In such an hour of trial and tribulation, in epite of tho wrongs and mis-
takes we did not losc faith, But in the interest and welfare of mother India,
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in the Empire’s own welfare, prayed and asked for an administrator, a doctor,
who wonld not aggravate the malady, but with the salve of sympathy, good-
will and broadminded statesmanship heal the wounds and right the wrongs,
taking the country onward oh her steady march of progress and self-
realization |

We cannot say, Sir, whether it was in response to our prayers and requests
that he was sent here. For what better choice could there be than that of a man
stoeped in the most liberal traditions of Great Britain, a man universally res-
pected for his high attainments and acumen as Judge, Financier and Adi-
nistrator ? India has never so sorely necded one who cox:b’ned in hin the
three great gifts, and used these gifts in promoting Fer happiness and
welfaro. We, the members of the House, and if I may bs allowed to speak for
those who are outside this House and who share my sent'ments, we Lave
overy confidence that His Excellency will fulfil this hopez His Excellency
has already justified our hopes by his wise and sympathet'c administration
for the last few months he has becn here, and more specially by his speech
before the Legislature the other day. The speech makes one thing quite clear.
That, in spite of the troubled times, His Excellency is earnest and means to
do his very best by India and by Indians. His Excellency gave expression to
the sentiment that he looked up to the Legislature to assjst him in the dis-
charge of his heavy responsibilities. I, as one of His Excellency’s bunb'e
legislators, want to assure him that that isa duty, a most sacred duty, which
every one in this House, I feel confident to say, feels his first obligation to
perform.

In bis specch, His Excellency has exhorted us, the members of tle Legis-
Jature, and rightly, not to content oursclves with doing our duty inside the
House, but also to go forth ¢ufsde among the people. May I assure His
Excellency that in very many matters most of us who are co operating with
the Government have to Lear the brunt of many an unplensant thing outside
this House. For the sake of our country. for the sake of that connection which
we feel as essential for the welfare and develop nent of the Empire as for
India, we have been doing our very best, not without risking many things dzar
and near to us, in the shaping of affairs outside this House, quictly and
persistently. If, Sir, our efforts have borne little fruit, if we have not appreci-
ably succeeded in rendering effective assistance in the discharse of His Excel-
lency’s heavy responsibilities, it is, I assure His Excellency, for no fault of
ours, I am not here to find fault with, or pass a verdict upon, individuals, or
even policies. But from personal experience, dispassionate study and observa-
tion of the events of the past few years, having given my most anxious time
and thoughts to them, 1 confess, Sir, I am again and again driven to the in-
evitable conclusion, namely, that the remedy lies in other hands than our own.

.~ There are, as His Excellency himself has said in his address, some griev-
ances, legitimate grievances, which require to be remedied. I submit, Sir, it
is not possible to redress these grievances, without removing the deep-rooted
causes of the present discontent, before it gets altogether out of eontrol. So
far, even at the risk of public opprobrium, we, on our part, have been render-
ing every possible assistance to the Government inside this House, and using-
our best influence and effort outside, to suppress disorder, and prevent chaos
and catastrophe. But, Sir, we are becoming day by day more and more con-
scious of our helplessness and the futility of our egorts, without that remedy
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being instantaneously applied which, as I have said above, lies in other hands
than our own, and which to us appears to be the only panacea for the’ present
situstion, the only redress for the root-cause of the present unrest and agitation.

That remedy, Sir, is in a word, ““ a policy of steady and oourageous
conciliation. > We have the lesson of our past. experience,—say, for instance,
the agitation against the partition of Bengal, when that agitation was at its
lighest. My revered leader, the late Mr. Gopal Krishna Gokhale, then ventured
to tender the following advice to the Government. Addressing the Honour-
able the then Home Member of the Government of India, in the course of
the debate on the Seditious Meetings Act, he said : —

¢ Let me say this-to the Honourable Memwber, whether the ¢ Moderates * remain silegt or
denounce the ¢ Extremists,’ it will make very little difference in the hold which the Ex
mists are acquiring on certain minds of India. There is only one way in which the wings
of disaffection can be clipped, and that is by the Government pursuing a policy of steady and
courageous conciliation.’

The annulment of the Partition, many years later, proved the correctuess
of these views. They are as correct and sound now as they were then, and I
take this opportunity while according a hearty welcome to His Excellency
humbly to press them on his attention......

The HoxotrasrLe e PRESIDENT : Order, order. I have already
allowed the Honourable Member considerable latitude, but I think he is going
too far and he must adhere to the terms of the Resolution,

The HoNourasLs Mr. G. M. BHURGRI: His Excellency has pointed
out to us the results of the labours of the Reformed Legislature during the
short period of its first Session, and the good harvést gathered thereat. At
the sane time he has uttered a word of warning. He asks us not to expect at
cvery Session to garner so rich a harvest. May 1 once again, in performing
that very pleasant duty which prompts me to speak on this Resolution, beg you,
Sir, to convey to His Excellency the humble message that the country expects
a richer harvest still during the present and subsequent Sessions in the imme-
diate future. Iam.....,

The HoxourasLk tHe PRESIDENT : Order, order. Does the Honour«
able Member desire to move an Amendment to this Resolution ? The Honour-
able Member must be aware that it is impossible for me to convey a message to
His Excellency unless it is through the Council. Therefore, if the Honourable
Member wants to move an Amendment to the Resolution, he must be p
todo so, but as it is he is going too far outside the terms of the Resolution.

The Honourasre Mr. G. M. BHURGRI: If you will allow me to
move an Amendment I am prepared to do so.

.. The HonourasLe tHe PRESIDENT: If the Honourable Member -
wishes to do so, I have no objection.

f.l‘he Hoxourasre Siw ALEXANDER MURRAY : Sir, I wish to
associate myself with the remarks that bave fallen from the Honourable
Mover of this Resolution.

I leave it to other speakers to refer to the benefits that India may expect
to reap from having at the head of Government one so well versed in politics
and law as Lord Reading.
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As the representative here of a, Constituency whose members are largely
iwkh India’s Commerce and Trade, I have no hesitation in saying we
welcome His Excellency as Viceroy. We cannot forget the great services
rendered by Liord Reading to the Empire in the world of Pimance on the
outbreak of war, and we remember with gratitude the assistance rendered by
himn “te India when, ad Ambassador to the United States of Anefrica, he
persuaded the Government of that country to place at India’s dispoxal all the
silver:nééessary. to prevent a currency crisis here. o

At that time India’s problem was how best to replenish cxhausted
reserves with silver rupees and to prevent exchange from rising. The problem
now, is how best to dispose of overflowing hoards of silver and to prevent
exchange from falling. :

We feel that Lord Reading’s wide knowledge and experience will be of
the greatest assistance to his Government when matters of this description are
under consideration. And 1 can assure His Excellency that he may rely on
the loyal and whole-hearted support of the conmunity I represent, in ‘all
matters that tend towards the peace and good "governnent of this great
country, and that will enable it to take its rightful place as one of the leading -
countries in the world of Industry, Commerce and Trade.

The HoxourasLe Six MANECKJI DADABHOY : Sir, this Resolu-
tion marks a new departure in the history of the Council, and under ordinary
circumstanoes 1 should not have supported it, because it is clear to me that
an address of this kind should be given to a Viceroy at the terminat-
ion of his office and not at the commencenent. But, in the case of Lord
Reading, we must make an exception. His high sense -of patriotism and
a strong feeling of duty have brought hin out to India. He has exchanged
an exalted office in England for the anxious cares and burdens of the Indian
Viceroyalty, particularly in face of the fact that the Viceroyalty of India at.
the present juncture is not, 1 may venture to say, a bed of roses. T, therefore,
have pleasure in giving my support to this Resolution,

'The Hovourasre Mi. A. I, FROOM : Sir, I have much pleasure in
supporting this Resolution. 1 have listened with great interest to the remarks
which have fallen from the lips of my Honourable friend Sir Alexander Murray
in recalling to the memory of the Menbers of this House ‘the great services
rendered to Indis by His Excellency when Ambassador at Washington, I
have distaped to-those remarks with interest because a similar expression of
gratitude' was embodied in the address which I, when Chairman of the Bombay
Chamber of Commerce, had the honour of presenting to His Excelle,_nc_:y on his
arrival in this country. 1 ‘cannot Lelp thinking that the recoghition that
Bengal also has not forgotten those services must he a source of gratification
to Hig Excellgncy. I do not desire to detain the Council any longer with a
speech on this su{jec , but I feel sure that all the Members of this Council will
accord their hearty support to this Resolution.

The Honourasre MR, ANNAMALAI CHETTIYAR : Sir,it is a great
pleasure to me to rise in support of this Resolution. As the representative .of
the Sovereign, it is our duty to accord a cerdial welcome to His Excellency. But
the..duty becomes a pleasure when we remember that His 'Excellency has as
his.:watchword * justice.”” Now, 8ir, India is passing thyougha very critigal
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time, everywhere there is unrest seeking to find a new outlet for 'the new
aspitations born of the war. The realization of these aspirations can ‘bekad
either through the path of peace and progress, the opposite leading to bloodshed.
But we have deliberately chosen the former, the path of peace and pregrees,
and therefore it behoves us all to support His Excellency who stands for
ordered progress and justice. We may confidently hope that durin%vthe time
of His Excellency, Indian aspirations will be substantially realised. With these
few words, Sir, T support the Resolution. '

The HonourasLk CoroNer Stk UMAR HAYAT KHAN :  Sir, in rising
to support this Resolution, I should like to say that this welcome is Dot an ordi-
nary welcome such as we extend to other Vieeroys. This welcome ik a
particular welecome to a particular man. Lord Reading is considered to b# not
only one of the ablest Viceroys, but he is known to be one of the ablest men
in "England, and we should all be very grateful to His Ma.jestz the King' to
have sent him out at a time when India was in need of such a man. We
are glad he has come out here at a time when we most needed him™ gnd
when we wanted peace in the country. We all want peace but we are unhappily
being disturbed Ey a clique who are bent on doing mischief, and they do mot
stop even at causing bloodshed. T sincerely trust that my remarks do not fit
anyone in this House—I am sure they do not. With these few words, Sir, I
heartily support the Resolution.

- The Hoxounaprk SarparR JOGENDRA SINGH 3 Sir, there is something
peculiar in the wording of the Resolution. It asks the Governor General to
convey the thanks of this (founcil to the Governor General. 1 wonder if it
would be possible ... .. .

The- HovotrasLE THE PRESIDENT : The Resolution runs ¢ that this
(ouneil recommends to the Governor General in Council to convey to His
Excellency, cte.”  The Governor General in Conneil is an entirely . different
person from the Governor General.

The HoNovraBLe Sanpar JOGENDRA SINGH : T see the digtinotion,
Nir. But what I was going to say, was that possibly a direct Resolution
from this Council conveyed by the Honourable the President would ba mare
straight forward. We welcome the Viceroy for many reasons. Qne of the
strongest is, that we expect him to give us a new programme and a ﬁlﬁioy.
I associate myself with the short and*sweet speech made by the Honbimrable
Raja Sir Harnam Singh, hoping that the new Viceroyalty will be marked by
industrial and economic development of the country. ~As the Honourable. Sir
Alexander Murray pointed out a little while ago, what India needs is a stable
exchange and industrial development, and in the field of politics, we wdht more
than ever a consistent policy. For the last few years we have had too “many
shifts and expedients guiding the policy of the Government of Tndia 4nd we
hope that the new Viceroy will give us a new programme and a construdtive
policy which would bring peace and tranquillity to India. I associate!'rhyself
with the Honourable the Mover of this Resolution in welcoming the wew
Vicoroy to the difficult task which is beforo him. -

. The Hoxourasrk Ma. G. 8. KHAPARDE : Sir, I originally did not
intend to speak on this Resolution, but I do so to support it because I see
In it the beginnings of a constitutional practice which, I hope, .will become
general. There is always an inaugural speech when a Session begins. In
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land, there is & speech from the Throne and then both the Houses have
a debate or something like a debate, called Address on the Speech. That is
to say, they move certain propositions by way of saying that it is an Address
to be presented to the King, and there are a few grievances also added to it. I
am glad to see that this practice has begun, and it has begun very well, because
it has come from one of the oldest Members in this House, the Honourable
Raja Sir Harnam Singh, and my friend the Honourable Sardar Jogendra Singh
gitting behind him has also mentioned that economic problems and all such
things should be included. 1, therefore, welcome this Resolution immensely
both for the personal greatness of the Viceroy and for his attainments, for
all that he has done and also for all that we expect will be done. Along with
that we should like to help him by telling hi n something of the most import-
ant problems on which we would like him to concentraté his attention. In
this spirit, therefore, that hereafter, after every speech from the Throne there
will be an Address voted in this House and the other Hous2 also. I heartily
support this Resolution.

The HoxouraBLe Me. G. M. BHURGRT : Sir, I want these words to be

added at the end of the Resolution : i
¢ And this House hopes that  His Exeellency will pursue a policy of conciliation at this
Juncture and thereby sccure peace and tranquillity which this country so sorely needs.’

The HoNxourasLE TRE PRESIDENT : To the Resolution which has been
moved by the Honourahje Maharajadhiraja Sir Rameshwara Singh, an Amend-
ment has been proposed by the Honourable Mr. Bhurgri, ¢iz., that at the end
of the Resolution the following words be added :

¢ And this House hopes that His Excellency will pursue a policy of conciliation at this
juncture and thereby sccure pence and tranquillity which this country so sorely needss’

The HoxouraBLE Lara RAM SARAN DASS : ‘Sir, I cordially support
this Resolution ...... ‘

The HovovrasLe Mep. LALUBHAI SAMALDAS : May I rise toa
point of order, Sir ? Is the Resolution or the Amendment now before the
Council ? *

‘'The HoNouraBLE TERE PRESIDENT: We are discussing both the
Amendment and the Resolution. .

The HoNousas.s Me. PHIROZE C. SETHNA : May I ask if the
Amendment has been seconded ?

The HowougasLt TaE PRESIDENT : Under our rules it is not necessary
to second an Amendment. ER

The HoNourasrr Lata RAM SARAN DASS : Sir, I cordially support
the Resolution g0 ably moved by my esteemed friend the Honourable i[aharaja
of Darbhanga. There is more than one reason why India wants to extend a
hearty weloome to His Excellency Lord Reading. In the first place, as His
Exoelvle reminded us only the other day, he is steeped in the Liberal tradi-
tions of England. The reforms that have recently been introduced in the
Indian constitution can only be worked and developed successfully by a
Liberal Viceroy. Secondly, the one thing that India requires above all at this
day is justice. The appointment of Lord Chief Justice of England as
Viceroy of India is, therefore, greatly appreciated by the people. The new
Viceroy comes with a past record which will eminently fit him to solve
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the many difficult problems with which India is at present confronted,
India with the rest of the world is at present passing through a great crisis,
and we are sure that through the skilful guidance of the Viceroy the country
would be led to the haven of peace, prosperity and internal uillity. Let
me agsure His Excellency: that all moderate and sober public opinion in the
country will be with his Government in the heavy and difficult task of recon-
struction that lies before it. We pray that before Hir Excellency lays down
his high oftice, India will occupy a proud and honourable position in that
fraternity of free and eyual nations called by the nave of British Empire.

The HoNourasre Coronel, Stk UMAR HAYAT KHAN then rose to
speak. S

'The Hoxousasie Tve PRESIDENT : T think the Honourable Mejber
has spoken before.

The HoxourasLe CoroNer Sik UMAR HAYAT KHAN: Not on the
Amendment, Sir. 1 strongly oppose the Amend nent. I oppose the Amendment
which has been put forward Ly the Honourable Mr. Bhurgri because, if.we
incorporate it in the Resolution, we will be dictating a policy to the Viceroy
and T think that is not right.

The HovouraBrr Me. G. 8. KHAPARDE: I wish to speak in
support of the Amendment, Sir. I do> so b2cause, as I said, a constitutional
practice of voting on the Address as it is technically called in England may be
introduced here, and when a speech from the Throne indicates the points which
Government wish to bring out in the Session, we in voting on the Addvess will
bring out what few points we want to urge, and that is my reason for sup-
porting the Amendment suggested by my Honourable friend Mr. Bhurgri.

The Hoxourasrk rue PRESIDENT : T will ask the Council to bear
with me one second while I endeavour to explain this matter. The Resolution
now before the House aceords a welecome to His Exeellency on his assumption
of high office. There can bz no parallel,—I think it is quite evident to the
Council—there can be no parallel between an Address of welcome at the com-
‘mencement of a five years’ ter.n of office by His Excellency the Viceroy and
the discussion which takes place every year at tho opening of Parliament on the
King’s speech. It may be, and possibly will be, a constitutional developaent
in this country that in the future, after the opening speech by His Excellency
the Viceroy at the conmnencement of our Session, sonething analogous
to the debate on the King’s speech will grow up, but such a debate can clearly
not be founded on the present Resolution.

The HonouraBLE Mr. G. M. BHURGRI : My object really was to set
up some sort of precedence for a debate on the Address. And as I knew
I would not have any other opportunity of doing so, I have brought in the
Amendment.

The HoNourasLe thHE PRESIDENT : I feel that in this matter this
Council desires to be unanimous. I understand that the Honourable Mr.
Bhurgri wishes vo set up a constitutional practice, a matter which does not really
arise on this Resolution. In order that we may have unanimity in this matter,
I therefore appeal to the Honourable Mr. Bhurgri to withdraw hix Amendment,
which has sufficiently served his purpose,
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. .'The HovouraBLe Me. G. M. BHURGRI: In deference to your wishes,
Sin, I withdraw the Amendment.

The Amendmént was, by leave of the Council withdrawn.

.His Excrriency thE COMMANDER-IN-CHIEF : On behalf of His Ex-
cellency the Viceroy, I am anxious to express his appreciation both of the Résolu-
tion itself and the way in which it has been received by this Council. We have
listened with rapt attention and I would add with feelings of confidence and

tful admiration to the words which His Excellency has addressed to ns on
Saturday in another place. 1t is abundantly clearly that the task which lies
before him is one of unusual delicacy and exceptional complexity, but he
approaches it with a sympathy anda good-will coupled with a complete know-
ledge of affairs, which claims our implicit confidence. Whatever action it may
be deemed necessary or desirable to take in order to preserve the peace and good
government of India will, I am sure, receive the wgole-hea.rbed support of the
membeérs of this Chamber, (Hear, hear), and it is for this reason that His
Excellency welcomes the Resolution now before the Council, a Resolution whioch
the Government of India will take steps to respectfully convey to His
Excellency in the usual manner.

The Hoxovrasre Mamarisa St RAMESHWARA SINGH or Dag-
BHANGA : 1 have nothing more to say. I donot think there can be any two
opinions on the matter and I have no more observations to make.

The Hovxovrasre THE PRESIDENT :  Before I put the Resolution, there
is one matter that I should mention. Tt is quite clear that the discussion ou
Mr. Bhurgri’s Amendment has shown a desire on the part of the Council
generally to find. if possible, some procedure for raising a debate .on matters
dealt with in the speech of His Excellency the Viceroy at the opening of the
Session. This will involve a consideration of the constitutional position which
it must always be remembered is not identical with that of the English consti-
tution. I hope, however, in consultation with my Colleague who presides in the
other Assembly to be able to submit later on to the Council some suggestions on
that point. (Hear, hear.)

The question is that the following Resolution be adopted : —

‘ This _Council recotamends to the Governor Genoral in Council to convey to His
Exeeflency Lord Reading s cordial welcome on his assumption of his high office, together with
an assirance of the loyal and whole-hearted support of the Council in the discharge of hia
onerons and difficult duties.’ e

The motion was adopted unanimously.

§ The HoNourasLe Tne PRESIDENT : The Council will now adjourn till
PN

The Council re-assembled after lunch at Three of the Clock. The
Honourable the President was in the Chair. '

MESSAGE FROM LEGISLATIVE ASSEMBLY.

The SECRETARY -or et COUNCIL : A Message has been received
from the Legislative Assembly.

The HoxourapLE rrE PRESIDENT: Let the Message bo r'ehd, 3
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The following Messgge was then, read out by the Secretary of the
Council :— :
¢ Sir, e
1 am directed to inform you that the following Resolution was passed .in the Legislative
Assombly at their meeting of the 5th September:—

* ¢ This Assembly recommends to the Governoy General in Conncil that he may be pleaged
to convey to His Royal Highness the Prince of Wales its humble rc?ues_t that he may be

eased to accept & loyal and dutiful address of welcome from the Indian Legislature ; and
Ptlxrther resommends that the co-operation of the Council of State be invited. therefor and that.
a Committee of both Chambers to which the following members of this Assembly shall
be nominated be appointed to draft the address :-—

(1) 8ir P. 8. Sivaswamy Aiyer,
(2) Mr. T. V. Seshagiri Ayyar,
(3) Prof. 8. C. Shahani,
(4) Mr. Harchandrai Vishindas, .
() Chaudhuri Shahab-ud-Din,
(6) Lula Girdharilal Agurwala,
(7) Mr. J. Chaudhuri,
(8) Mr. C. W. Rhodes,
(9) Rai Bahadur Debi Charan Barua,
(10) Mr. J. P. Cotelingam,
(11) 8yed Rajan Baksh Shah,
(12) Mr. Jamnadas Dwarkadas,
(18) Licutenant-Colonel H. A. J. Gidvey, and
(14) Dr. H. 8. Gour’
2. The Legislutive Assembly desive the concurrence of the Chuncil of State in the
Renolution.” ) ' .
The Hoxourasre rne PRESIDENT ¢ With reference to the message
which has just been received by this Chamber, a motion will be made to-morrow.
In the meantime this Chamber has now met to consider the motion for the

adjournment which stands in the name of the Honourable Sir Maneckji
Dadabhoy. .

An Honourable Member asked me as I was leaving the Chamber what
object was served by a motion for an adjournment of the business of the Council
for the purpose of discussing a definite matter of urgent publie- importance, It
i, of course, to give the Council an opportunity of hearing the Government
views on a matter of public importance. If the adjournment is earried against
the Governmrent, that is a disapproval by this Couneil of the explanation of
Government,., If the motion is withdrawn with the consent of the Council that
1s construed as approval of the Government action. 1 am sorry to have troubled
Members with 4his explanation, but, as one member at least was in somc doubt,
1 thought it right to do so. . :

The . HoNouraBLE Saivip RAZA ALI : T hope Members will be given
an opportunity to:disouss the speech made hy the Honourable Member in' charge
of this matter on behalf of the Government. SR

The Honourasrt TRE PRESIDENT : The rules are perfoctly clear., An
Homourable Member moves ; a Member of the Government;. will presumably
spéak at some stage of the debate. .Other Members of course Wtest, Liberty :to
discuss any matters that arise out of the Government Member’s speech,
Otherwise the motion w?u;ld be entirely. fruitlqss, . C ’ .

S onpoer ap b e ' LA

-
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STATE OF AFFAIRB IN MALABAR.

"'aE HoxourasLi Sie MANECKJI DADABHOY : Mr. President, 1 now
move that the House be adjourned. My object in moving this adjournment of
the House is to give this Council an opportunity of discussing a definite matter
urgent public importance, namely, the state of affairs in Malabar and the full
of details of the Moplah outbreak. In moving the adjournment 1 may at once.
say that my object s not to embarrass the Government in any manner in the
arduous task which it has before it now, nor do I wish to make any remarks
or criticisms that will in any way make matters difficult for the Government
of India or the Government of Madras. I shall in no way anticipate or pre-
judice any action that may be taken in connection with the atrocities which
have been committed. I shall, therefore, endeavour not only to be brief,
but at the same time to make ny re.narks as innocuous as possible. But the
importance of the subject needs not only a brief résumé from me of important
events but a full, explicit and exhaustive statement from the Home Member on
behalf of Government. 1 shall be particularly brief and precise, as 1 understand
my Honourable friend Rai Bahadur Annamalai Chettiyar, who has given notice
of a similar motion and who is more intimately acquainted with the state of*
affairs in the Madras Presidency than 1 am, intends to follow me.

Sir, we have all read in the ncwspapers the accounts of the terrible atroci-
ties which are now going on in Malabar with poignant grief. I am represent-
ing the sentiments of the Indian nation when 1 say that the catastrophe which
has taken place in Malabar is now pre-eminently occupying the attention of
the general public and every news in connection therewith is waited by the
general public with great interest and anxiety. It is unfortunate that the
Government of the Madras Presidency is having a very anxious time. We
- have all read the harrowing accounts ; we have also seen the fragmentary official
and unofficial news and notices ; we have read the Madras Government’s Com-
muniqué onthe subject; but the Council will agree with me when 1 say that
the whole history of the outbreak has not been presented by the Madras Govern-
ment in a connected narrative form, and e, therefore, await to-day a most
exhaustive statement from the Government of India on thre subject. We have
read the Chapter of crimes committed in Malabar, of the destruction of public
and private property, the looting of Government Treasuries and Sub-Treasuries,
the defiling of * Hindu temples and also of the forcible conversion of Hindus
to Islam, with great horror and’real grief. We want to know who is responsi-
ble for these acts and atrocities, and was it not within the power of Government
to have avoided this catastrophe or minimised the severity of this catastrophe
to a certain extent ? It is true that the state of affairs in Malabar has been
bad for the last six months. Itis well known that the preachings of sedi-
tionists, that the poisonous doctrines which these seditionists and anarchists
were daily pouring into that highly fanatical soil of Malabar was gaining
ground. Government was aware of it. Government knew of the danger that
was coming. And in this connection I will draw the attention of the House
to a statement made by my friend the Honourable Sir William Vincent in
February last in the Legislative Assembly. He said :

*We are now faced in this country with the frequent prospects of disorders here and
there. T myself think that we shall be very fortunate if we escape in the next six months
without serious outbreaks of sporadic disorder in different places.’ .

I have made it perfectly clear that the Government anticipated danger
and I cannot therefore understand why Government did not take preé&utiomry’
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measures for the suppression of these atrocities in Malabar. - As Govcrnment
knew that the peop}e of Malabar were collecting swords, spears, fire-arms and
other instrments, it is difficult to understand why stringent measures of &
precautionary character were not adopted in the right tine. Tt might have
averted a great deal of blood:hed, it might have averted the sanguinary
battles that have taken place there and the loss of innocent lives that has
unfortunately occurred. I, therefore, think that in this conncetion an explana-
tion is due to the country from the Government, which eannot be altogether
exonerated from a certain measure of responsibility in this wwatter.  Further,
Sir, it is perfectly clear that the Moplahs were prepared for tl e occa ion and that
‘there was a wide-epread organisation behind them ; all these pitched battles with
three and four théusand people which rceently®took place clearly demonstrate
the exi:tence of a well-conducted and nefarious organisation behind the back of
these revolts. It is therefore necesrary that the Government ghould make a
complete statement on tle point and place before the country any information
that may exist on the subj.ct, as I cousider the time has now arrived when
there is no longer any neces:ity for keeping the matter seeret. T make bold to
gay in this connection, and T feel T echo the sentiments of all of us here, official
and non-official Members, whether they be Europeans or Indians, that in any
mea: ures which Government may decide ta adopt for the suppression of thera
revolts, for the promotion of order and the ma ntenance of peace, this Council
will whole-heartedly give its support. Things are going from bad te worse ;
innocent lives are being lost ; the country is al nost in a state of consternation ;
riots are taking place not only in Malabar, but in all parts of India; every-
wherc there are seen forces of disruption and disorganisation ; law-abiding
citizens are not in a position to do their ordinary work ; there is a state of havoe
and intense anxiety. I think the time has arrived when the Government should
adopt strict measures for the suppression of these riots and for the mginte-
nance of peace and order. I would also like the Honourable the Home Member
to enlighten the Council, as fully as possible, as to the origin and cause of theso
disturbances ; a history of the genesis of these disturbances will be extremelv
valuable. 1 would also like the Honourable the Home Member to distinctly
state the total number of casualties, both European and Ind'an. I would also
like the Honourable the Home Member to assure this Council that Governmens
bave now taken precautionary mcasures immediately in the troubled parts of
Madras, and within what period he expects peace and order to be fullyr
restored in that troubled country. Governmeny have promulgated the Martial
Law Ordinance ; a Martial Law Ordinance is always distasteful and unpalatable
to the people. It can only be justified in case of absolute necessity, and
I have no doubt that the Government was satisfied before the pro-
mulgation of the Ordinance in substituting mart'al law for the common law of
the country. In this connection we have heard with great eatisfaction
the sentiments to which His Kxcellency Lord Reading gave expression to on
Saturday last, and, if I remember his words aright, they were that nurtured as
he was 1n the traditions of the Inns of Court he had satisfied himself as to the
absolute necessity of the promulgation of martial law before issuing orders for
the same. I think that statement is quite satisfactory; it will settle the
controversy in the country. I have seen in various newspapers and in various
ournals a lot of adverse reference abput the introduetion og martial law ; but
A think the explanation which His Excellency has given puts the matter out
of controversy, and I have no doubt that nurtured as His Excellency is in the
free atmosphere of the Englith bar and in the traditions of English~ justice L

K
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ehall accept bLis statement fully and implicitly, and I Lave not the slightest
doubt that the country at large' will similarly accept it. Further, I am very
pleased, and the ocountry has noticed with great satisfaction, that in the
preparation of this Martial [.aw Ordinance the bluuders that were committed
at the time of the Punjab affair have been studiously avoidid. The power and
authority of the civil law has beea to a certain estent maintained. Consulta-
tions by the military officers with the Civil Department have been rendered
obligatory, and prior to the issue of notices and regulations, and the rules for
summary trial of cases the necessity of following the provisions of the Code of
Criminal Procedure has been indicated and enforced. So far it is satisfactory,
I say on bebalf of the country that martial law being the negation of the
ordinary law, it will only be enforced and kept in operation for the period for
which 1t is actually required and absolutely justified. It will, I trust, be
removed, as early as possible, and every measure will be taken to restore the
%e;ie of the country and the autbority of the ordinary common law of the

M.......coeee .

The Honourspre Me. G. M. BHURGRI: May I know, Sir, if the
Honourable Member is speaking on behalf of the Government or on behalf of
himself ? Hesays * It will be removed and every measure will be taken, eto.’

The HoNovrssLe THE PRESIDENT : I would remind- the Honourable
Meaber that under the Standing Orders a speech on a motion for adjournment
is limited to fificen minutes.

The .ﬁowovnnsw Sir MANECKJI DADABHOY : T am coming to an
end, Sir. I will not take more than the preseribed fifteen minutes..... ......

The HoNotraprk TnE PRESIDENT: The Honourable Member must
conclude his speech as rapidly as possible. He has already spoken for fourteen
minutes.

The Hoxovrasrk Stk MANECKJI DADABHOY : I would also request
Government to state whether they have issued instructions to the authorities
administering martial law tcfé&ri'y out the injunctions embodied in the” Secret-
ary of State’s despatch No. 108 of the 26th May 1920, in connectiont with the
Huntér Committee’s report. There certain canons of procedure-and * standards
of conduct” were laid down for the instruction ‘of military authorities, and I
hope those canons will be religiously and strictly observed.

In conclusion, I shall ask the Government to take the House into confi-
dence and to place before it every important matter which is worthy of
information. 'Ehe country is very much distressed ovor this affair, and a full
and complete answer is required as regards the state of things prevailing at the
present juncture. With these few words I move the motion. -

The HoNourasLE St WILLIAM VINCENT: Sir, T wish T could
have heard what the Honourzble Member opposite has to say on the subject
before rising to reply to the motion. But unfortunately I have to attend in
another place at 4 o’clock this afternoon to amswer a similar motion there, and
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Y hope the Council will, therefore, excuse me for speaking now : I hope also
that the Honourable Member opposite will accept my apology for not waiting
to hear him before I rose. .

The Honourable the Mover of this Motion for Adjournment with his
usual courtesy gave me previous notice of the points to which he was going to
draw attention, and this has facilitated my task to a great extent in answering
the motion before the House.

Tt would perhaps interest ITonourable Members if I were to preface mv
remarks with & beief roforence as to the origin and cause of this rising in
Mulabar. The fact is that these Moplahs are an ignorant people, many of
them poor and nearly all of then fanatical and entirely under the influence—asn
I loarn fron the infor.ration before me—of a bgoted priesthood. As 1 think
all Honourable Meubers know they are descendants of Arab traders and
soldiers who first cavé to the Ma{a.bar coast sore time, I think, about 800
A. 1), and we are told that they later establ'shed themselves by intermarr'age
and conversion, or perversion, whichever term appeals to different Honourablo
Members of th's Council, of the local residents to Muhammadanism, There
have been many outbreaks of these people who now number ebout a million
in the past, indeed during a period of about 20 years—befween 1836 and 1853,
there were 22 outbreaks, but tho biggest one about which I have any inform-
ation occurred in 1885 after which 20,000 arms including 9,000 guns were
collected from the insurgents. -

The present ris'ng in it<elf appears to bhe purely religions, though, nn
doubt, it has been accentuated by economic distress. In the past agrarian
trouble has frequently been at the botton of risings, but I have no in-
formation before me which leads me to think that Hindu landlords are
responsible for the present outbreak. It is, however, known that certain
Extremist Muhammadan agitators—I do not wish to use any word that will
cause resentrent, because many gentlemen feel very strongly about the
Khilafat who are not really Extremists in the sense I mean—have boen
at work fot two years in this locality working up the people over the
Khilafat. “There is on the information Lefore us no sympathy for the
non-co-operation movement as such, and indeed there is little regard for Mr,
Gandhi’s personality. There is certainly no sympathy for a movement of purels
non-violent, non-co-operation as the results show, At the beginning of this
year, Honourable Mernbers will remember certdin inflammatory speeches were
delivered at Erode, Mangalore and in Madras, and there is no doubt accerding
to the reports we have had that those speeches had considerable effect
on this fanatical population of Malabar which is singularly. prone to violence;
the situation in April and May was in consequence somewhat dangerous. It
subsequently, as we thought, or as the Local Governrent thought, improved,
and we were told that the Ramzan had been tho quietest known for years in
the Malabar District. In June, there were reports that volunteer associations
were being formed, but later again we were told that these associations had
ceased as the leaders bad realiced the danger of continuing them. That
information, I am afraid, was imcorrect, and these associations were being
secretly organised all the time. The Government and local authorities were
apparently misled in this matter, but there was nothing to show this till the
@ad of July when the situation suddenly deteriorated largely as the result, as
has been reported to us, of the Karachi Conference. .Now I should like to cite
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here a passage from the Madras letter on this point. 1 have the lcave of the
Madras Government to cite it. This is what it says : —

¢ It is difficult to arrive at an exact appreciation of the situation at present, but there
seceras to be no doubt that continual provocativo speeches on the Khilafat question, combined
with the resolutions of the recent All-India Khilafat Conference at Kavachi, have produecd
an impression on the mind of the Mappilla that the end of the British Raj is at hand. Tt is
certainly true that, as the result of Khilafat propaganda, the Mappillas ave bettor organised
than they used to be and alss beticr informcd as to the strength of their own position and
the difficulty of taking military action against them.’

The first actual signs of lawlessness occurred on the 81st July when some
Police-officers went to arrest a ‘man who was accused in a criminal case. I
thiuk there had been a case of housebreaking in the residence of a Nambudri
Brahmio. Armed Moplahs collected in large numbers to prevent the arrest, and
there was grave danger of a serious riot. That was happily averted, and the
police apparently, though this is not clear from the‘reports before me, went
home witheut arresting any one. In any case, the police were powerless to face
the mob, 'and the incident was significant because it was regarded by the
Moplahs-as a victory and a defeat for the Government. The District Myngis-
trate then applied for extra troops to be sent to Calicut, and they were sent,
Finally, on the 20th, Yhe District Magistrate deter.nined to arrest cortain persons
who were in the possession of armns, under the Moplah Outrages Act, at
Tirarangadu, with the aid of a military force. Three men were arrested with-
out any trouble, and a party of police were left behind to search for others. In
the course of this search a mosque was entered by the Moplah Police;officors
who, however, removed their shoes before entering. I may say that in tires
past rebellious Moplahs have frequently taken refuge in mosques. While these
occurrences were taking place, news had quickly spread roung as to what was
happening and a large mob of Moplahs collected, some coming by train and
some on foot. 'T'his mob first attacked the party of police and later on in the
day attacked the military forces to which I have referred. The attack was
beaten off, but T regret to say with the loss of two British Officers, one being
Lieutenant Johnstone of the Leinster Reginent and the other a Police-officer
pamed Rowley. By this time railway communications had been cut and the
telegraph wires destroyed, and, the troops had to remain where they were,
Subsequently the outbreak of violence in this single area of ‘lirurangadu
veloped into a general rising throughout a large part of the Malabar District
of a dofinitely anti-Govermegt character : Swaraj was proclaimed and a green
flag hoisted. - P

1 have here rather an interesting account of the reasons for this outhreak
from an officer who has had considerable experience of this locality. He hag
given me leavetouse it. This is an extract of a letter received by him :—

*The Moplah belioves that the Sirkar is nearing its end, and the day is looming when he
will not have to pay cither taxes to the Government or rent to the Hindu landholders,

Feonomic distress is another factor not to be left out of account.” Then he goes on to speak
of the failure of the monsoon, :

This is not an official account. Here is another extract :

¢ At firet all the violence shown was auti-official and anti-European, but now the mobs

of five thousand and ten thousand aro seen to be disintegrating into small gangs who

having no telegraph lines to cut or culverts to destfoy are devoting their scheme to harrying

the Hindus, espeeially the high caste Hindus - Nawbudris und Nuyars whom they loot of
their grain and riches and occasionally murder,

I think 1 have now told the Couceil ell I cou in the time availcble as to

how tlLis rising originated, "
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As to the casualties our information is that up to the present one British
Officer and three British of other ranks have been killed, one British Officer and
a nu.,ber of other ranks have been wounded ; two Assistant Superintendents of
Police, one Inspector and two Head-Constablcs have been killed, a planter has
been n.urder d, and others have narrowly escaped. We cannot be sure now
that this death roll is co:nplete. Many Hindus have been murdered. Numbcrs
are missing, but we hope that son.e of them may escape and turn up later on.
Some have ben forcibly converted, as I understand, und r threat of death.
I darcsay Honourable Members have read the account of the maltr.at rent
by the Moplahs of an old lady of over 84 at Calicut, the mother of a Mr. Menon,
who is a member of the local municipality. They have also probably heard
of the murder of-a retired Indian Inspeetor of Police whose head was cut off
and carried about on the top of a spear. There hus also been very great
damage to property of allkinds. Temples, I regret to say, have been desecrated
and numerous acts of arson and pillage committed. As regards Moplah
casualties, I can give no figures except that I am informed that in an engagement
400 men were killed. Tle press reports indicate about a thousand deatks, but
this is purely a matter of surmise, though I expect it is by no means an
excessive estimate. We know that at Pudokottur these Moplahs who are
exceedingly courageous and fearless of death, fought desperately for many
hours. In fact their attacks on the troops were only repelled after five Lours
of heavy fighting. They were armed with carbines looted from the police,
sporting rifles taken from various places and with swords and knives. This is
all the iuformation I can give on the second portion of the Honourable
Memb: r’s wiotion,

I have explain. d that it is doubtfal how far this movement or rising can
be ascribed clearly to non-co-operation=non-violent non-eo-operation—-i.e.,
Mr. Gandhi’s movement, but it certainly seens on the infor. ation before us to
be connccted very definitly with the: Khilafat. The policy of Govern:nent
towards the non-co-opcration movement has been very fully explaincd to this
Council on previous occasions, but the Honourable Mcmbr now attacks e
and says, “why did not Governwent do more? Why did you not take more
vigorous action and prosccute these people, and arrest them.” Now what
I want to put to Honourable Memb:rs is that this Council cannot have it both
Wways. Last Stssion, wh:n I stood up in this Couneil, and stood up in the Legis-
lative Assembly, was there a singls man here—except perhaps one or two—who
asked Govern nent to take any wore strenuons mgasures than they were taking ?
1 do not rem:mb.r the Honourable Sir M. Dalm'oy standing up then and
eaying : * You must take more drastic action ; you must strengthen your mili-
tary forc, pros: cute here, and protecute there, ” and I think it is rather hard
on us that we should be chall. nged thergfore in this Council on that account.
On the mcrits I would put it in this way. The question when to undortake
and when to forbiar fro.n g.neral repressive measurcs against & movement of
this character is alwavs one of difficulty for any Government to dccide, and
very nuch more difficult in presont political circumstances in India. I think
every one will admit that, The Government have been very much exerciscd
over this situation, but we had no rcason to bolieve that it was going to

evelop in such a speedy manncr in this area.

There is also Aanother aspect of this question, You cannot say becanse
ere kas becn a rising in Malabar among a notoriously turbulent people that

tle Government of Indi - ‘ . 9
sion throughont of India should cmbark upon a gencral campaign of repross

eteonqonioe
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The HovovrAnte St MANECKJI DADABHOY: May I say 4 word
of personal explanation, Sir? I never said ““ camnaign of repression” at all. I
#aid “what precantionary measures were adopted by Government in anticipating
these disturbances and suppressing them.”

The Hovotranik Stn WILLIAM VINCENT : Then I gather that the
Honourable Member does not attack us on that ground, and I will at once
leave the point. I have explained the precautionary measures taken®im-edis
atoly before the rising. There are however two facts which I omitted to
mention. The firet is that there were in July certain very violernt speeches
made in Malabar, and the Government of Madras were considering the question
of prosecuting the speakers when these outrages occurred. The second is cne
to which I ought in justico to the Madras Government to refer. In May
the Local Governnent were absut to prosecute Mahomed Ali for speeches
delivered down in Madras and Brode. Council are aware that alter that there
were meetings between His Excellency the Viceroy and Mr. Gandhi, and rightly
or wrongly, the Government of India thought that it was only fair to give this
gentleman Mahomed Ali a locys poemitenii@ after his apology in the hope
that he would abstain from preaching violence in future.

As to precautionary measures, troops were sent down to Calient immediately
the demamf was made by the local authorities. That, I think, was between
the 11th and the 14th. The numbers were not. large. But unless the
Me1bors of the Liegislative Assembly are prepared to vote considerably largor
sams of moncy than they do at present for internal defence and other military
expenditure, we must take certain risks of being able to check disturbances of
this kind w’th small forees,

As to the stuation, at prosent, I can only eay that all poss'ble meacures to.
suppress the rising have been taken, but tho situat'on is far from satisfactory,
An appreciation of the present situation from Madras runs as follows :—

¢ Yonr telegram, Plitical, dated 28th Angnst 1921, Apprecietion general sitnation,
Malabar Railway to Calicat has been temporarily restored for ranning by gay and is being
h-ld by troop:.  Garrison Malappuram having been broungzht b ck to Calient the whole
interior of Srath Malebar except Palghat Taluk is in the hands of the rebels. Probable
that the tronps will again have to meet and overeome dctermincd resistance by the rebels in
forer, Subicguent operations will tzke tho form of lreating and dealing w'th numerous
small and mobile parties of Moplrhs ‘im extremely difficult country. Active acsistance by
local inhabitants cannat be com(t*’u. Sitnation from point of view of civil administra-

tion is that lacal machinery of. @ ment has broken down.  Throughoat the affectcd area
Government offic:s have been wrecked and lootcd and rccords destroved. Communications
have been obstructed.  Those officials who hrve not escoped are, so far as known, either
osptives or in hidingz.  All Government ofticcrs and Courts have ceased to funetion and
ardinary business isat a stand-still. Famjne conditions imminent in portions of affected
arca. Europcans and numcrovs.Hindu rcfugees of all classes now conoentrated at Calicut.’

I donot propose to tell the Council, and I think they will not expect
me to tell then, the exact military force available, because any information
that is published will undoubtedly get to the Moplahs themselves and indeed
to others who perhaps are hostile to Government. I may eay, however, that
the Madras Government asked for further reinforcements recently, but the last
I bave heard is that they are satisfied with the number of troops they
h.ve now in Malabar. 'I'he situation is now in hand. 'We shall, however,
grobably hear of at least one more serious attack by these Moplahs, and then I

ope that the thing may dwindle down to more or less desultory disorders, As
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an indication of tl.e prevalence of crime, 1 may say that in one police-station
there are sa-d to have been reported 45 dacoities. I do not think alter what Ilis
Excellency eaid the other day and the facts that 1 have given to this Council
in the short tim= available, that it can be suggested that in the circumstances
martial law was not neccssary. 1 may say, however, that we have issued a
manual of Martial Law Instructions, which will, I think, ensure that all
possible care is taken to avoid the use of unnecessary force, anything that is
humiliating to Indians or eny racial distinctions which are unfair and unreason-
able. If I had ti ue I should have liked to read to the Council many extracts
of these Instructions. Among them thesc citations may, however, interest the
Council ;

¢« Evervthing which is likelv t7 cause hitterncas or permanent hostility should, as faras
possible, be avoided. Ewven if the population or a part of it is in rcbellion, it must be
remembered that the inhabitants ave our fcllow-subjiets whose loyality and affection it is
desirable to recover and 1etain.

¢ There ghould be no greater interforence with liberty or property than the situation

Ténders NCCOBSATY. ... ....uuveiiiireriernieiiians The suspension of the ordinary law docs not mean
that justice ceases to be administered. On {he contrary the suspension makes it doubly
imperative that all concerned should sce that justice and not irresponsible violence is done......

wvvesvenseerieinsanereean. . There should be no punishment without atrial..........ccoovviviiiiennnn.,
Offenders should be brought to trial with tho least possible delay. If sufficient evidence is
not forthcoming within a rcasonable time, they should be 1eleascd.................oll,
The punishment of whipping should not ordinarily be awarded execpt
for an offence of violenco or an offence for which whipping may be awardid undor the
ordinary law. Intuferenco with libaty and property and public convenicnce..................
must be limited to what is vecessary............... e Orders likely to humiliate individuale
or classes or likely to offend religious sentiment, should be avoided.’

And #o on, »

No one can however altogether avoid action which may affect religious
sentiments if a number of armed Jloplahs collect in mo:zques in furtherance of
their criminal purpose. :

I think I Lave now given the Council all the information I have, but I
should like to convey to the people, in Malahar, some expression of sympathy,
some expression of regret from the Government of India and from this Council
for the lives lost, temples desecrated, injuries caused,. and property destroyed,
and I 4m sure I am voicing the sentiments of eyggrybody in this Council in this
matter. I should like also to convey to the Jj#il, Military and Auxiliary
Forces, and indeed to all servants of the Crown in Malabar, our gratitude for
their servicos. 1 should like also, if I way, to express our sympathy with the
Madras Government and to convey to them an expression of our recognition
3}5 tthete x?uzinner in which all concerncd have performed duties, both arduous and

stastoful.

The Honounasre Mr. ANNAMALAICHETTIYAR : Sir, after bearing
the speech of His Excellcncy the Viceroy the other day and the speeches made
by_ the Honourable Mover and by the Honourable the ‘Home Member, I do not
think T shall be justified in inflicting upon you a repetition of the details.. But
I do hope you will bear with me if some of the incidents are touched upon,

In the first place, Sir, I should like to inform the Honourable Members
of this Council that I do not intend to enterinto the cause of tho Moplah
outbreak, I am yatkor concerned with its disactrous effects,
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These Moplahs are a set of fanatics full of zeal and ardour for the
ropagation of their relizgion by any means. Having secured the isolation of
gialabar by cutting off all communications in an organised manner, and having
paralysed the authorities by raiding police-stations and killing some of the
officials, the rebels began their work of destruction and plunder. They flung
themselves on the unoffending inhabitants, carrying desolation and destruction
wherever they went. Nothing could stop their fanatical fury. With
Koran in one hand and the sword in the other theso lawless bands marched
through rich villages forcing conversion or death on the unwilling Hindu
population of the locality. The houses of these Hindus and other non-Muslins
have been broken into and properties, valued at several lakhs of rupees, have
been looted and carried away. Inmates of houses were tortured. Men, women
and children were murdered in cold blood. Age and sex mattercd not to thein.
Hindu t:mples were destroyed; the inages were broken ; the temple jewels
were carried away. The landed aristecracy of the place were subjeet:d to a most
cruel treatment. People in large numbers have been forced to leave off their
belongings and flce for life to the town of Calicut where they have now taken
refuge. The European community also lave suffered much at the bands of
‘the rioters, and it is miraculous that some of them have been able to make
good their escape.across the troubled area into Calicut. Such is the nature of
the tragedy enacted in Malabar.

Mr. Yakub Hasan, the President of the Madras Provincial Conference,
who says that he knows these Moplahs rather intimately has some fine things
to say of them. - In his Presidential address at Tanjore, be says, * Once the
blocd of the Moplah is up, there is no knowing what it will lead to. Leaders
of the communify who have influence with the Moplahs, alone can pcify them.”

;I‘(l:lne blood of the Moplah is up, Sir, and we know to out cost what it bas
ed to.

While events are thus moving o rapidly in Ma'abar, it. is a matter for
very great regret that responsible Muslim leaders in different parts of the
country have not yet come forward with their condemnation of this dastardly
rising. It may be suggested that an immediate expression of their opinion
will not carry weight with the Moplahs now that they ‘are in the full swing
of their fury. It is my‘- le opimion, however, that such an expression
of their opinion will go far ¥ ify the rioters, to allay public feeling and
restore peace which we all so much desire. ’

It may not be out of place here to refer to the attempts made in recent
years by the leaders of the two great communities, the Hindu and the Muham-
madan, for the promotion of good feeling and for the establishment of a Hindu-
Moslem unity. That, Sir, is a consummation devoutly to be wished. I for one
am a firm beflzever in the growth of such a feeling. But, for the unity to be
barmonious, it must be spontaneous and when such a unity does establish it:elf,
we shall have no more of these regrettable occurrences. I appeal to you, Sir,
whether actions of this kind, such as the wholesale destruction of life, the
looting of property, the desccration of sacred temples, the cold-blooded murders
of men, women and children and the trampling under foot of the cherished
eentivents of the Hindus, whcther these are calculated to secure that unity
which we have so much at heart. I am sure a decided ‘ no’ will be the answer
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fromn the responsible leaders of the Muhammadan community. Having regard
to the present outbreak it is imperative therefore that responsible Muslim
leaders should come forward boldly to denounce and condemn the action of
these unruly Moplahs, take the initiative in the matter of giving relief to the
sufferers and thus pave the way for a real unity among the two great com-
wunities.

1f the outbreak has been nipped in the bud, all the later serious develop-
ments would not have taken place. I think the Government in the beginning
was little slow to move. Probably the outbreak was so sudden that it was some
time before they found out where they were. Having moved, they have done
everything with commendable promptitude. It is a matter for gratifieation
that no excesses have been committed by the military.

To restore confidence in the public mind and to prevent similar risings
from springing up all over the country with the inevitable effect of plunging
the whole country into a state of anarchy and chaos, the Government should
take immediate steps to mete out adequate punishment to the guilty.

Confining myself, as T dg, to the disastrous effects of this rising, I shall be
failing in my.duty if Tdo not point out that there is an urgent necessity to
grant adequate relief to the sufferers and make them feel that there will be no
repetition of such outbreaks in future. Unless safety of life and property be
guaranteed, most of the people will be reluctant to return to their desolated
homes to begin, what is for all practical purposes, a new life. The Govern-
ment of Madras have issued a Communiqué stating that there is likely ‘to be a
famine in Malabar owing to the looting and the blocking up of the main
roads. I believe that, should such be the case, the Government will take
immediate steps to ascertain the extent of relief required and to send in
adequate supplies of food-grains for the consumption of the people in the
affected area.

1 am sure that the Government will spare no pains to ascertain the
extent of the loss sustained by the unfortunate sufferers and compensate them
fully by recovering from the Moplah rebels the full amount of their loss, I
am also sure that in this, its laudable desire, the whole eountry will rally round
the Government and the Muhammadan community especially will certainly
support any action that the Government may with & view to alleviate the
terrible suffering caused by the wanton destructi a fanatical mob.

In conclusion, I appeal to the Honourable Members of this Council, more
especially to the Muhammadan Members, to support in unambiguous and
unequivocal terms any action seeking to give the innocent viotims adequate
relief for all the losses they have sustained through no fault of their own,
irrespeotive of any oconsideration other than the extent of their losses and the
demands of justice.

The HonxourasLe CorLoNsL Stz UMAR HAYAT KHAN: We have
heard with great concern all that has been said by the Mover and by the
local Member, as well as by the Honourable the Home Member. Of course a
great deal is said about the Moplahs, but what I personally think of this
18, that it is not a big affair, because there is nobody to help . the Moplahs.
They are only a small class ; they have got the sea on the other side of them,
and it was quite natural that they must be defeated very soon. I am very
glad that martial law has been proclaimed. But when martial law was first
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proclaimed, in the Punjab, this Council wae againstit. The Viceroy was
then accused and so were the local authorities. What has happened - now?

Bxactly the same thing. History has repeated itself aud it will repeat
iteelf . . . .

The HonouransLE Mk. G. M. BHURGRI : The Honourable Member is

quite wrong. He says we accused the Viceroy und the Government. That is
not the case.

The HonotvrabrLk THE PRESIDENT : Order, Order, unless the

Honourable Member Eroposes to intervene with a personal explanation, I must
desite him to reserve his remarks. '

"The HoNourasLE CoroNer, Six UMAR HAYAT KHAN :* There is one
thing, Sir, that I want partioularly to put before the Council, and that is the cause
and effect. There has always been one thing. The agitators have spoken and
made violent speeches to the mobs, be they Moplahs, Punjabis, or working classes.
And what has happened ? These mobs have got together and have rioted and
killed people, with the result that they have had o be fired upon, Why does
this happen ? 1 think it is absolutely because when such a thing was done in
the Punjab, weakness was shown. 1 can positively assert that the Punjab
disturbanoes were far ahead of these Moplah disturbances. ThewMoplahs could
not be helped by any one. The Punjabis could be helped by a foreign
invasion and lots of fanatics on the other side of the Indus would have joined
them, and the thing would have been most serious. That was a far bigger
affair, but the Council then was a critic of the Government. Whatever
Government did they made out was wrong, and, of course the Government was
enticised. Now, I am very glad that the Council knows that they are also
part and parcel of the Government, and that, when these things happen, they
must also bear the consequences. 'I'hat is why some of my friends are now
saying * Oh, stop this, ohitis very bad !"" and this and that. DBefore that,
was it not a weakness shown to those who had done mischief that resulted in all
that bappened afterwards ¥ Take Ahmedabad and all these troubles with the
mill-owners, everything in fact ; which has all resulted from the same cause,
Fhere is a Persian saying which translated means “ If you want to test a
big granary, you only take % handful out of it.”

Sir, again, sometimes when you do not want to mnake a thing public, the
best thing 1s to whisper it into'a man’s ears as a secret and tell him ‘‘ Please
do not say anything about it.”” When you do so, it at once spreads. When
you do not want violence, say ““This Satanic Government wants to kill yousll ;
you are going tobe nowhere in India if this Government remains.’” Then
quietly eay * Don’t you touch them.” Look at Adam, Sir, when he was told
not to touch a fruit. What did hedo ? He touched it. It is human nature,
You tell them that such and such people are your greatest enemies and they.
are doing their very best against you. But you are not to do anything.
How can human nature act like that, or that it will be good to its enemies ?
They are not all eaints, and one of the causes, I think, is that directly you say
* be non-violent,” people get violent at once.

At the end T would only emphasise this fact that now, when we Indians
have got a hand in the Government, we shonld work up to the mark and take
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our responsibilities and stop all these happenings. -That can only be done by
oo-operation with the Government, a.ndPI think this Moplah trouble ought to
be the last. 1f we again act in the same way, let out all the Moplahs who
have done anything, say that martial law was introduced wrongly, firing was
resorted to wrongly, and all that sort of thing, then the same things will be
repeated again. 1 only hope now that such a step or steps will be taken
as to finish this rotten state of affairs for ever and relieve poor India from the
clutohes of what I may describe, if I am not interrupted, as that little class
who are bent on nmschief and who want to bring revolution into the country,

The HonNourasrk Sarnpar JOGENDRA SINGH: Sir, I had no
desire to join in the discussion ; moreover unfortunately, I was not present when
the Honourable Sir Maneokji Dadabhoy introduced his motion ; but my friend
the IHonourable Sir Umar Hayat Khan has given expression to views which
are peculiarly his own and which he has professed for many many years. I
think it is too late for him now to change his views or to think that there is
such a thing as human happiness or human freedom.

It does not matter to him whether individual freedom is safe; he is not
concerned about it at all. What matters to him is to uphold aunthority an
abstract idea whioh obsesses his mind; he does not realise that authority
primarily is used for the well-being of the people, to sa.fefua.rd their freedom
and to protect their rights. Civil law cannot be abrogated merely because a
disturbance has taken place. He said a little while ago that matters in the
Punjab were far worse than matters in Madras are to-day. Well, here again,
I think it is a matter of opinion. His Royal Highness the Duke of Connaught,
and the Government of India Lave pronounced their judgment. It is im-
possible to credit the views of the Honourable Member as to the fact, that
matters in the Punjab were much worse than matters in Madras are to-day.
The Honourable Sir William Vincent a little while ago recounted what has
happened there; we never heard of anything of that kind in the Punjab,
This, however, is a digression. One thing, however, I want to put to the
Council, and that is the strange change in the attitude of the Council, the
Honourable Sir William Vincent stood out and upheld that repression was not
wanted, while Honourable Members of the Council here counselled that stronger
measures were necessary. To me it seemed like giving counsel to a horseman
Wwho was riding a spirited horse and knew how o control it, telling him to
lash the horse as the best means of econtrol. T think you Lad better leave the
horseman alone, he knows how to manage the heast.

I wish to associate myself with the Honourable Sir William Vincent in
regretting the loss of lives, both European and Indian, which has taken place.
But, at the same time, T deprecate strongly any strong pronouncement of
opinion till we have all the facts before us, and can form a correct judgment.
_V\'e need not fear that these events will jeopardise Hindu-Muslim unity ;
1t is a lover’s quarrel. 1 think, perhaps, as a Sikh myself I can appreciate
how the blood of a Moplah can be up, for I know how the blood of the
Sikhs in the Punjab can be up, but we are quick to fight and as quick to
make it up. Things, I hope, will soon settle down, and I think we shall
soon have peace in Madras. The Honourable Mr. Chettiyar referred to
another point. He said that we should charge these Moplahs with all the loss
that has been incurred. To my mind this is no way making a real peace,
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Real peace is made by forgetting and for%iving and by establishing a stron
and permanent control. Events in India are moving very rapidly s.ng
I strongly feel that we must strengthen the forces of law and order ; but we can
only do so by recognising our responsibilities here and our nsibilities to
the yeople outside. Members of this Council cannot divorce themselves from
the feelings of their constituencies outside ; what they cando isto educate
public opinion and at the same time educate Government into newer ways of
appreciating the needs and the wishes of the people.

The HoNouraBLE Satvip RAZA ALI: Sir, it is with a very heavy
heart indeed that I rise to take part in this discussion. The occasion to me i8
too solemn and serious to allow me to indulge in any language which would
betray on my part a sense that I want to treat the matter lightly. In fact,
Sir, it is with the deepest grief and sorrow that I istened to the speeches of
the Honourable the Home Member, on the one hand, and my friend, the
Honourable Mr. Chettiyar, on the other. Our difficulty at present, so far as
I can see, is that sufficient material has not been placed before us to enable us to
form our judgmentin a very definite matter on this question. What has,
I must say, appeared in the form of Communiqués or fragmentary news issued by
the District Magistrate of Malabar, on the one hand, and in certain nationalist
newspapers, on the other, tells us that the situation in Malabar is very serious
and grave indeed. Nobody perhaps deplores the loss of life both European and
Indian more than I asan Indian belonging to the humblest ranks of public workers
do. My friend, the Honourable Mr. Chettiyar has addressed a very strong
appeal to the Muslim Members to make an expression of opinion on this matter,
Now, Sir, I am quite prepared to say that, so’far as I know, there is not one
Mussalman whom I have met who is prepared either to condone the excesses
committed by the Moplahs, or to have any sympathy with them. On the other
hand, it is impossible not to condemn the ca upaign of destruction on which these
ignorant men have been out for some §i ne past, or not to support the Govern-
ment in all reasonable measures that it has taken or it may propose to take in
future to restore law and order in that unfortunate district. AsI said a
minute ago, the occasion is very solemn and very serious, and I feel the
difficulty of giving expression to my views in the absence of all those
materials which would enable us to trace the cause and effect and to see how
the Moplah mind was worlging, if it is possible to see that, in the course of
this rioting. Now, we are very sorry indeed that excesses have been committed
by the Moslahs who belong to the religion to which I have the honour to
belong, and that they have acted in a manner which cannot be said to be any-
thing but mad and insane. All the same since the discussion has cone up
before this Council, I would just, with the permission of my Honourable
Colleagues, make a few suggestions which, I hope, would be helpful to Govern-
ment, on the one hand, and rny Hindu friends on the other. As a matter of fnot
there is no Hindu-Muhammadan question involved in the unfortunate dis-
turbances, with this exception that the Moplahs happen to be Mussalmans,
Well, excesses have not been unknown in the past, though I would not like
to refer to them, in which perhaps the boot has been on the other leg; but
I foel convinced that whether in the past in some places excesses have been
committed by the Hindus or at present excesses on a larger scale, a much larger
soale, are being committed by the Moplahs who are Mussalmans, that will not
and that oannot affect the question of Indian nationality in any way. Thatis.
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how I feel. No doubt theso disturbances will give a set-back to the move-
ment for the time being, but there is not the least doubt that in course of time
we will be able to see these disturbances in their true perspective, and after that
there will be an inclination on the part of my Hindu friends to forgive there
ignorant and highly excitable Moplahs who have enacted, and are enacting, &
very sad Chapter in the history of India.

Now, Sir, T come to my suggestions. It seems to me that two sides of
the question have been placed before the public. One, as I have already
suggested, was given in the Government Communiqués and in the Notifications
that were issued by the District Magistrate’ of Malabar, On the other hand,
we find that Mr. Yakub Iussan, a prominent member of the Muhammadan
community who recently presided at the Provincial Conference at Tanjore,
has given a version which on certain points is absolutely irreconcilable with
the other version. It is not possible for me to say whioh of these two versions
is correct.

I think I would rather wait and see what shape matters take and what
inquiries are held and what opinions are pronounced by the Courts of Law,
but it does scen to me rather strange that all of a sudden the Moplahs should
have started on a wholesale campaign of destruction of life and property, and
should they have gone insane and mad, I can say no word in justification
of their conduct, but as was pointed out in a nationalist paper the other day,
the gunpowder was there but who lighted the match ? This is a question
which I would ask my Honourable Colleagues to consider carefully. The
Honourable the Home Member referred to the events which took place on the
31st July and subsequently he went on to say that an attempt was made
towards tue end ‘:& the third week of August to arrest certain persons, and
certain members of the police entered the mosque after taking off their shoes.
In the statement that has been officially issued by the Madras Government,
I notice that that has been stated to be the main cause of the trouble, and,
if that is so, are we not entitled to ask ourselves and ask the Government to
hold an inquiry into the whole question as to how it is that knowing, as the
District Magistrate did, the excitable nature of the Moplahs and the religious
fanaticism with which they have always been fired, whether it was discreet,
whether it was right and proper, whether it was expedient to order a Moplah
police force to enter the mosque ? I do not say that this action wasa sufficient
Justification, or any justification at all, for the Moplahs starting on their
murderous campaign. I do not say that at all, but the incident is not
unconnected with the subsequent events, and, if so, is not the District Magis-
trate responsible for that order ? It seems to me that, while we condemn the
men and ask the Government to take all reasonable steps, and that as
expeditiously as possible, to restore law and order, it is the bounden duty of
this House to approach the Government with the request that they do appoint
a Committee to go into the whole question.

The Honourable the Home Member referred to the economic distress and
I have seen it stated in the Press that to a certain extent the present rioting
18 not unconnected with the treatment of the Zemindars most of whom are
Hindus. 1 do not for one moment say that that allegation is correct, but all
the same it is high time that an inquiry should be made into the relations
between the Moplah peasants, on the one hand, and the Zemindars, on the
other. That is another important question which has got to be gone into.



102 COUNCIL OF #TATE. (6t Szpr. 1921,

. [Saiyid Raza AL :

It is stated in official documents that the Moplahs had proclaimed
‘“swaraj ’’ and it is also stated that they were forcibly converting ?‘lindus to
Islam. I am not prepared to say whether thisis correct or not. But if
I know the word oorrectly and if I know its proper meaning, it means not only
the rule of the Muslim, not only the rule of the Hindu, nor of the Christian,
of the Jew, of the Sikh, and of the Parsi, but the rule of all thosc nationali-
ties and creeds united together. 1f the Moplahs ave such great patriots as to
declare ““ swaraj >’ then I entirely fail to sce how they can possibly convert by
force Hindus to Islam. That is another question which has got to b»
inquired into. Whichever way we may look at it, we come to the conclu-
sion that the disturbances which have occurred in the Malabar District are of
sufficient importance to justify us in asking the Government to appoint a
small Committe. to inquire into these questions at an early date and to submit
its report, which in the fulness of time, I have no doubt will be laid on the
table of this Council.

Then there is one more matter

The HoxoorapLe THE PRESIDENT: The Honourable Member has
excéeded his time,

The Hoxovnrasre Mr. G. S. KHAPARDE: Sir, I rise in my seat to
see whether it is not possible for me to put a different interpretation on to the
discussion which has taken place up to the present. It appears to me that
endeavour has been made to determine a question of fact, and it has been
suggested by the Honourable Member who has just sat down that he is not
able to decide whether they are questions of fact. But in my opinion I think
we should take the facts as expressed by the Honourable the Home Member, and
we should take thore facts and apply them to the lessons which we learnt from
the disturbances which took place in the Punjab. To my mind, it is no use
saying, “ Look here, you condenned the application of Martial Law in_ the
Punjab and therefore you must never on any occasion proclaim Martial Law
anywhere else.”” What are the lessons which I learnt from the regrettable disturb-
ances in the Punjab ? First of all I learnt that civilian officers were not
sufficiently associated with the military officers who were called upon to restore
law and order. It was found, and I think subsequently admitted, that the action
which was taken was taken in too much of a hurry. Tt must always be
remembered that military officers are trained to act at once and act as effectively
as they possibly can. Hereafter, if it ever fell to my lot to speak on a matter
of that description, I should say that if you put a military officer in a disturbed
area to restore law and order, you should also place a civilian officer who would
work in conjunction with him. Then the people would know what to do and
how they should proceed. Then, if matters didp not improve and it was found
impossible to persuade the people to remain peaceful and quiet, the civilian
officer would make the control of affairs over to the military officer. But
before doing so, it would of course be necessary to ascertain that everything
possible had been done to pacify the people and, if possible, bring the two

rties together. All these things should be tried begl)‘e resorting to martial
aw. That is the first thing.

‘Another leron which I learnt as the result of the Punjab disturbances
was, that after placing the military suthorities in power, you should retain-the
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wer of pacifying the people yourself from time to time, as was determined
?r? the case of the disorders in the Punjab.

The District Magistrate was there. He did nothing. He left it to the
military and he sat quiet and all these things took place. It is naturally
asked, what was the District Magistrate doing when thesc things were taking
place ? If he took the military people there, why did he not tell the military

eople to do this way and that ? That is how we have felt. The military
aw i8 to be resorted to ultimately. It is to be the last resourcc of maintaining
peace, order, and everything else. I admit that. But as the law of last
resource, it should be tried the last. You should not begin with military law.
It should be tried the last.

Another point which 1 wish to enforce so far as it lies in me to do so is
this. It has been stated, and by the Honourable Mover alfo, that martial law
-means a negation of all law. T humbly submit it is not so, though I know that
in text-books it has been so mentioned and the aphorisin goes about that martial
law is a negation of all law. I humbly submit it is notso. We are in the
twentieth century, and working as we do in a complex society such as is in
India, martial law should be something like the amalgam of the judicial system
of finding out a man to be guilty and the military system of executing him at
once. 1t is to be the speedy carrying out of orders but careful in arriving at
those orders, how the orders are to be given and when they are to be given
Later on, 1 suppose, legislation is coming as to what warnings are to be given
before fire-arms are used and so on. So martial law hereafter is not the
negation of all law, but the application of the best portion of the judicial system
of finding a man guilty and the best portion of the military systein of executing
him or releasing him at once. Speedy action and judicial assistance have tobe
combined, of course not by rules, not by arguing at the bar, but by entrusting

the administration to the highest military oflicer and the highest civil officer, if
possible the civil officer being assisted by a small Committee of respectable
local people. That would be the right way of dealing with these things here-
after, as [ conceive it. I therefore ventured to take up the time of this Honour-
able Council on this question, though 1 hope that thesc matters will be
considered, evidence will be collected and looked into, and guilt will be adjudged
when the time arrives. At present we are concerned only with tendering what
advice wo can to the executive oflicers as to how peace is to b> restored, and as
far as possible without undue, if I may say, severity being displayed, because
severity after all leaves bitterness behind, and it is better to be civif' a little and
seoure friendship rather than earry out the idea of revenge to its utmost.
Whether they are Hindus or Muhammadans it does not matter to me. I am
something like a cosmopolitan. 1 partake of the nature of both or 1 disclaim
both if you like to say so. It may be the fault of the Hindu landlords or it
may be the fault of these Moplahs who are poor and ignorant and therefore
revolutionary in their charaoter and very excitable and fanatical and so on,
That has nothing to do with us at present. At present our endeavour is to find
out how we shall paoify the Malabar Coast, how we shall allow the military to
retire from the scene, and how we shall- restore civil administration and our
judicial methods. I think, Sir, 1 Lave at least said what little occurred to me.
The Honourabre Mr. K. V. RANGASWAMY AYYANGAR : Sir,
as soon as I heard of the distressing news from Malabar, I wanted to ascertain
the eause of the trouble as well as what was going on there, but the postal
authorities and the telegraph authorities refused to despatch my wires, and 1
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could get no information as to who was responsible for the trouble and also
as to what was going on there. In the absence of any information I am not
disposed to blame any party for the troubles. It is most unfortunate. Not
only is there an absence of information, but the facts are contradictory. One
locates the trouble to an agrarian dispute, another to the Khilafat movement,
another to the non-co-operation moveinent, another to the provocation caused
by entering a mosque forcibly, and so on. With such scanty information
how can we blame any party ? The whole matter will go before a judicial
tribunal, and we shouﬂl not anticipate the judginent and bla ne one party
for the whole trouble. I have also to ocontradict the fact that the Moplahs
were responsible for the destruction of Hindu tenples, of Hindu houschold,
and for the wholesgle looting. Here is a telegram from an authentic source.
The source is no less than that of a District Magistrate of the Presidency of
Madras who has been deputed to the Cochin State, as Dewan—Mr. T.
Vijayaragava Chariar. He had been to visit the borders of the Cochin State
where the trouble was intense, that is, the Ponnani Taluk. Ile says that he
visited the border with certain Europcan officers and the Comuwissioner of
Police, and T quote his statement :  Looting, plunder, ete., are reported to be
prevailing by small gangs of K. I).’s, not of the Moplak [anatic gany, in the
British amsoms there.””  He says clearly that some of the K. D.’s have tuken
advantage of the disturbances that there is wholesale looting going on and
t],znatD t,he destruction of the Hindu te:nples is not by the Moplahs but by these
. . so L] .

The HonourasLe Sik ALEXANDER MURRAY: May 1 ask who
K. D.’s are, Sir?

The HoxourasLr tuE PRESIDENT: Will the Honourable Member
kindly inforin the Council what a K. D. is ?

The Hoxouraery Mr. K. V. AYYANGAR : K. D.s are ladmashes
who were convicted before.

The Ho~xourasrLk Stk ALEXANDER MURRAY : May I agk if they
are Hindus or Muhammadans ?

The HoxourasLe THE PRESIDENT : Are the gentlemen in question
Hindus or Muhammadans ?

The HoNouraBrLE Me. K. V. AYYANGAR : I do not know whether
they are Muhammadans or Hindus or Christians.

Mr. Vijayaragava Chariar says that looting, plunder, ete., are reported to
be by small gangs of K. D.’s and not by the Moplak famatic gang. He says
that the wholesale looting of the Hindu temples is not by these people
(Moplahs). There is a long extract from a correspondent of the Hindu to prove
the same point, but I am®not going to read that to the Council at this late
hour. In the absence of information and in the face of conflicting rumours I
am not dis to blame the Moplahs for these outrages. This Council may
be aware that there is on the Statute what is called the Moplah Outrages Act.
This Act was passed long before the Khilafat movement or the Home-rule
movement came into existence. It has been in existence for the last so many
years. 1 do not exactly know the number of years, but T know definitely thatit
has been in existenoe on the Statute-book long before the Khilafat movement.
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The mere fact that the Moplah Outrages Act cxists there shows thie te.nperas
ment of the Moplabs, and how they are susceptible to these fanatical outrages at
the mere incitement. By the existence of this Act we know the volatile and
inflammatory nature of the element of which the Moplahs are composed. My
friend the Honourable Mr. Chettiyar and others have also stated that the
Moplahs are by nature volatile and excitable, and knowing them to be such, we
shiould not blame wny movement for this revolt or rebellion.

I may say that even such inflammatory people have kept quiet until now
even when most provocative action was taken when Mr. Yakub Hassan and
others were arrested. I should attribute it to the non-violent nature of the
preaching of Mr. Gandhi. They have been keeping quict only on account of
this preaching, and the Khilafat Secrctary wires that in those places where
there was preaching of non-voilence, the rebellion was not so serious and that
in those places where there was no preaching of the doctrines of non-co-opera-
tion the Moplah outbreak was intense. That also shows that the cause of the
trouble is not the Khilafat or the non-co-operation movement. I do not belong
to the non-co-oprration movement, but I should say that th: facts are such a3
I bave described. T may say one more thing. I should emphatically diss
approve of the action of His Excellency Lord Willingdon in not having allow-
ed the leaders of the non-co-operation movement to go to the spot as soon as
they offercd to go to the areaandallay the unrest. I an not here to defend tha
Moplahs or the Khilafat movement, but to state that, in the ahsence of informas
tion, we should not locate the trouble to a particular cause and we should not
blame s certain party for the whole trouble.-

The HoNourasre Mr. V. G. KALE: Sir, I find it rather difficult to
follow my honourable friend in what he has stated just now with reganl
to-the causes and the origin of the trouble in Malabar. I am quite prepared to
suspend my judgment as to the share of responsibility wh'ch hasto be thrown
upon the various parties concerned in this affair, but I think the Honourable
Mr. Rangaswany Ayyangar las gone rather too far in trying to exonerate the
Moplahs of alinost all responsibility for the excesses that have been ad nittedly
com nitted in that district. He has been telling-us on the authority of a certain
telegran, while against that I think there are hundreds of other telegrams
which have bcen received by the Government and the people,—he has been
pitting a certain messago against a hundrcd telegrams and trying to convinea
us that the Moplahs lave not been responsible for plunder and desceration
of temples, but some other people whom wedo not know. Whatever we may
think about the real origin of the trouble, I do not think that the Moplahs,
however. unfortunate and ignorant they may be, can be exonerated of -all
responsibility in this matter. Then, again, he Las gone to the length of saying
tlat this trouble has occurred not on account of certain agitation that has been
carried on in the district, butis due to some other causes. If we are really to
suspend our judgment, we ought not to be positive on that score also. How can
the Honourable Mr. Rangaswami Ayyangar tell us tkat because non-co-operation
1s non-violent or supposed to be non-violent, therefore it must have nothing
to do with the Moplah trouble. This is just like the dilemma which my
honourable friend Mr. Saiyid Raza Ali has put before us. He says, “ How
could the Moplahs have declared Swaraj and at the same time have tried to
convert Hindus to Islam ?”” According to him, these two things are absolutely
lnconsistent, but I do not see any incomyatibility between the two. The
Moplahs may Lave declared Swaraj and ind pendence, but we know tley arp
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ignorant. They are fanatical and they do not know what real *‘Swaraj’ is.
If they had uaderstood what Swaraj means, navely, cquality and liberty,
certainly they would not have committed the fanatical excesses imputed
to them; but Swaraj is a slogan, the true siguificance of which is
hardly understood by even one per cent. of the population ef the country.
As they do not know what Swaraj means, what Jiberty is and what democracy
is, there is no inconsistency whatever between the declaration of independence:
on the part of the Moplahs and their attempts to convert Hindus to Islan.
Similarly, in the ease of the dilemma on the lLorns of which our friend
Mr. Rangaswami ha: attempted to throw us, namely, that as non-co-operation
is non-violent, it is not likely that the Moplahs could have been actuated by
any motives which had any relation to the non-co-operation movement. We
do net know how the Moplahs have really been influenced, and to what extent
they have been influenced, by the non-co-operation movement. But we know
that in several parts of the country in spite of the attempts tlat have been
made by the leaders to keep the movement non-violent, violence has been
resorted to. The violence may not have “been so scrions and dangerous, but
violence of a sort there has been. Even in such a simple matter as the
boycott of cloth, has there not been some violence ? Has there not been use
of force? There has been, It may be the ideal of the leaders to keep the
movement as non-violent as possible, but.tlose leaders, according to their own.
showing and' on their own admission, have not succceded everywhere in
keeping the movement mnon-violent, so that there may be sove relation
between the agitation that has been carried on in the district and the fanaticak
outbreak which has taken place in Malabar. Therefore I am prepared to:
suspend my judgment with regard to the share of responsiﬁility that
must fall to the lot of different parties, but I do not want that we
should go to the other extreme and absolve the Moplahs of all respon-
sibility for the excesses which. have been coumitted. Let us ask Gov-
ernment to probe into the whole matter, to make an inquiry and publish
a report as to the origin and the causes of this riving, and it will ba the duty
of every one in this Council to support Giovernment in whatever steps it
deems neveseary for the restoration of order as speedily as possible.

The HovoukssLe Me. H. D. CRAIK: Sir, 1 think Government may
take courage as a result of this debate, which seems to me to have shown
clearly that the Council as & whole supports Government in the action that has
been taken. Not a single spiaker has suggest d that the imposition of martial
law bhas been unjustified or hasty, or that any action taken by Govern :ent has
been in excess of the necessities of the situation.

There are, however, one or two points made by speakers during the course:
of the debate to which I would like to make a very brief reply. The
Honourable Mr. Chettiyar spcke of compenration to the sufferers and the
necessity of checking the evil results of famine. Compensation can be awarded,
I believe, under the Police Act, and, T think, there is also a special provision
in the Moplah Outrages Act. That, however, is a matter for the Madras
Government, and surely at the present moment when the rebellion is still in
active progress, it is rather premature to think of compensation. But I can
agsure the Honourable Member that neitHer that point nor the necogsity of

oviding food where commumications have been in-tprru[lted or food-stocks
depleted will be lost sight of..
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One or two nembers, notably the Honourable Saiyid Raza Ali, have
spoken of there being insufficient material before the Council for it to form a
judgmnt. Well, Tagree that our information isin some respects defective and
frag..entary. That, again, is largely duesto the interruption of communications
between Malabar and Madras, but 1 can assure the Honourable Meinber and
1 can agsure the Council, as a whole, that there is not the slightest desire on
the part of Government to conceal any inforination which it has received. We
have pulliched, 1 think, every single telegram that we have received fro.n the
Madras Govern:nent with a single exception, which the Honourable Sir William
Vineont read to the House just now. We have not, to the best of m{ re-
collection, kept back a single telegram dealing with the facts. The military
telegra.ns, as the Honourable the Home Member explained, cannot be made
public, nor have we made public all expressions of opinion, which obviously
must be treated as confidential. If the Honourable Member meant to suggest
that we have not put forward all that we know of the actual events, then I
can assure hin that he is mistaken.

The same Honourable Member, Mr. Saiyid Raza Ali, spoke of there being
some contradiction botween Government Communiqués or the Communigués
irsued by the District Magistrate and the statements made by Mr. Yakub
Hassan. Well, 1 leave the Couneil to judge whether Mr. Yakub Hassan can
be accepted as an altogether impartial authority. There is possibly no single
¥cr50n wio has done more to excite the feclings of the Moplahs than Mr.

‘akub Hassan, and, early in this year, only a few months ago, he was
arrested for his atter pts to stir up sedition in the very district which is now
in the throos of rebellion.  He was even then treated with extraordinary eon-
sideratioa and an offer was made to him, if I recollcet aright, to furnish
security or to obey an order forbidding him to address public mestings "in that
district.  But hie refused to accept the offer and was sent to jail.  There ho
renained till the other day ; when eholera broke out in the jail, he begged for
his release.  That is the gentlemnan whese testimony you are asked to accept in
prefirence to that of the Distiiet Magistrate, to thatof the Local Government,
z}n:ll to that of the Government of India. As 1 say, I leave the House to
Jude,

We were asked also if it was mot desirable to appoint a Co nmittee of
Inquiry into the incident, when, on the orders of the District Mawistrat:, the-
pol.ce entered a wosque, with all due precautions not to offend the rligions
susceptibilities of tLe people who worshipped at the mosque, in ord-r to scarch
for arns. Here, again, T an perfectly content to leave it to the House to
decide as to whether this is the moment to appoint a Committee of Inquiry
into that incident. That was done in exercise of the ordinary authority
«onferred by the law on the Magistrate and on the police, and, until order has
been restored, and until the guilty have been brought to justice, I can see no
reason whatever for having any special inquiry into that incident. There will
no doubt in due course be a general inquiry into the whole history of this
.rebe]lion, but why that particular incident should be magnified into one of such
mmportance that it requires a special inquiry, I fail altogether to see. ’

. The Honourable Mr. Saiyid Raza Ali also suggested that the present agi-
tation, which led to this outbreak of violence, arose from bad relations between
the Muhammadlan peasantry and the Hindu landlords. Well, he may have
#ources of information which are not in my possession, but I-wish fo repeat
what the Honourable the Home Member said in the conrse of his speech that:
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we have no evidence whatever to point to the fact that agrarian unrest of
any kind is at th2 botton of this trouble. The trouble may be described as
religious, it may b2 described as political, bat it is certainly not, so far as any
information we have is concerned, agrarian.

The Honourable Mr. Khaparde made a point which I accept without
hesitation as a mnost reasonable point, that some of the mistakes made during
the administration of martial law in the Punjab two years ago were dqg;(g‘
the fact that there was not sufficiently close association between the civil an
military officers. T wish to re-assure the Honourable Member on this point. We
récognised that this was a defect in the Punjab, and special precantions have been
taken this time to ensure that that mistake shall not be repeated. The Govern-
ment of India in a recent teleeran to the Governnent of Madras asked, or
rather directed, that special ordersshould be promulgated for the military to
consnlt and keep in the closest touch with the civil authorities. They went
on t» eay— “Tho Government of India presune that all officers, civil and
military, will. observe the instructions relating to niartial law recently issued.”
Those are the instructions fronm which the Honourable the Houe Meinber
read out a few extracts. The cardinal principle of those iustructions is that
there should be the closest possible association between the military conmander
and the civil officials. The military com nander is bound on every impori-
ant question t> consult the civil officer and, though he is not bound to
take his advice, and ulti nately the responsibility rcsts with the military
conmander, yet he disregards the advico of his civil colleague at his peril, and
he would have to justify his doing so afterwards. I may addthat si nilar
orders have been issued by His Excellency the Commander-in-Chief direct
to his military subordinates. In addition, Mr. Evans, who, I believe, is a
senior eivilian in Madras, with a particularly intiiLate acquaintance with the
Malabar district, has been placed on special duty in that district to co-operate
with the military commander.

One last word T would like to say in reply to what fell from the Honour-
able Mr. Aiyyangar. Mr Aiyyangar says that he is not disposed to blame the
Moplahs. Well T think he must, at any rate in this Council, bz alone in
holding that opinion. He puts the blame on a caste 1 have never beard of
called the K. D’s. Well, if these are wlhat we know in Northern Iundia as
4 ridss, there may be something in it, but I really do not think the word K. D.
occurs in any of the information we have received froin the Government of
Madras. To say that the Moplahs have not been guilty of the desecration
of Hindu tenples, the looting of Hindu houses, or even of the forcible con-
version of Hindus is to ignore what are palpable facts admnitted by everybody
else. They have been guilty of these things; there is not the slightest doubt
about it. It is not as if this was the ﬁl:st occurrence of its kind. Whenever
a Moplah breaks out in this way, he i8 guilty of these particular forms of
excess. It may interest the House if 1 read a very short extract from a
Guzetteer written some years ago describing what happened on the occasion
of the last Moplah outbreak. The publication says —

“The saddest part of the whole affair was its want of rcason. The few survivors
eould point to no single grievance that would bear examination ; but it is plain that a plot
had already been hatched, when on Februsr{ 1898, (that is 26 years ago) the arrcst of four
of tho ringleaders precipilatcd the outbreak before the plans of the Faonatic- had been fully
watured. The sawe evening a gang of 20 Mappilas wenl out on the warpaih, from



STATE OF APFAIRS 1N MALABAR, 109

Chembrosseri ansam, and for five days in ever-increasing nuwmbors they terroriscd the
“country side. Ilindus werp murdored, or their kudumis wero eut off, and they were
summarily converted to Islam.

*Tomples were desceratcd and burnt; houses were looted in ssarch of food, money
and arms. Finally, on March 1st, hard-pressed by the pursuit of tho troops the fanatics
entered the Manjeri temple determined to make their last stand on a spot hallowed in their
cyen as the scenc of the first triumphant act of the tragedy of 1849. Twenty soldiers were
guarding the treasury on the hill o¥poaite the temple, and with them shats were exchanged.
At 9 a.m. when tho main body of tho troops came up in great anxicty for the safety of the
treasury guard and occupied the hill overlooking the temple, from a distance of syme 750
yards across a deep valley covercd with trees and bushes............ '

Tue HoNourasLe THE PRESIDENT : Order, order. I do not think
we need have any more of this lengthy extract read in Council. :

Tae Hoxourasre Mr. H. D. CRAIK: Thcre is only one point more,
Sir. The survivors of these Moplahs who took part in this rising, 92 in all, were
not taken alive, not a single one of them; those who were not killed by the
troops were wurdered by their own cowrades as it was apparently a point of
Lonour that none of them should be taken alive by the troops.

Sir, I think I have replied to all the points made during the course of the-
debate which seemed to me to require some statement or assurance on the part
of Government. I can only repeat what I stated in the boginning, that I
ihink Government have every reason to be grateful to the Council for the line
it has taken and to thank the Honourable Me.uber who brought forward this
motion for having done us a service. As I said before, the hands of Govern-
ment have been greatly strengthened by the proceedings in this House to-day,
as there has been an unmistakable expression, I take it, of approval of the
action taken and of determination to support Govern.ent in an; future action
they may take. ’

The Hoxourastr Mr. E. L. L. HAMMOND : Sir, there is one point,
a very small point, which I think has escaped the notice of previous speakers
in connection with the speech of the Honourable Saiyid Raza Ali. T a n anxious
not 4o misquote the Honourable Member ; doubtless he will correct me if I am
wrong ; but I think he said that an inqu'ry, the usual inevitable inquiry, must
be made because when there had been a lot of gun-powd :r spread he wanted an
inquiry as to whose hand it was that lit the match. I venture to suggest that
that is ridiculous. 1f you are going to have pevple spreading gun-powder about,
without making any inquiry as to who brought in the infammable material, it
is no use suggesting, as the Honourable Member did, that it may be the
1actlessness of the police which lighted the match.

“The HonouraBrE Sik ZULFIKAR ALI KHAN : Sir, I am very reluc-
tant to detain the Council after so many speeches have been deliverod on this
subject, but I think that my silence on this occasion, when affairs of such
gravity are being discussed here, would carry the impression that I took no
interest in affairs which vitally concern the community to which I have the
honour to belong. Sir, nobody deplores and regrets the excesses committed
by the Moplahs in the Malabar district more sincerely than myself; a few
Europeans bave been murdered ; innocent Europeans and Hindus, as we learn
from the reports, have been murdered, and their temples have been desecrated,
and it is also said that they have forcibly converted some Hindus to Islan.
All theso matters are very painful to those who wish that peace and order may
reignin India. But these people who Lave committed tLese outrages Lave



110 COUNCIL OF BTATE. [5ta Szer. 1921.

[Sir Zulfikar Ali Khan.]

suffered the penalty of their criminal and fatuous behaviour and have got
their deserts. Hundreds of them have been killed,fand it is a matter of roflec-
tion that when so many people have been killed by the military nobody
condemns the action of Governrent in this matter. I think therein consists
the strength of Government and the wise action of Government on this
occasion. The only thing that we 2ll feel is this, that after some ti: e when
the situation is less obscure Government would adopt a policy which tends
towards leniency and sy:.opathy, as some of my Hindu colleagues even have
advocated. The strength of Government will further be reinforced by showing -
n.erciful and sympathetic treatment than by adopting a vindictive policy as
some members have suzgested. The differenco between the present attitude of
Govern nent and the attitnde adopted by the same Government in the Punjib
is this, that whereas in the Punjab thero was such bitter fecling about the
application of wartial law, on this occasion there is nobody even criticising the
Government, much less condemning it. Therefore, Sir, I think that on this
oce:sion when the situation is not very clear, it is not possible for any
me nber to advise Governn.ent as to the course which th-y should adopt,
‘because they will let the law run its course ; Lut I hope, as I said before, that
Governnent will not show to the people that they are unnecessarily severe or
vindictive in the measures which they may adopt against these Moplahs.

. The Hovorrapre Sre MANECKJI DADABHOY : Sir, I am perfectly
satisfied with the explanations which have bzen given by the Honorrable the
Home Member and the Honourable Mr. Craik, and I now ask your leave
to withdraw my motion for adjournwment.

The motion was, by leave of the Council,;withdrawn.

The Couneil adjourned till 11 o’clock on Tuesday, the 6th Septemnber,
1921, in the Council Chamber, )





